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LOK SABHA

Tuesd1y, May 17, 1866/Vaisakha 27,
1888 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TC QUESTIONS
Procurement of Rice in West Bengal

*1721. Shrimati Renu Chakravartty:
Will the Minister of Food, Agriculture,
C ity Devel t and Coopera-
tion be pleased to state:

(a) whether it has been brought to
his notice that ninety percent of the
rice procurement in West Bengal has
from poor peasants;

) (b) whether it is 3 fact that the
richer peasants have withheld their
grain; and

(c) if so, the action Government
propose to take as a result of the
experience of West Bengal to ensure
fair distribution of rice from these
rich hoarders?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Devel t and Coop on (Shri
Govinda Menon): (a) and (b). Sepa-
rate information about the quantities
procured from small cultivators and
other is not available. It is, therefore,
not possible to say whether 90% of
the quantity cathe from poor peasants.
It is, however, correct that in the early
stages the smaller peasants who
have other commitments to meet and
who also benefit by the procurement
price fixed by Government offer sub-
stantial quantities.

(c) The procurement levy order is
being enforced more rigorously against

17214
the defaulters including the big pro-
ducers. Prosecutions gre being laun-
ched for violation of the levy order
and the method of compulsory requi-
sition is being adopted to obtain the
stocks,

Shrimati Renu Chakravartty: Is it
a fact that while in the case of the
poor peasant the price was at a lower
rate, later on, when the poor peasant
had sold out his stock, the richer pea-
sant was given a higher price and that
now, at the moment, in West Bengal
the amount of levy is being reduced
in the case of the richer peasants on
the basis of compromise dealings
between the authorities and the peca-

santry?

The Minister of Food, Agriculture,
C ity Devel t and Co-
operation (8hri C. Subramaniam):

As far as 1 know there has been no
change in the price after the beginn-
ing of this season. As far as the
compromise with the producers and
reduction of the levy are concerned,
1 am sorry, 1 do not have any infor-
mation here; I shall try to find out.

Shrimati Renu Chakravartty: In
view of the experience that has aken
place in West Bengal and in view of
what we have seen in States like
Orissa—a surplus State turned into
an area of famine—may I know whe-
ther Government propose to give much
more money to the co-operatives to
buy on a large scale and give crcdit
in order really to build up proper
stocks and to make the Food Corpora-
tion of India an effective jnstrument
of procurement?

Shri C. Subramaniam: There is a
general policy to inject the Food
Corporation into purchasing opers-
tions rather than the State Govegn-

ment, but i will take 8ome time
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before the Food Corporation gets into
West Bengal. As far as suggestion
about co-operatives is concerned,
they are also being utilised for the
purpose of procurement. But, ulti-
mately, greater procurement and
greater availability will be on the
basis of greater production for which
‘we are giving all the incentives.

Shri B. K. Das: Is it a fact that the
revised target for procurement set
forth by the West Bengal Government
is not to be fulfilled and in view of
that fact, is Government prepared to
send greater quantities of rice for
‘West Bengal?

Shri C. Subramaniam: Up to 30th
April roughly about 5,25,000 tonnes
have been procured and the operation
is still going on. Therefore I am not
in a position to say that the targets
will not be reached; but, certainly, the
position will be reviewed constantly
to find out what sort of assistance is
required and what sort of assistance
is possible.

Shri 8. M. Banerjee: Is it a fact
that because the Centre is getting an
impression that procurement in West
Bengal is in a sufficient quantity and
as a result of this.there is a proposal
to reduce the supply of wheat and
other products to Bengal, there is
likely to be food shortage again in
West Bengal in the month of July
19667

Shri C. Subramaniam: No, Sir; there
is absolutely no proposal to cut down
the supply of wheat; on the other
hand, sufficient quantities of wheat
are being made available to West
Bengal.

Shri Ranga: Would Government
take care to see that there would be
no difference made in the price to be
paid either at the earlier stage or at
the later stage so that there need be
no such complaint of favouring one
gection of peasants as against another
and as a result of that compromise,
hag the minimum of holding for
exemption . from procurement been
raised or not?
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Shri C. Subramaniam: That is the
usual formula of 5 acres of irrigated
land and 7 acres of non-irrigated land
arrived at and they have been exempt-
ed. Now, the question is with refer-
ence to the bigger farmers. 1 can
assure the hon. Member that no dis-
crimination is being made with regard
to the price that more favourable
price is being offered to the bigger
producers, But subject to that, there
are difficulties with regard to the pro-
curement which have arisen. That is
being tackled by the West Bengal.

Shrimati Savitri Nigam: In spite of
the fact that I brought to the notice
of the hon. Minister that unless the
procurement prices are declared before
the month of January, most of the
have-nots, I mean to say the
poor farmers always suffer because
they cannot retain their goods, it has
not been done. I would like to know
whether this policy is going to be
adhered to that before the crops come
in the market, procurement prices ar:
declared so that the poor farmers could
be saved from exploitation.

Shri C. Subramaniam: The procure-
ment price has been fixed before the
harvest. I do not know why the hon.
lady Member says that this has not
been done.

Shri Bade: From part (b), it
appears that the richer peasants have
withheld their grain. What is the
assessment of the Government? Is it
a fact that this withholding is due to
the less price that the Government
gives and then the Government fixes
more price? There is a difference of
Rs. 11 between the procurement price
and the selling price.

Shri C. Subramani®m: I hope the
hon. Member would also _ appreciate
this fact. In West Bengal, there is
monopoly procurement by the Gov-
ernment. The trade is not operating
there. Therefore, in the interest of
the smaller producers who have got
to sel] immediately after the harvest
to meet their commitments, even with
regard to the procurement, we have
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to give priority to the smaller p.o-
ducers rather than the bigger pro-
ducers who have got withholding
power. Here, what happened was,
while this operation was going on,
the disturbances occurred there. That
also affected the procurement. As a
matter of fact, the bigger producers
got benefited because of this agitation.
They were able to hold over because
the Government's organisation got
upset because of these disturbances
there.

Shrimati Renu Chakravartty: The
question has not been answered.
There is the differen~e between the
procurement price and the consumer
Pprice.

Shri Bade: There is a difference of
Rs. 11.
Shri C. Subramaniam: That is

always looked into and only reason-
able margins are fixed. If the hon.
Member should think that the con-
sumer price is much more than what
is justified by the procurement price,
I am prepared to look into it. But

this is always taken into account in
fixing the price.
Shrimati Renuka Ray: Is it a fact

that the failure to reach the procure-
ment target is mainly due to the
bigger farmers taking advantage of
various situations and withholding
the grain and that mostly the smal-
ler farmers have found the price
acceptable?

8hri C. Subramaniam: As I have
already explained, even in my main
answer, the smaller producer is com-
pelled to sell in the beginning of the
harvest and he has got to be helped
by having the procurement at that
time and paying proper price to him.
The bigger producers have got the
withholding power. They have not
only withheld the grain but even now
they are resisting procurement. But
all attempts are being made by the
‘West Bengal Government for the pur-
pose of making procurement.

Shri Ranga: The complaint is that
they are being paid one rupees less.
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Npri C. Subramaniam: 1f it was
p;b.tab]e for a smaller farmer, cer-
tainly, it should be profitable for the
bigger farmer.

Prices of Paddy in Bihar

*1722. Shrimati Ramdulari Sinba:
Will the Minister of Food, Agricul-
ture, C ity Devel and
Cooperation be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the griev-
ance made by the Chief Minister,
West Bengal to the effect that due
to comparatively high prices of paddy
in Bihar, the procurement scheme was
being affected;

(b) if so, how far he was justified
in making such an observation; and

(c) whethe; Government are
aware that the market price of paddy
was somewhere near Rs. 25 per maund
whereas the Bihar Government fixed
it at Rs. 167

‘The Minister of State in the Minis-
try of Food, Agriculture, Community

De t and Cooperati (Shri
Govinda Menon): (a) The Chief
Minister of West Bengal has not

complained that due to comparatively
high prices of paddy in Bihar the
procurement in his State was being
affected. He had written to the Chief
Minister Bihar in December, 1985, and
also had written to the Government
of India recently that because of the
large disparity in prices between
Bihar and West Bengal there was
smuggling of rice and paddy from
West Bengal to the border areas of
Bihar. The Chief Minister Bihar in
his reply had assured the Chief Minis-
ter West Bengal that the matter
would be looked into and neccessary

steps would be taken to tighten up
the measures against smuggling.

(b) Does not arise.

(¢) The Government have fixed

only the Government purchase price
of paddy and not the maxffum price
in Bihar. THe purchase' price which
was previously fixed at Rs. 40 per
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quintal was raised to Rs. 42'87 per
quintal or Rs. 16 per maund in
February 1966. The market prices at
that time varied between Rs. 53:59 to
KRs. 62.85 per quintal of Rs. 20.01
to Rs. 2350 per maund.

Shrimati Ramdulari Sinha: May 1
know whether it is a fact that any
price fixed by the Government is
much lower than the market price,
and if so, whether after fixing the
prices, Government will take steps to
hold the price-line so that the cul-
tivators may not have to suffer for
purchasing other articles of consump-
tion at higher rates?

Shri Govinda Menon: As can be
seen from the answer to part (c) of
the question, the market price in
Bihar is slightly higher than the
purchase price filxed by Government.

ot oy famd : wTEE & o@r
AT ¥ ¢ AT ARATIT | ST AFOAA
STy

Shri Govinda Menon: The figures
have been given already. It has been
found by experience that when the
‘procurement price is enhanced by
Government, the market price also
Roes up.

Shrimati Ramdulari Sinha: May 1
know whether it is a fact that it is
only the small cultivators who have
responded to the scheme of paddy
levy order and the big ones have
neither responded nor they have
been effectively proceeded against in
the various States of the country?

Shri Govinda Menon: As had been
explained, in answer to the previous
question, the smaller peasants, in
order to meet their commitments,
immediately sell paddy as soon as the
harvest is over. With respect of the
bigger peasants, on account of their
staying power, they do not sel] paddy
immediately, and there is a tendency
found to resist the procurement levy.

Spri Bhagwat Jha Aszad: May I
know whether Government have
examined and looked into the comp-
daints that the prices that are being
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paid for procurement are much lower
than the cost price, and as such, are
unremunerative and even this price
is not paid to the farmer on the spot,
but he is given a chit with which he
has to go to the SDO’s office where he
has to pay something and where he
has to go at least half a dozen times
and then he gets the price? May I
know whether this method or proce-
dure of procurement has not very
much tarnished the procurement
drive in the Bihar State? May I also
know whether Government huve
examined this matter? We have
ourselves complained against this
kind of procurement policy all over
the Bihar State.

Shri Govinda Menon: I am not sure
whether there is any place or State
in India where this system of giving
chits is prevalent. If there is any, it
will be looked into.

Shri Bhagwat Jha Azad: 1 come
from the Bihar State, not from the
Kerala State. 1 know what is hap-
pening in my State. I am selling it,
and, therefore, I know it. Let not
the hon. Minister show this kind of
ignorance on his part.

The Minister of Food, Agriculture,
C ity Develop t and Co-
operation (Shri C. Subramaniam):
That is why in Bihar no procurement
system has succeeded. They fix a
target, but they reach only 1j5th or
1|6th of the target fixed. That is un-
fortunately the position in Bihar. As
a matter of fact, they are not inclined
to make any procurement at all.
That is the real difficulty.

Shri Ranga: We do not want any
procurement. They can go to the
market and procure it,

Shri Surendranath Dwivedy: In
order to avoid all these difficulties
and complications, would Govern-
ment consider the advisability of
fixing a uniform remunerative price,
so far as the purchase of rice or
paddy from the cultivators is con-
cerned?

Shri C. Subramaniam: I am afrald

a uniform price cannot be fixed
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throughout the country because the
conditions vary from place to place
and these will have to be taken into
account.

‘Shri K. N. Tiwary: Are Govern-
ment aware that due to the high
price of rice in Bengal and UP, most
of the rice is smuggled to Bengal
and UP, and that is why the prices
of paddy have gone up, and if so,
what steps have been taken in this
regard?

Shri C. Subramaniam: The hon.
Member is suggesting that instead of
its being smuggled from West
Bengal into Bihar, it is being smug-
gled from Bihar to the othes States.

Mr. Speaker: Next question.
Shrimati Renu Chakravartty: What
is happening in Purulia? The prices
are going too high.
Prices of Edible Olls

+
*1724. Shri Yashpal Singh:
Shri R. 8. Tiwary:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether prices of edible oils
have increased during the last one
year;

(b) if so, by how much; and

(c) the measures contemplated to
bring down the prices?
The Deputy Minister in the Minis-

try of Food, Agriculture, Community
Dev and C tion (Shri

Shyam Dhar Misra): (a) Yes, Sir.

(b) The economic Adviser's Index
Number of wholesale prices for edi-
ble oils group (base 1952-53—100)
has risen from 195 in April, 1965 to
273 (provisional) in April, 1966, show-
ing a rise of 40 per cent.

(¢) The regulatory measures, like
tightening of bank advance, regulating
transactions in the forward markets,
restricting exports and arranging im-
ports to check the rising trend in

VAISAKHA 27, 1888 (SAKA)
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prices of ollseeds and vegetable oils
are Wing contined.

o) aare fag ;W FOETC A
T 44 T X 97 T @S ey
&1 o7 ooy a1 A W@ @ 93 WO
T o7 T & W faeY F av qy fer
Wi & ot 9% e 7T d, At sa¥ ¥ W
7t forer T @ 7 W g W Oy
T & 5 e AW ¢ ? e
forg g & wrem, A, A e & ar
W ¢ S @ E A N spweqy
s g A @y ? o ag w
¢ f& &t w e wowTde An
faY qmd Tt ¥ AN E W A Y
far o a3 wE & 7 & A
SrEar g A W oAme § W
FTEE?

ot TgTweT fast : W FWT TR
3w § wis a% & aeefy wrae w
ag & wrowt v fear & 1 & gAY
3 @ Z f sefaw agY @@t & 1 wme-
fow adY § WX ag W 7Y & f wiw
* gz qga grefaw aeafa £ a@r &
ITRAFTEOTTLIHE 1T A
§TT oAgd § ¥ 9TEEE FEANY & niew
€ 1 3T 9 ORI & F Ggeee
T

Y T T forw ag & Ay
1, S F1 O § 39T a7 F aamfy
ot &7 qUF Wi AG v 9 @ o,
ag &4 qet a1 |

ft smwmar faw s W
aqe § f5 fagdiom & oww fear s
& W swEed gRi A IRy W A
SqTaT FFAeH Fr | gAfag v At
Sfa ag wmw WG |

wwat waTaw T : W ET 6TEE
qGT wEW QT §, A ;T
¥ oflaq wmgew &1 9w frar tar
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Wl wagan ! sk ag
ar agr  ug ¥t @ 9 R fE odEe
aae ¥ I¥ 4T 9T TH AE F ITR
{ srefam ag3 # srdven fast v & ?

umatfaw: sw@ag g &
TA-gdEE wEd W a9 ¥ O
0 oOAw @S &1 W' oqier ar
€ §EF # T ) Ay W R
AM-gERE qEE & FAH § | TR
P FE N @R #
g g AT X AR § oA W
a1 A s wfe F awT
qreT  Afea QL @l & FRF0A Agt
g 97 gy & w1 fewa § ) nEaw wae
WY YYET AT AT F AT L, T A
FfeT IoY g R AR A TwW
T wECaTRE |

ot SIW e - F ST g
gfmtsmawmissmen ¥
ufes 93 § 9\ 77 9 @@ ¢ & wew

2w § T g 9 Y R ¥
¥ w g

Y e faw ¢ aAwfa wiaw
ttﬁtg‘cmm‘ﬁg,mgt,m
wifR & g < &3 §

WO WEAT  §F ¥ SART @i
qE I e ?

I ymaw W1 W - Wi aF
YA FCREE 1 qE T T w
& fowy famar & 1w § &0% w1
i g

Shrimati Savitri Nigam: On Dalda,
there is a 25 per cent increase.

'l'he Mlnmor ot Food, Agriculture,
ty De and Co-

mhﬁon
Calcutta seems to have the highest
prige, Rs. 818 in November and
Rs. 425 ine April; Bombay also has the
same price.

MAY 17, 1966
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Shri Joachim Alva: Are Govern-
ment aware that vanaspati manufac-
turers headed by Lever Bros. are
manipulating the price and indulging
in black-marketing? Have Govern-
ment any plan to set up half a dozen
factories in the public sector to ease
the situation?

Shri C. Subramaniam: There is no
such proposal to set up vanaspati
manufacturing factories in the public
sector.

Shri Nambiar: Is the increase in
price caused also due to large scale
export of oilseeds from India?

Shri C. Subramaniam: No, it has
now been prohibited. No export is
being made.

Shri Sinhasan Singh: Government
have stated that they are not going
to control distribution and introduce
rationing. Are Government thinking
of controlling the price so that the
price may not go up? As it is, the
price is going up daily. Have Gov-
ernment in contemplation any step-to
control the price and fix the price?

Shri C. Subramaniam: As a matter
of fact, there was control on the price
of vanaspati about two years back.
Along with other articles, the price
control on this was removed to find
out how it would behave. Unfortu-
nately, this year this is mainly be-
cause production of oilseeds is below
the normal production by about 25
per cent. That is the main cause.
That is why we are trying to import
edible oil from various sources to
make up the shortage.

Shri D. C. Sharma: 1 think we
have some legislation with regard to
essential commodities, Even the
ghee-eating people like the people of
Punjab and Bihar and U.P. have be-
come now oil-consuming people.

Shri Rajaram: All must be equalised.

Shri D. C. Sharma: In view of that,
may I ask the hon. Minister what
prevents him from using that legisla-
tion relating to essential commodities
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with regard to edible oils and vanas-
pati and other things?

Shri C. Subramaniam: As I said
just now, we had control under the
Essential Commodities Act, and it is
only two years back it was removed.
In the light of the increasing price,
we have to consider whether we
should bring in control but that
cannot be done in the midst of a season,
particularly when there is scarcity of
the raw material required, namely
oilseeds.

Shri Kandappan: The country is
factng an acute shortage with regard
to the availability of edible oil. In
this context, I would like to know
what justification there is for allow-
ing the Gujarat Government to ban
the export of edible oil particularly
groundnut oil?

Shri C. Subramaniam: It has becn
banned because there was distortion
with regard to the prices, but now
the Gujarat Government have agreed
that the Food Corporation can pur-
chase on behalf of the Government
of India and make it available at
reasonable prices to the other States.

Shrimati Renu Chakravartty: It is
not only the question of groundnut
oil. We have had the same experi-
ence, not only this year, but for two
years in regard to mustard oil. Even
two years ago when there was a very
good crop of mustard, the prices to
the consumer d.|d not come down.
We would like to know from Govern-
ment whether they have watched this
phenomenon that even when there is
high production, the peasant suffers
and the consumer also suffers and the
price is not brought down, and what
steps they propose to take in this
matter?

Shrt C. Subramaniam: In 1964-65
when the production went up, even
though the price did not come down,
there was no spurt as it has happened
during this year. I do agree. Even
as we are concerned with the price of
foodgrains, edible oil is also an essen-
tial commodity. We will have to

VAISAKHA 27,

1888 (SAKA) Oral Answers 17226

ev&& some procedure for the pur-
pose of controlling its price.

A TR ;79 A & A
FT 0¥ G § I FT0 7€ ¢ fr a7
T 9 %1 g5 wfus g ar S
@t @w 9, fyasr g § g ¥
o &% T7 T E | qwsl W oeE
g A gy fear @ faw s
og a7 O qu TE TR WY IEEY &y
7% @ & 1 ¥ wrAn wngar g fF o
1 @ & 97 &Gy avET FE g
Fn fawd fF &g @@r g1 8% )

TR Vg : A FITATEY |

ot TRTIOAE ¢ W ®EIR,
Y 99 T A7 AE WA |

oA WA ¢ "9 € A A
faaTT % wifaw ¢ v www Amen § )
£ ¥ aF s

ot TR : 3g 9g JY IqATd
fr qumY ¥) a7 F1 g w7 foww fe
g W @ 4 ) TR% sgfer e

weaw wgRy ;. AT W, § oMy
qUEF T & OEAEE KT E | AT
T @ WG T 99 A F AAEEY |
Gt afy wgarg o f& omowEA §
% W9 &5 ey )

it TR ;W 38 A ay
g7 & | & e AE w7 w0

weaw wgheg : & rgawm g 5 &
an mar | & uTed TawE sear §
f& am@ %1 e afge @ fEw
g7 7w o qom | § o TAwE
Lactl S

o TR AR g L.

oo RENT ;S SR |
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3hri J. B. Kripalani: When it was
known that there was 25 per cent
deficit in production of oilseeds, were
any oilseeds exported outside India?

Shri C. Subramaniam: I have
already stated we are not exporting
now.

Shri J. B. Kripalani: What I mean
to say is: were they exported?

Shri C. Subramaniam: Last year it
was exported.

Shri J. B. Kripalani: Not this year?

Shri C. Subramaniam: Not this year.

Shri J. B. Kripalani: What is the
meaning of the year? What is the
meaning of last year? Last year there
was a deficit, not this year.

Shri C. Subramaniam: In 1964-65
we had good production, therefore
the products of 1964-65 were export-
ed, but now in 1965-68 all commodi-
ties are in short supply, particularly
agricultural products, that is why we
have agreed that there should be no

export.
Common Civil Code

+1725. Shri Shree Narayan Das:
Will the Minister of Law be pleased
to state:

(a) whether Government in con-
sultation with State Governments
have taken precise and definite steps
for enlightening the public conscience
of the Muslim community and others
to prepare the ground for having a
comprehensive common civil code, as
envisaged in the Constitution of India;

(b) if so, the nature of steps taken;

(c) whether the impact of such
steps having been taken so far has
been assessed; and

(d) if so, with what result?

The Minister of State in the Minis-
tfy of Law (Shri C. R. Pattabhl
Raman)} (a) No, Sir.

(b) to (d). Do not arise.
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Shri Shree Narayan Das: In view
of the fact that article 44 makes the
provision that the Government shall
bring about uniformity in the civil
code, I would like to know why the

Government has not taken any
interest in these matters?
Shri C. R. Pattabhi Raman: Article

44 was one of the articles in the dircc-
tive principles not enforceable in
courts. Then we have also to remem-
ber that this deals with personal laws,
with particular reference to the
Muslim community. Even there we
have some uniformity so far as the
laws are concerned. So far as mar-
riage, adoption, divorce and succes-
sion are concerned, it being the mino-
rity we are giving due deference to
the susceptibilities of the community
and slowly hastening. I cannot better
put it. There are two other articles
in the Constitution, 25 and 29 which
relate to Fundamental Rights and we
have got to look after the minority
community interests.

Shri Shree Narayan Das: May I
know whether the Government has
got the question studied, the question
whether the implementation of article
44 will abrogate the Fundamental
rights and if so what is the legal
opinion in this respect?

Shri C. R. Pattabhi Raman: Articles
25 and 29 belong to the Fund tal
Rights and article 44 is a Directive
principle which we are endevouring
to fol'ow. That is our aim. It cannot
certainly abrogate the other articles.
One is enforceable in courts; the other,
not.

Shri Shree Narayan Das: The hon.
Minister is not replying to my speci-
fix question. I know that article 44
is in the Directive principles of State
policy and article 25, Fundamental
Right. I only want to know if the
government thinks that implementa-
tion of article 44 would violate the
provisions of article 25.

Mr. Speaker: The legal opinion
cannot be asked during the Question

Hour.
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Shri Shree Narayan Das: Eighteen
years have elapsed . (Interrup-
tions.) Have they not studied it?

Shri C. R. Pattabhi Raman: S, far
as Hindu, Sikh, Buddhist and Jain
communitics are concerned, it ig only
after 1954 that we have started a
number of Acts with regard to their
pecsonal laws and we have also got
the Special Maurriage Act applicable
lo everyone.

Mr, Speaker: He only wants to
know whether article 25 stands in the
way of article 44.

Shri C. R. Pattabhi Raman: It will
not stand jn the way.

Shri Renuka Ray: 1 would like to
to know this in view of the Minister’s
answer. Was it not decided that
some time back once the Hindi Code
was through, laws relating to other
communities  certain  sections of
which were having certain disabili-
ties would also be codified and that
there would be one civil code and if
so0 why have no steps been taken?
Even a measure that is on the anvil
of the legislature in regard to Chris-

tians does not seem to have gone
forward very much.
The Minister of Law (Shri G. 8.

Pathak): Governmen! is proceeding
with caution in this matter because
th.se personal laws are mixed up
with religion. About three years ago
a commiltee was set up to consider
the question of Muslim laws. There
wus vehement opposition and that
wag dropped. So far as the Hindu
Code is concerned, it took many
years before there was a formulation
of principles for the Hindu Code.
Now, these matters which are mixed
up with religion have to take con-
siderable time before public opinion
is prepared to accept innovations.
We cannot coerce the people to ac-
cept our views about their religion
and customs.

Shrimati Rena Chakravartty: This
is a new thing that we are heaving
from Shri G.S. Pathak. When there
was a tremendous agitation against
the Hindu Code Bill, at that time,
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a sp answer was given to ortho-
dox oPfinion that tho codification of
the civil law is our goal and there-
fore thig is the first step and the
other communities will also follow.
Therefore, I would like to know what
definite steps have been  taken for
enlightening the public conscicnce
of the Muslim community and may I
know whether the attention of the
Government has been drawn to the
fact that when the first allempts
were made, the vice-President of this
counry and serval others who were
at that time Ministers in this Cong-
ress Government came out against
this accepted policy of the Govern-
ment?

Shri G. S. Pathak: May | be per-
mitted to correct the answer which
I had given earlier to Shrimati Renu
Chakravartty? The Government did
not set up a committee. The Govern-
ment had proposed to set up g com-
miitee, and the mere proposal mct
with vehement opposition, and there-
fore that was dropped. The answer
to the question which has now been
put is this: in a matter of this kind,
as I said, we cannot take any step
which may amount to coerction of
any type of the minority communi-
ties. These things must be developed
as a part of public opinion, (Inter-
ruption) and in the matter of public

opinion. all others are concerned.
(Interruption).
WA wgRm A9 O T
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Shri G. 8. Pathak: The answer is
that in matters where questions of
custom are mixed up with questions
of religion, it takes a long time be-
fore sufficient amount of public opi-
nion ig developed in favour of re-
form, and rcform must come from
within ihe community itself, and
since the community is not respon-
sive enough to have immediate re-
forms, the Government cannot un-
dertake to introduce reforms.

Shrimati Renu Chakravartty: The
question was, what definite steps for
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enlightening public  opinion  were
taken. That wag the question, and
he is giving g lecture on the abortive
attempt which was made and says
nothing wag done and so on.

=t ThvrTRR oA wgy,
O Ay 19 § ) 9w qe wge
A wE T wEr g fEogwd ww 0w
afafa o fe ax qomi 1 gad mie
AT I A QF qga a3 fa<y gen
a1 # sEea ween g fr ower nge
w1 qg sg1 fr fedy & frivg fay ar
wiay g7 afafa #& a1 a% ww
ﬁiﬁmiﬂ'ﬁﬁmwm
W_mﬁqﬁﬁuzwa‘rm
afafa ot 7 a1 % a7 # o o
g g

ST WPV AT TRY FqT AT
w1y & ! oww wiw dfsg | wwd Frawi
w1 @Y Wi w2

ot TR - IR GET g
fear § 5 fora® ga¥ amr ot s
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Shri Mubammad Ismail: The
Minister said that certain customs
are mixed up with religion. But I want
to ask the Government whether they
know that the personal law called
Shariat forms an integral part of the
Muslim religion and it is part and
parcel of Koran, which is the scrip-
ture of Islam. Everybody's right,
as has been pointeq by the Govern-
ment, by the Law Minister, js pro-
tected, and the freedom to  follow
one's own religion is protected by
article 25(1). which is a mandatory
article. Then there is another arti-
cle in the Constitution which says it
is not justiciable. Tt ig not in the dis-
cretion or in the option of the Mussal-
mans to abrogate or to agree to any
change in the matter of the Shariat
law. They have to follow the Quran.
(Interruption),

In view of the fact
Muslim community is

that the
sufficiently
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enlightened, I want to know whether
the Government wil] still coerce the
Muslim  community to agree to a
change in the Muslim Jaw to suit the
recommendatory provision in article
4.4 as against the mandatory provi-
sion in article 25(1)?

Shri C. R. Pattabhi Raman: Sir, I
am unable to agree with what the
hon. Member has said. If he says that
Egyptians are not true Mussalmans,
it wil] be saying too much. They have
abrogated it. It is a matter of opinion
being built up. We do not want to
hurry with this. It is in our minds.
It is our ambition to have, as I said
the other day, a common law appli-
cable to all people. This is what is
precisely stated in the Directive Prin-
ciples. Many Muslim countries have
abrogated this part of the law and
they have monogamy. (Interruptions)

Shri Nath Pai: Mr. Speaker, I am
glad that Shri Pattabhi Raman
showed g litle more readiness to face
reality than his senior colleague. The
fact of the matter is not a question of
coercing anybody, the fact of the
matter is cowardice of the Government.
Sir you will recall, when Dr. Ambedkar
was the Law Minister the  Hindu
Code Bill had to be withdrawn be-
cause of the cowardice of the Gove-
rnment. It is thig question that has
come up again aad again (Interrup-
tion). May I, therefore, ask, js it not
a fact that opinion has got to be pre-
pared? It is quite true that we can
not coerce anybody. But how does
opinion get prepared, unless Govern-
ment takes up the task seriously and
not go on taking perpetual shelter
behing' the fact that opinion js not
ready. Opinion does not get ready by
replying here. Is it not a fact that
Pakistan, an Islamic Republic, abro-
gated the necessary sections to make a
common law? Has not Egypt done it?
Are not there umpteen number of
Muslim countries like Tunisia and
others who have done it?

Shri Muhammad Ismail: It is only

an interpretation. It js all a mis-
understending of the affair.,
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Shri Nath Pai: In the light of that
may I know when the Government
p-oposes t0 make up itg mind with
regard to having a common citizen-
ship, common rights and common lia-
bilities for all its countrymen?

Shri C. R. Pattabhi Raman: I may
straightaway agree that it is our am-
bition to have a common code ap-
plicable to all persons. But some
little Jeeway must be given with re-
gard to the timing so far as this legis-
lation is concerned. As has been
referred to already, it is not only the
minority community in regard to
which at one time we contemplated a
committee. It ig also true that in
Poong a number of Muslims took out
a procession, about which a reference
was made and I answered questions
on some other day.

Shrimati Maimoona Sultan: May I
know whether before taking any de-
finite steps to have g common civil code
for the Muslim community, Govern-
ment propose to elicit public opinion—
because it is a very vital step the
sense of the Muslim community has
to be ascertained—and, if so, what de-
finite scheme the Government has got
towards doing that?

Shri C. R. Pattabhi Raman: T dare
say that one of the methods of obtain-
ing opinion will be consulting the
community. Aparst from various other
methods, like resolutions passed, de-
monstrations held, meetings and social
conferences, one of the methods will
be this and we will keep that in mind.

Dr. L. M. Singhvi: May I know
whether the Government has made
any effort or propose to make any
massive effort to win ove: opinion
among Muslims and to use the enlight-
ened opinion among the Muslims to
agree to a radical change in their per-
sonal laws—it has nothing to do with
religion—if so. may I know what
wil] be the deta‘led programme, whe-
ther the Government has any idea of
it or the Government can only say
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that when the time comes in God's
goo”.ime we will do it?

Shri C, R. Pattabhi Raman: The
hon. Member will agree with me
that it is not for the Government to
initiate these matters. We will have
to be watchful and keep the finger
on the pulse of the people. I1do not
know what steps wy are to take to ap-
point 3 Committce. We are already
contemplating that keeping this in
mind. It iy not as if we are unawre
of the fact that there must be a uni-
form civil code. which is really a
necessity, but it is the question of
timing.

st el R 1961 WY

ITAT & GiRY A sqAET A&fear
T vey ¥ g gaw! forw w7 380

1961 & JAMUAT ¥ WiwY WrrAAd
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AW F gATOn 1 afy 24 vl
¥ fewra & gf 4 3w Awm gary AW |
HAFATAT F ATA0AT 48 AIAT
feara &« & o frafy # aqn g
agA TwT FTv AfY & o g 3w AT
agre Afgar gET anfam P g
qfra?t i Few 0w fag &1 gArAT
¥ o gaAm qfrari & 4 ez
A & of 3fez & mww awm e
A Ty & fA0 e qoere vk Aoy
g &fzAr and 9 Wiy g 7
fawia 3 o 74y & forad tw ) wmoray
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Shri C. R. Pattabhi Raman: We are
painfully aware of the fact that this
is a defect, namely, that change of
religion itself is used for the purpose
of more marriages than one. We are
aware of it and that is why we say
that we want to have it.

Shri Kapur BSingh: Are Govern-
ment aware that at the time of the
enactment of the Hindu C'ode the
Sikhs to a man stoutly opposed their
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inclusion in thig Code for the purpose
of divorce and inheritance. ..,

Shri Nath Pai: I think, you led the
Opposition then, if I recall the pro-
ceedings of the House.

Shri Kapur Singh:...... it so, do
Government now propose to afford
them some relief till such time as the
whole country is ready for a com-
mon civil code?

Some hon, Members: No relief.
Shri Kapur Singh: He may give a
favourable reply.

Shrimati Renu Chakravartty: With
such a Law Minister we are going
backwards.

Mr, Speaker: I was told by Dr.
Ambedkar that the Sikhs had been
ruled by Hindu Law for the last 100
years; therefore he could not  help
them.

Shri Kapur Singh: But not in the
matter of divorce and inheritance.

st g feg - #1 oA W
T w1 @ Tk ¢ 5 o1961-62 #
qfeq saEE™ T@® 7 Ay fq=r
SHE T U FET 91 FE i gaewE
# A W faw w1 oavey §
IH A wEE B T AN K AAWE
€ wwar § dfeT agt 9% agaet war
®T 0T § g I fay w1 § Wi
¥ % ¥ g w@E ©W fE awd @
fase wirs # avw & aXw & #18
QHT FTA AET AW ATE Tg qgI
T H A g e qEEHET F 0T
¢ A qHT {1 9@ A w\y g qfed
IAELATT AgE F @ A w1 FOA
et 3 &1 frwe wiesg & v fa=me
T g 7

Shri C, R. Pattabhi Raman: If I
may say so as has already been point-
ed nut, we are aware of it. Other
leaders have also said so.
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Poll Dates for Next General Elections

+
*1726. Shri Ram Harkh Yadav:
Shri Ramanang Shastri:

Will the Minister of Law be pleased
to state:

(a) whether the poll dates for the
ensuing General Elections have been
finally decided;

(b) if so, the details thereof;

(¢) whether Government propose {o
decentralise the printing of  Ballot
Papers to avoid delay in transport;
and

(d) if so, the details of decentralisa-
tion?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) No, Sir.

(b) Does not arise.

(c) and (d). The Election Commis-
sion is considering the possibility of
decentralising the work of printing the
ballot papers mainly in Uttar Pradesh,
in order to get through the work more
conveniently and with greater speed
and accuracy and also to facilitate the
distribution of ballot papers after
printing to the constituencies. The
details of decentralisation have not yet
been worked out.

Y Tw yew aEw & g A
e § f& & a1 qew # ool Wi
Rl # A7 OF § g% 7 g a1 w18
wEafas arQEt § g 7

Shri C. R. Pattabhi Raman: Yes, Sir;
the idea is to have it at the same time,
but this question relates to Uttar Pra-
desh. It relates to about 75 million

ballot papers confined to 60 constitu-
encies.

W T® e T A OEE
sfaws & arwa ag avas oo 7 7€
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gdvw fad o O # s i
o g fag & 09 ¥ aew fear
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Shri C. R. Pattabhi Raman: It is so.
The idea is to have it in one day but

it may be possible that it may spill over
to two days in certain areas.

Shri Shree Narayan Das: That was
not the question.

Shri D. C. Sharma: Why is it that
the Election Commission is proposing
to separate the Assembly elections
from Parliamentary elections and 1s
going to have a gap of one or 1two
days between the Assembly elections
and the Parliamentary elections? Is
it not a fact that the old system has
worked very well and that the Elec-
tion Commission tried to introduce re-
forms when no reforms were needed. ..

Mr. Speaker: This Question is only
abou! the printing of ballot papers
and the fixing of dates for the elec-
tions.

oY el ;- SfE IR TAM @ AT-
R 7 avErd gwEd & qra egAr
wET wAH ¥ 1 fowm qEmE
¥ arae ¥ ot vl 8, dwe 99 xitg
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o 7§ & W Wy T £r§ QA FA
Tt fe oft aTwTQ wEAT ATy #
THY, U ®T{ w6T M a1 IART
S g A oy
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ag 7 A1 f qarw qpy fear o @
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Shri C. B. Pattabhi Raman: It is
true that at the moment, so far as
U.P. is concerned—it is not so in
Madhya Pradesh and other areas—all
the printing is done in the Govern-
ment Press, Lucknow. The Election
Commission is aware of it. They are
trying to think of a method of decen-
tralising it, having more printing
presses. So far 1 am not aware of
what they are contemplating. As the
House knows, it is an  independent
Commission. We can certainly con-
vey the views of the hon. Member to
the Commission.

Shri Rajaram: Ballot paper racket-
ing is going on.

Shri Jashvant Mehta: Recently, a
conference of the Election Officers was
held in Panchmarhi. May 1 know
what are further steps tuken in the
direction of decentralisation regard-
ing the counting and declaring of re-
sults boothwise. May I know whe-

ther that matter was also discussed
there?

Mr. Speaker: That is a different
thing.

S8hri Jashvant Mehta: A decision
was taken....

Mr. Speaker: That is different.

8hri Bade: In reply to part (a) of

the Question, the reply is ‘No’. At
Panchmarhi there was a conference—
it appeared in the press also—and they
decided that the date should be 1fth
February, 1967. Is that a fazt?
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Shri C. R. Pattabhi Raman: So far
as I am aware, it is the third week
of February. That is tentatively fixed.

=t arqrer feg AT GTHRIC q@AT
Tt ¥ fE go Yo #1 g UF WA H
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werw wge
g
Shri S. M. Banerjee: The hon,

Minister said that it is the third week
of February, 1967.

gy waTs gEA

Shri C. R. Pattabhi Raman: It is
tentative.
Shri S. M. Banerjee: 1 would like

to know whether steps wil] be taken
by the Government and by the Elec-
tion Commission to see that elections
do take place on a Sunday to enable
the working class to cast their vote.

Mr. Speaker:
Shri Buta Singh.

That is a suggestion.

Shri C. R. Pattabhi Raman: I will

convey that.  (Interruptions)

Mr. Speaker: When I call another
Member, others go on speaking.

Shri Buta Singh: In reply to part
(a) and (b) of tha Question, the hon.
Minister said ‘No’. May 1 know whe-
ther the reply is influenced by the
forecasts announced by the astrologers
in this country?

Mr, Speaker: Order, order.

Shri Buta Singh: They say, there
will be no elections. That is why I
would like to know......

Mr. Speaker: Then, he must consult
them again.
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Shri Shinkre: Only when this Gov-
ernment were fully satisfled that they
would be uprooted in Punjab as it
exists today, if they did not take any
jabi Suba, they took the derision.
jabi Suba, they took the decision.
Similarly, here are several issues in
the country which are awaiting deci-
sion for several years. One of them
is the border question between Maha-
rashtra and Mysore, and another is
the merger of Goa with Maharashtra.
In this connection, I want to know
from Government whether they are
likely to take any decision regarding
these several issues, one of them
being the merger of Goa with Maha-
rashtra before the next general elec-
tions, or whether they are likely to
wait until......

Mr. Speaker: Those- questions do
not arise out of the main question.

Issue of Tickets by Air India Without
‘P’ Form
+
*1727. Shri S. M. Banerjee:
Shri Mohammad Elias:
Shri Dajt:
Shri Indrajit Gupta:
Shri Buta Singh:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether it is a fact that Air
India issued about 500 to 1000 tickets
in 1965 without Form “P” from
Reserve Bank of India;

(b) whether any action or show-
cause notice has been given to the
Air India authorities by the Directo-
rate of Enforcement;

(c) whether some of the officers
who were responsible for such racket
were promoted and transferred; and

(d) if so, the action taken by Gov-
ernment in the matter?

The Minister of State in the Minis-
try of Transport and Aviation (Shri
C. M. Poonacha): (a) No, Sir, The
number of cases under inquiry just
exceed 300 and during the course of
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Inquiry quite @ number has been
found to be covered by ‘P’ forms or
not requiring ‘P’ forms.

(b) Yes.

(c) The Corporation have reported
that as a result of departmental
enquiries and also the communica-
tions received from the Directorate
of Enforcement, it was considered
desirable to move some of the offi-
cers and staff who had been previously
working in the ‘P Form Section or
related units. No transfers have so
far been ordered as a punishment.

One officer was transferred to
Hong Kong in the usual course before
receipt of the Show Cause Notice by
him. It was not a case of promotion,
but of routine transfer.

They have added that no promo-
tions have been granted to any of
these officers and staff. In one case,
the promotion of an officer had been
announced before his alleged involve-
ment in these irregularities came to
their notice. As soon as they came
to know about it, the promotion orde:
was cancelled.

(d) As the investigation is in pro-
gress, it would not be desirable in
public interest to disclose any further
details at this stage.

Shri S. M. Bamerjee: I am very
happy that whereas I said that the
number was between 500 and 1000,
the hon. Minister has corrected me
and said that it is not so much but it
is only about 300. 1 would like to
know whether it is a fact that his
P-form racket has been going on in
Air India since 1957, and if so, what
steps have been taken to see that this
racket is ended once and for all, and
whether that officer transferred to
Hong Kong wanted his transfer only
in order to avold departmental pro-
ceedings against him.

Shri C. M, Poonacha: These P-form
regulations were introduced from 1962
by the Reserve Bank of India, and as
such the point referred to by my hon.

721 (Aiy LS—1.
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friendfMat this racket existed from
1987 {s not well-founded.

Secondly, this officer was on order
of transfer, that is, routine order of
trunsfer to Hong Kong, and his trans-
fer has no relation whatsoever with

the show-cause notice which came
later in this regard.
Shri S. M. Banerjee: May 1 know

the number of officers who ure under
suspension or who were suspended and
later on exdnerated because of this
case, and if no officer has been sus-
pended, the reason for the same?

Shri C. M, Poomacha: Show-cause
notices have been issued by the
Enforcement Directorate against three
officers, out of whom one officer is
under suspension. There are also
departmental inquiries proceeding
separately, by the Air India manage-
ment against four officers, I think.

Shri S. M. Banerjee: Are those four
officers suspended?

Mr. Speaker: He has said that one
of them has been suspended.

Shri Buta Singh: The point is that
there ix a regular racket working
through the travel agents in con-
nivance with the corpotation emp-
loyees. 1 want to know what special
steps Government propose to take to
detect and arrest that racket which
has be.n playing with the foreign
exchange of this country.

Shri C. M. Poomacha: It has come to
the notice of the Enforcement Direc-
torate and the Government that there
have been certain undesirable prac-
tices resorted to by some of the travel
agents. The matter is under investi-
gation, and it would be too early for
me to say anything very precisely it
the moment.

Shri Buta Simgh: Any action taken
against any travel agents in this con-

nection® .
Mr. Speaker: It is under ir:vutiga-
tion.
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Shri Buta Singh: He has not men-
tioned that any travel agent is involv-
ed. I want to know whether he has
been able to lay his hands on any
travel agent.

Shri C. M. Poonacha: As I mention-

ed earlier, we have reports that one
or two travel agents’ organisations

are involved in these alleged com-
plaints. We are looking into the mat-
ter,

Shri Nambiar: Have Government
any proposal to prosecute those
officers because of the seriousness of
the offence involved?

Shri C. M. Poonacha: Most certain-
ly, after the Enforcement Director-
ate’s inquiries are completed, suitable
action will have to be taken, and I
am sure that such actions as are
necessary will be taken.

Shri Nambiar: What about the pro-
secution?

Mr. Speaker: He has answered it.

st Ay fawd : vaw W@, w
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“Our Enforcement Directorate
has been investigating these al-
legations with reference to Air
India International and have now
completed the inquiry for a period
of a 5} months. On the basis of
the investigations, requirements
of the law are being complied
with, and if in the result it is
found that any party merits that

proceedings should be taken
against them, such proceedings
will be taken”.
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Shri C. M. Poonacha: As 1 was
mentioning, the Reserve Bank En-
forcement Directorate have carefully
gone into a number of cases, about
300 in all, of whom about 50 cases
have been completed. In these 50—
52 cases, it is found that all of them
have been covered under the ‘P’ form
regulations; 42 of them had wvalid
‘P’ forms and 10 of them were not
required to obtain ‘P° forms because
they had the necessary foreign ex-
change clearance. Now, in respect of
the 250, detailed inquiries are now
proceeding.

Mr. Speaker: He says he got a
letter to the effect that by 9th Marcn
inquiries had been completed and
only the legal aspect had to be look-
ed into. He asks why that has not
been completed even when two months
have gone by.

8Shri C. M. Poonaéha: On this, actual-
ly my Ministry has not got any infor-
mation.

ot wg famd : W WER,
¥ gToa T § sEE1 39 9 W
g1 e Jare framr oy

Shri S. M. Banerjee: I seek your
guidance. Previously this question
was answered by Shri Sanjiva Reddy.
In his reply, he said that this is
known to the Finance Ministry. Even
today the hon. Minister has no infor-
mation about it.

Mr. Speaker: 1 will just see. Shri
Hem Barua:

Shri Hem Barua: Is it a fact that
out of these blessed passengers who
were allowed to travel without P*
forms, two of the sons of the General
Manager or some such boss of Air
India International also got the pri-
vilege of this rather racket? If so,
what steps are taken against the per-
sons concerned who allowed their sons
to take advantage of this?

‘i‘h; Speaker not having subsequently accorded the necessary permission,
the document was not treated as laid on the Table.
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Shri C. M. Poonacha: It is precisely
in this regard that the concerned
officer is under suspension.

Shri Bhagwat Jha Azad: May I
know whether during the course of
investigation of such cases, Govern-
ment have also found a gang operating
in the Reserve Bank who always un-
duly and inordinately delay the issue
of the ‘P’ form, causing a great re-
venue loss to Air India? Is this also
being investigated, because everyday
there is harassment by the Reserve
Bank gang when people go with all
formalities completed but still are
not given the ‘P’ form?

Shri C. M. Poonacha: These forma-
lities do result in a certain amount of
inconvenience to the travelling pub-
lic. That is a fact.

Dr. L. M. Singhvi: Certain amount?
Any amount.

Shri C. M. Poonacha: As for the
‘P’ form regulations are concerned, in
view of the difficult foreign exchange
position, these procedures have to be
introduced and enforced, though they
are a bit inconvenient to the travelling
public.

off TR ¢ wew AR,
A ¥ dNEA gAT Wiy |

oww wgww - ag A 8 Ay
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SHORT NOTICR QUESTIONS

Aireraft of Madhya Pradesh Flying
Clab

SNQ. 38, Shri Linga Reddy: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether it is a fact that the two-
seater training aircraft, L—5 of the
Madhya Pradesh Flying Club which
took off on the 6th May. 1966 at Indore
hag not been traced; and

(b) if so0, the details thereof?
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Minister of State in the Ministry
of sport and Aviation (Shri C, M.
Podonacha): (a) and (b). The facts are
that a two-seater L-5 aircraft of
Madhya Pradesh Flying Club which
took off at 1120 hours IST on 6th May,
1966 from Bhopal and was reported
‘missing, was traced the same day. The
aircraft was on a solo non-stop cross
country training flight from Bhopal to
Ujjain and back by a {rainee pilot. On
its return flight, the pilot lost his way
and the aircraft forced-landed at 14.30
hours the same day approximately 50
miles South of Bhopal on Narbada
river bed. Nelther the pilot was injur-
ed nor the aircraft was damaged.

Steel Re-Rolling Industry

SNQ 39. Shri P, C. Borooah: Will
the Minister of Iron ang Steel be
pleased to state:

(a) whether it is a fact that the
Steel Re-rolling Industry in the coun-
try is facing a crisis owing to acute
shortage of billets and consequent un-
der-utilisation of the industry’s capa-
city;

(b) if so, the requirement of and
supply to the industry of billets last
year; and the estimates about the re-
quirement and expected supply of this
raw material for this industry during
the current financial year; and

(c) whether Government have de-
cided to allow export of steel billet
and if so to what extent and whether
Government have received any re-
presentations from the industry against
this move?

The Minister of Iron ang Steel (Shri
T. N. 8ingh): (a) As compared with
demand for billets in 1965-66, the
production was insufficient. It cannot,
however, be said that the re-rolling
Industry is facing a crisis. In fact.
the supply position is improving
month by month.

(b) The annual requirement of bil-
lets, including those of secondary pro-
ducers, is approximately, 1.28 million
tonnes. As against this, the total pro-
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duction during 19685-66 was about 7
lakh tonnes. The requirements dur-
ing 19686-67 are estimated to be about
the same, but u total production of
over [ million tonnes is anticipated.

(¢) Government have decided 1o
allow a token export of 25,000 tonncs
of billets Quring 1966-67. The steel
re-volling Mills’ Association of India
represented against this decision. This
representation wis considered and the
circunstances under which the export
is proposed to be allowed were ex-
plained ‘o the Association.

Shri P. C. Borooah: May I know
how far these products like billets can
be spared for exports after full uti-
lisation of the installed capacity?

Shri T. N. Singh: As 1 stated in
‘ny unswer, our expected production
is of the order of about 1.25 million
tons this year, and that is approxi-
mately the demand. Yel, we think
that in order to build up some export
markels for this, exports should be
encouraged and a small amount is
being exported. It is not such ss to
cause much dislocation.

Shri P. C. Borooah: What is the
annual cstimated amount of foreign
exchange to be earned by the export
of billets, and how will it compare
with the possible inzome of foreign ex-
change if finished products are ex-
ported instcad of billets?

Shri T, N. Singh: 1 have not got
the information regarding the value
in foreign cxchange to becomc avail-
ale as a result of thig export, because
these negotiations have to be  gonce
through for export purposes. It is
true that there are some disadvan-
tages as cempared to the domestic
prices but at the same time in the
intercst of the export trade and foreign
exchange, I think this sacrifice should
be boine.

Shri Kamalnayan Bajaj: May |1
know from the hon. Minister, wh=n
there is shortage of billets instead of
okporting billets outside the country,
why not purchase all the billets ax-
ported?
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Shri T, N, Singh: As far as this is
concerned, for export purposes we
have alrcady allotted special quota of
10,000 tonnes. ...

Mr, Speaker: When the Minister
turns his face that side, to the ques-
tioner the others in the whole House
could not hear him.

Shri S. M. Banerjee: I would like
to know whether it is a fact that this
shortage is there and at the same time
they have tremendous shortage in
some of the States of pig iron and
whether that shortage has been met
and if so to what extent in U.P. therc
is the shortage?

Shri T, N. Singh: In regard to pig
iccn I do not think there is any shor-
tage.

WRITTEN ANSWERS TO
QUESTIONS

Import of Fertilisers

“1728.  Shri R. 8. Pandey:
Shri R. Barua:
‘Will the Minister of Food, Agrical-
ture, C ity Devel t and

Cooperation be pleased to state:

(r) the total quantity of fertilisers
proposed to be imported during 1966-
67; and

(b) the names of the countries
from which these will be imported?

The Deputy Minister in the Minls-
try of Food, Agriculture, Community
Development anq Cooperation (Shri
Shyam Dhar Misra): (a) About 500,000
tonnes of Nitrogen, 93,000 tonnes ~f
P,0; and 1,28,000 tonnes of K,O.

(b) Canada, Columbia, G.D.I,
Japan, Philippines, Rumania, UK,
US.A, USSR, and West European
countries.

certain Departments in
States

Merger of

*1728 Shri Firodia: Will the Minis-
icr of Food, Agriculture, Community
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Deve.opment and Cooperation be

pleased to state:

(a) whether it has been suggested
by the Central Government that in
the States there should be merger of
Agriculture, Cooperative and Com-
munity Development Departments un-
der a single Minister; and

(b) if so, whether any State has
cummuni d its decisi in thig re-
gard?

The Deputy Minister in the Minis-
try of Food, Agricuiture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) At the last
Chief Ministers' Conference the steps
taken by the Union Government to
integrate the Departments of Agricui-
ture, Community Development and
Cooperation under one Minister were
considered and the need for similar
coordination in the State was appre-
ciated and emphasised. The form in
which such coordination should be
attempted or further strengthened in
the States was left to the Chief Minis-
ters to decide.

(b) Not yet.
Sugar Miils

*1729. Shrimati Tarkeshwarl Siaha:
Will the Minister of Food, Agricuiture,
C ity Develop t and Co-
operation be pleased to statc:

(a) whether it is a fact that Gov-
ernment have granted permission to
the setting up of new sugar mills in
Maharashtra, Mysore, Madras and
Andhra Pradesh during the current
year; and

(b) if so0, the number of mills to be
set up in the private and cooperative
sectors separately and thcir capacities?

The Deputy Minister in the Mints-
try of Food, Agriculture, Commaunity
Development ang Cooperation (Shri
Shinde): (a) and (b). Yes, Sir
Letters of intent have been issued in
1966 for the establishment of 9 new
sugar factories (all cooperatives) each
with a daily cane crushing capacity
of 1250 tonnes—4 in Maharashtra, 3
in Mysore and 1 each in Gujarat and
Madras. No letter of intent has been
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issued in 1966 for the establishment
of a new sugar factory in Andhra
Pradesh.

Agricultural Implements

*1730. Shrl Linga Reddy: Will the
Minister of Food, Agriculture, Commu-
nity Devel t and Cooperation be
pleased (o state:

(a) whether the Committee set up to
suggest improved agricultural imple-
ments has submitted its report;

(b) if so, the broad features thereof,
and

(c) the gction taken thereon?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes, the
Committee on Plan Projects in the
Planning Commission set up an Agri-
cultura] Team to study the aspects
of development of various types of
Agricultural implements and machi-
nery. Reports for 7 States have so far
been prepared.

(b) The Committec hus made suit-
able recommendations for strengthen-
ing the Agricultural Wiags in the
seven States for improving res-arch
and development, supply of raw
materials, manufacture, training of
artisans and other technical personnel,
extension, popularisation and distribu-
tion etc.

(c) The reports have been made
available to the Seven States to pro-
ceed wih the implementation of the
recommendation which were earlier
agreed upon by them and concerned
Ministries. Follow-up action for other
States wil] be taken as soon as the All
India Report from the Planning Com-
mission is received.

High-powered Diesel Locemotives

°1731. Shri Baswsnt:

Shri Vishwa Nath Pandey:
Shri Braj Bihari Mehrotra:

Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleased
to state: .

(a) whether the Government of
Canada have recently agreed to supply
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to India high-powered diesel
motives;

(b) if so, the total number of such
diesel locomotives; and

(c) the terms on which the diesel
locomotives will be supplied?

The Minister of Transport, Aviation,
Shipping and Tourism: (Shri Sanjiva
Reddy): (a) and (b). Yes, Sir. The
Government of Canada have agreed to
grant a Development Loan of 2.4 mil-
lion Canadian Dollars to the Govern-
ment of India to finance the purchase
from Canada of 13 high-powered diesel
locomotives required by the Calcutta
Port Commissioners.

loco-

(c) An order has been placed by
the Calcutta Port Commissioners with
the Canadian Locomotives Co, Ltd.
for the supply of 13 diesel hydraulic
locomotives, six of 1250 H.P. and 7
of 640 H. P. The total contract value
of the 13 diese] hydraulic locomotives
is Rs. 93,24,224, The total cost of
the locomotives including freight,
insurance and customs duty is Rs.
130,53,913. Out of this amount, a sum
Rs, 93,24224 is payable to the Com-
pany in Canadian Dollars. This will
be met out of the Canadian Develop-
ment Loan of 24 million Canadian
Dollars. The rupee equivalent of
the amounts so paid to the Canadian
Suppliers out of the Development
Loan will be recovered by the Gov-
ernment of India from the Calcutta
Port Commissioners. The balance of
Rs. 37,29,680 representing freight,
insurance and customg duty will be
paid by the Calcutta Port Commis-
sioners in rupees.

Cane-crushing Season

*1782. Shri Vishwa Nath Pandey:
wm the Minister of Food, Agriculture,
ity Develop t and Coop

tlon be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to give financial
incentives to the sugar industry to
compensate it for the loss on account
of prolongation of the cane-crushing
season;

(b) if so, when; and
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(c) the total amount of the financial
incentive which Government propose

to provide them?

The Deputy Minister in the Ministry
of Food, Agriculture, Community Deve-
lopment and  Cooperation (Shri
Shinde): (a) and (b). A proposal in
this connection is under consideration
of the Government.

(c) This will depend on the quantum
of the incentive which may be decided
upon.

Employment of Qualified Secretaries
by Joint Stock Companies

*1733. Shri D. C. Sharma: Will the
Minister of Law be pleased to state:

(a) whether Government propose to
legislate for compulsory employment
of yualified Secretaries by the Joint
Stock Companies; and

(b) it so, when?

The Minister of Law (8hri G. S.
Pathak): (a) No, Sir; there is no pro-
posal at present to undertake legisia-
tion for the compulsory employment of
qualified Secretaries in Joint Stock
Companies.

(b) Does not arise.

Reservation of Seats in U.P. Assembly
for Harijans of Ghazipur and Varanasl

*1734. Shri Sarjoo Pandey:
Shri Vishram Prasad:

Will the Minister of Law be pleased
to state:

(a) whether it is a fact that the num.-
ber of Harijans in Ghazipur-Varanasi
Districts exceeds that in Azamgarh
(Uttar Pradesh);

(b) whether it is also a fact that on
the one hand the number of seats re-
served in the Legislative Assembly for
Ghazipur-Varanasi districts is being
decreased irrespective of the fact that
the Harijans are in larger number
there, while on the other hand they are
being increased in Azamgarh; and

(c) if so, the reasons therefor?

The Minister of Law (Shri G. 8.
Pathak): (a) Yes, Sir. The number of
Harijans in Ghazipur and Varanasi
districts exceeds that in Azamgarh
district.
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(b) and (c). The Delimitation Com-
mission, in its published proposals
(which have not yet been finalised),
had allocated one reserved seat for the
scheduled castes in Ghazipur district,
two in Varanasi district and four in
Azamgarh district according to the 1861
census. This is in accordance with
section 9(1)(c) of the Delimitation
Commission Act, 1962.
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.Q Loss of Foodgraims
*

*1736. Shri Shashi Rajan: Will the
Minister of Food, Agriculture, Com-
munity Development and \’Joopentlon
be pleased to state:

(a) whether there is any loss in
the quantity of wheat as received in
bulk and after it is unloaded in
filleq bags and actually received by
Government in Calcutta Port;

(b) it so, the total quantity of such
loss in each ship; and

(c) the total number of ships arriv-
ing each year in Calcutta port since
19617

The Minister of State in the Minis-
try of Food, Agriculture, Community
Dev and Cooperation (Shri
Govinda Menon): (a) The bagging of
foodgraing in Calcufta is generally
done in the holds of the vessels and
the bags are despatched from the
docks in rail wagons and trucks,
which are weighed on rail and road
weigh-bridges respectively, The ac-
counts jn respect of grains unloaded
at Calcutta are finalised on the basis
of such weighment on rail and road
weigh-bridges. Since no weighment
of the bulk grain takes place on
landing at the port and the bagged
grains remain under the protective
custody of the Port authorities till
the bags are loaded into wagons or
trucks, no loss of wheat can be said
to take place at this stage.

(b) Does not arise.

(c) The number of vessels carry-
ing bulk wheat which arrived at
Calcutta Port from 1961 to 1965 are
ag follows:—

1961 e 172
1862 144
1963 ... 183
1964 L. 219
1965 ceel 177

Fishing Vessel Missing
*1737. Shri Harl Vishna Kamath:
Will the Minister of Tramsport, Avia-
tion, Shipping and Tourism be pleas-
ed to state:
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(a) whether it is a fact ihat
fishing vessel oi  Mercantile Marine

Bombay Kalyani No. V. sailed on
the 15th sJu'y, 1965 or thereabout
from Sassoon Dock, Bombay Port;

(b) whether it subsequently cap-
sized or was somechow lost; if so,
when and in what circumstances;

() what happened to the crow:

(d) whether an inquiry held

in the matter: and

was

(¢) if se, with what result»

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Samjiva
Reddy): (a) No, Sir.

(by to (¢). Do nat arise.

Transfer of 1.A.C. Staff

*1738. Shri Indrajit Gupta: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether any agreement has been
reached between the 1.A.C. and its staff
regarding the policy of transfers bet-
ween stations, and particularly, from
regional headquarters to outstations;

(b) if so. whether such agreement is
also in effect in the Eastern Region;

(c) whether complaints have been
received from Calcutta-based staff that
lurge scale transfers are taking place
in violation of the terms of the agree-
ment; and

(d) if so, the action taken thereon”

The Minister of Transport. Aviation,
Shipping and Tourism (Shri Samjiva
Reddy): (3) Transfers are regulated
by am agreement with the staff Union,
which is in force since 1956.

(b) Yes, Sir.

(v) No, Sir,

(d) Docs not arise.

Famine Conditions in Hissar

*1739. Shri Himmatsinhji:
Shri Narasimha Reddy:
Will the Minister of Food, Agricul-
tgre, Community Developmens and Co-
operation be plensed to state:
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(a) whether acute famine conditions
are presently prevailing in Hissar Dis-

trict of Punjab:

(b) if so, whether the local autho-
rities have askeq for immediate Cen-
tral assistance to tide over the pre-
seny difficulties; and

() the action, if any, taken by Gov.
srnment in this regard?

The Minister of State in the Ministry
of Food. Agriculture, Community De-
velopment and Cooperation (Shri
Govinda Menon): (4) No, Sir. Only
scarcity conditions due to the drought
of 1985 are prevailing in the Hissar
District.

(b) No, Sir.

(¢) Does not arise.

Shortage of Vanaspati

Shri P. C. Borooah:

Shri Shree Narayan Das:

Shri D. C. Sharma:

Shri Surendranath Dwivedy:
Shri S. M. Banerjee:

Shri Subodh Hansda:

Will the Minister of Food, Agricul-
ture, C ity Devel and Co-
operation be pleased to state:

(a) whether it is a fact that an ycute
shortage of vanaspati and other edible
oil has arisen recently, particularly in
Delhi;

(b) if so, whether the prices of
vanaspati and othe; edible oils have
also shot up:

(¢) the reasons therefor; and

*1740,

(d) the regulations enforced by Gov-
ernment to see that manufacturers and
trade do not exploit the situation every
now and then?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
Shimde): (a) and (b). Yes, Sir. There
have been reports regarding shortage
of edible oils including vanaspati and
rise in prices.

(¢) The rise in price is due to the
shortfall in production as a resulf of
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late, uneven and inadequate rainfall in
most parts of the country during 1965.

(d) Government are watching the
situation and are considering remedia}
measures.

Supreme Court Judgment in Garium
Chemicals Limiteg Case

*1741, Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri D. D. Mantri:

Wiil the Minister of Law be pleased
tu state:

(a) whether Government have exa-
mined the implieations of the Supreme
Court’s judgement in the Barium
Chemicals Limited case for the ad-
ministration of Company Law;

(b) whether they have also studied
its impact on the Government's atti-
tude to the allegations made in the
Memorandum submitted to the Presi-
dent by some M.Ps; and

(c) If so, the conclusions reached
in respect of (a) and (b).

The Minister of Law (Shri G. S.
Pathak): (a) Yes

(b) The Supreme Court has held
that there was no malafide on the
part of the former Finance Minister,
It is not for me to say anything be-
yond the legal aspect of the casc.

(c) The only ground on whicy the
Suprcme Court allowed the appeai is
that by majority judgment they held
that in making the impugned order
the Board had acted on material ex-
traneous to the matters mentioned in

ction 237 (b) of the Companies Act.
This aspect of the matter is under
examination with a view to decide
what further action is necessary in
this case.

Pavment of Cane Price to Growers

*1742. Shri Sivamarthi Swamy: Wil!
the Minister of Feed, Agrieulture,

VAISAKHA 27,
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nity Development and Coope-
ration be pleased to state:

(a) whether any complaints have
been received frcn the  sugarcane
cultivators of Hospet, Bellary Dist-
rict regarding pending payment of
two and halt lakhs of the ryots with
the Indian Sugar and Refineries Ltd.
Haospet since last season;

(b) if so, the action Government
propose to take to regulurise the pay-
ment; and

(¢) how much is pending with the
Hospet factory about the bonusg rates
to be paid to the cultivators for pre-
vious period”

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
t and Cooperation (Shri
(a) No, Sir.

Sllhlde):

(b) Does not arise.

(¢) By "bonus rates” the Hon'ble
Member presumably refers to the
additional sugarcane price payable

for the years 1958-59 to 1881-62. The
rate of additional cane price for 1958-
59 has been determined at Rs 5.%!
per long ton according to the Order
of the Sugarcane (Additional) Price
Fixation Authority. The factory has,
however, flleq a writ petition in the
Mysore High Court and has obtained a
stay order., No additional cane price
is due for the year 1859-60. The addi-
tional price due for the years 1960-61
and 1961-82 hag not yet been detei-
mined in view of the stay order.

Import of Foodgrains

*1743. Shri Linga Reddy:
Shri D, C. Sharma:

Will the Mmmu.r of Food, Azﬂtul-
ture, C ity $ and
Cooperation be pleued to state the
quantity of foodgraing received fron:
U.S.A. and other countries so  far
with a view to tide over the present
food crisis in the country?

The Minigter of State in the Miafs-
try of Food Agriculture, Cemmunity
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Development ang Cooperation  (Shri
Govinda Menon): A statement is laid
on the Table of the Sabha [Placed in
Library. See No. LT-6379/66.]

Accident to 1.A.C. Caravelle

*1744. Shri D. C. Sharma:
Shri Vishwa Nath Pandey:
Shri Braj Bihari Mehrotra:
Shri Brij Basi Lal;
Shri Hukam Chand
Kachhavaiya:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether it is a fact that an
Indian Airlines Caravelle on flight
from Delhi to Madras on the 24th
April, 1966 met with an accident when
all the four tyres on the left side
burst, as the plane touched down the
runway;

(b) if so, the causes of the accident;
and

(c) the action taken in the matter?

The Minister of Transport, Aviation,
Shipping and Tourlsm (Shri Sanjiva
Reddy): (a) Yes, Sir. The four main
tyres of the port under-carriage burst
after the aircraft had landed. No
other damage wag caused.

(b) The incident is under investi-
gation.

(c) The aircraft was made service-
able after the replacement of the four
wheels and the corresponding brake
assemblies of the port under-carriage
and it took off for Bombay as a ferry
flight on the following day i.e. 25th
April, 1966.

Election in Goa

*1745. Shri S. M. Banerjee:
Shrl Yashpal Singh:
Will the Minister of Law be pleased
to state:
«(a) whether Government have

finalised’ the date for holding elec-
tieng in Goa; and
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(b) if so, the details thereof?

The Minister of Law (Shri G. S.
Pathak): (a) No, Sir.

(b) Does not arise.

Smuggling of Edible Oils

*1746. Shri P. C. Borooah: Will the

Minister of Food, Agriculture, Com-
ity Develop and Coop

be pleaseq to state.

(a) whether Government's attention
has been drawn to the report in the
Statesman of the 2nd May, 1966 to the
effect that large quantities of edible
oils are being smuggled into Tibet and
Pakistan via Simla, Jammu & Kash-
mir and U.P,;

(b) if so, whether Government have
verified the correctness of the report;
and

(c) whether the prices of oils have
increased largely on account of this
smuggling of oils out of the country?

The Deputy Minister in the Ministry
of Food, Agriculture, Community De-
velopraeny and Cooperation (Shri
Shyam Dhar Misra): (a) Yes, Sir.

(b) According tg the information re.
ceived from the concerned Customs
authorities, no smuggling of edible
oils either to Tibet or Pakistan has
come to notice and no seizure of edible
oils has been made at the concerned
borders recently.

(c) The main reason for the rise
in the pricegs of edible oils is the
steep fall in production of oilseeds
during 1965-66 and the consequent re-
duction in the availablity of edible
oils.

Clearance of Ceylon-bound Passengers
arriving by Rameshwaram Express
*1747. Shri Harli Vishnug Kamath:

Will the Minister of Transport, Avia-

tion, Shipping and Tourism be pleased

to state:

(a) whether it is a fact that several
passengers arriving by Rameshwaram
Express and bound for Ceylon, were
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refused clearance by port authorities
though the train arrived one hour be-
fore the schedule time of departure
of the ship;

(b) if so, the reasons therefor; and

(c) action subsequently taken in
the matter?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) The Shipping Corpora-
tion of India, who operate the ferry
service between Rameshwaram and
Talaimannar (Ceylon), have received
no complaint from any passenger in
this connection.

(b) and (c). Do not arise.
Dispute between Pilots and Alr
Hostesses of 1.A.C.

*1748, Shri Indrajit Gupta: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether inquiry has been com-
pleted into the charges against the two
LLA.C. air hostesses for wearing de-
mand badges on duty at Dum Dum
and into their complaintg against the
Pilots;

(b) if not, at what stage the in-
quiry is; and

(c) the reasons for the delay in
completing it?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) The Enquiry against the
two Air Hostesses was not for wear-
ing Demand Badges while on duty.
They were charge-sheeted for negli-

gence of duty. The Enquiry has been .

completcd and the Report of the En-
quiry Officer is expectd to be received
in the next few days.

(b) and (c). Do not arise.

Famine Conditions in States
#1749, Shri Linga Reddy;

Shri Shree Narayan Das:
Shri Onkar Lal Berwa:

" Shri P. C. Borooah:
Shri Sidheshwar Prasad:

Will the Minister of Food, Agrical-
ture, Community Development and
Cooperation be pleased to state:

(a) whether Government have beep
receiving reports about the accentuat-
ed conditions of drought from the
States requesting for the supply of
foodgrains and financial assistance;

(b) if so, the details of assistunce
sought by the varioug States so far
with the latest figures; and

(c) the action taken thereon?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) No reports
about accentuation of drought condi-
tion have been received from the
State Governments. The scarcity af-
fecteq States of Andhra Pradesh,
Madhya Pradesh, Maharashtra, My-
sore, Orissa and Rajasthan have asked
for flnancial assistance towards
relief  measures taken up by
them consequent on the drought in
1965, and the Governments of Orissa
an Madhya Pradesh for increasing the
wheat quotas,

(b) and (c). A statement indicating
the financial assistance sought and
given and also allotment of foodgrains
made to the scarcity affected States
is laid on the Table of the Sabha.
[Placed in Library. See No. LT-6380/
66.]

Seminar organised by F.A.O.

*1750. Shri P. C. Borooah: Will the
Minister of Food, Agricultare, Com-
munity De t and Cooperati
be pleased to state:

(a) whether a regional seminar
convened by the Food and Agricul-
ture Organisation was recently held
in New Delhi;

(b) if so, the main observations
and suggestions in relation to the pre-
motion of cooperative farming in
India made in the seminar; and
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(¢) Government's reaction thereto?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Skri
Shyam Dhar Misra): (a) Yes, Sir.

(b) The report of the seminar
which ended only 3 days ago on the
14th May, 1966 hag not yet been re-
ceived b){ Government,

tc) Does not arise.

Resurvey of Land in Kerala State

5698. Shri Vasudevan Nair: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether there is any proposal
from the Kerala Government for the
resurvey of land in the State;

(b) if so, how much land is propos-
ed to be resurveyed during the
Fourth Plan; and

(c) the contribution from the Cen-
tral Government for the same?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes, Sir.

(b) 18,410 Sq. Kms (or 7.J08 3q.
Miles).
(c) According to the pattern of

Central agsistance in vogue, Cadastral
survey scheme during 1966-67 includ-
ed in the State Plans are eligible for
financial assistance from the Centre to
the extent of 50 per cent. The pattern
of assistance for the remaining years
of the Fourth Plan is still to be
decided.

Agro-Industries Corporation in Orissa

5699. Dr. Kohor: Will the Minister of
Food, Agriculture, Community Deve-
lopment and Cooperation be pleased to
state:

(a) whether a scheme for the set-
ting up a Agro-Industries Corporation
in Orissa has been submitted by the
Government of Orissa to the Central
Government;

MAY 17, 1966

Written Answers 17264
(b) if so, whether it has been ap-
proved; and

(¢) when it is likely to be set up?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Bbri
Shyam Dhar Misra): (a) No, Sir.

(b) and (c¢). Do not arise.

Turmeric Research Institute in Orissa

5700. Dr. Kohor: Will the Minister of
Food, Agriculture, Community Deve-
| t and Cooperation be pl d to
state:

(a) whether the Turmeric Research
Institute was opened at G. Udayagiri
in Phulbani District of Orissa siate;

(b) the progress of each ycar since
its inception;

(c) whether any other suck Re-
seurch Institutes have been opened
in the country;

(d) whether any improved method
of cultivation and fertilizer have been
invented and the proper mumue
other than forest tiller tried for bLe‘-
1or yielding of the crops; and

(¢ if so, the result thereto?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shrl
Shyam Dhar Misra): (a) to (e). No
research Institute has been opened
under auspices of the Central Gov-
ernment to deal with Turmeric in the
State of Orissa or any other State. As
far the State Governments necessary
information has been called for and
would be placed on the Table of the
Sabha.

Vigilance Judges

5701. Shri Eswara Reddy: Will the
Minister of Law be pleased to state:

(a) the number of Vigilance Judges

working in the Circuit Bench of the
Punjab High Court, Delhi: and
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(b) the number of complaints re-
ceived from the Ist January, 1966 to
30th April, 19668 by the Deputy Regis-
trar of tht Circuit Bench of Punjab
High Court at Delhi?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) and (b). Information is
being obtained from the Punjat High
Court.

Fishing Harbours in Kerala

5702. Shri A. V. Raghavan:
Shri Pottekkatt:

Will the Ministor of Food, Ag-icul-
ture, C ity Devel and
Cooperation be pleased to state.

(a) the progress made in esiabit
shing fishing harbours at Ponani,
Dharmadam and Palacode in Kerala;
and

(b) when the work will be comp-
leted?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a). Ponani. To
meet the prescnt requirements, tine
State Fisheries Department havy !
ready acquired about 300 ft of quay
an adjacent land for purposes of lun.l.
ing of fish and berthing of vesscls. A
provision of Rs. 3.00 lakhs has; been
made in the State budget for 1966-87
for conducting detailed investigations
for construction of a fishing harbour.

Dharmadam, Preliminary techni-
cal opinion was that Dharmadam wes
not suitable for fishing harbou: dc-
velopmant as the sand ba; a' the
mouth of the creek seemed very
shallow and also rocky outcrops wern
noticed and the possibi‘ity of sub-
merged rocks were also suspected.
Th: Government of Kerala have,
however, provided an amount of Rs.
1.00 lakh in their budget for 1966-67
for feasibility studies.

Palacode. 1t has been proposed to
construct a fishing harbour at th. site
during the Fourth Five Veu. Plan.
Necessary surveys, sub-soil investiga-

tions “and, if necessary, moudel tests
will be conducted for which u vrovi-
sion of Rs. 2.00 lakhs has been made in
the State Budget for 1966-87

(b) It is proposed to complet: the
construction of thes. fishiag har-
bours by the end of the 4t Five
Year Plan provided the resulis of the
investigations are found favoutable
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Seed Farms in Orissa

5705. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether any centrally spon-
sored seed farms are proposed to be
set up in Orissa during 1966-67; and

(b) it so, the details thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
S. D. Misra): (a) and (b). A proposal
to establish Central Seed Farms in
Orissa is still under consideration of
the Government.
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Famine conditions in Mysore

5708. Shri Lingg Reddy: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to refer to the reply
given to Starred Question No, 853
on the 29th March, 1866 and state:

(a) the recommendations made by
the Committee for relief to the fa-
mine-affected people with reference
to Mysore State;

(b) the details of schemes and the
outlay involved; and

(c) the action taken by the Cen-
tral and State Governments on the
recommendations made to Rive relief
to the people?

The Minister of State in the Minis-
try of Food, Agriculture, Commanity
Development and Cooperation (Shri
Govinda Menon): (a) Apart from the

recommendationg made and action
taken thereon as mentioned in the
statement placed on the Table of

the Sabha in reply to Starred Ques-
tion No, 853, on the 20th March,
1966, no separate recommendations
with regard to Mysore have been
made by the Coordination Committee
of Secretaries.

(b) and (c). Do not arise,

Minor Irrigation Schemes in Orisma

5709. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether Government have
sanctioned any minor  irrigation
schemes for execution this vear in
Orissa State as an emergency mea-
sure in view of the food scarcity
conditions in that State:
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(g) it so, the total cost of the
schemes; and

(c} whether Government propose
to bear the total cost of these
schemes?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). An

outlay of Rs. 280 lakhs hag been
approved  for minor  irrigation
schemes in Orissa State for the

current financial year, 1966-67, Be-
sides, a request has been reccived
from the State Govt. for sanction of
additional Central assistance amcunt-
ing to Rs. 1 crore for undertaking
additional minor irrigation schemes In
the scarcity areas. An additional
amount of Rs. 54 lakhs has also been
sought by the State Government for

distribution of pumping sets in
drought affected areas.
The State’s request for additional

funds is under consideration of Gov-
ernment.

(c) The Government of India will
bear the expenditure on minor irri-
gation schemes by way of loans and
grants on the basis of a set pattern
of Central financial assistance laid
down by the Planning Comuinission.

Land Mortigage Banks in Orissa

5710. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Food, Agricul-
ture, Ci ity Develop t and
Cooperation be pleased to state:

(a) whether any central assistance
was given to Land Mortgage Banks
in Orissa State for issue of loans
and debentures during 1965-66;

Dev

(b) if so, the details thereof; and

(c) the central assistance proposed
to be given to these Banks in Orissa
during 1066-87?

The Deputy Minister in the Mints-
try of Food, Agriculture, Commaunity
Devel t and C tion (8bri
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Shyam Dhar Misra): (a) to (c). The
Central Government do not directly
contribute to the debentures of Land
Mortgage Banks. Contributions are,
however, made by the 3 public sec-
tor institutions viz. the Reserve Bank
of India, the Life Insurance Corpora-
tion and the State Bank of India.
For Orissa State, a programme of
floatation of debentures by the State
Land Mortgage Bank to the extent
of Rs. 80 lakhs had been agreed dur-
ing 1965-68, of which the agreed con-
tribution from the 3 public sector
institutions was Rs. 40 lakhs. During
1966-67, debenture programme of
Rs. 80 lakhs has been agreed to [or
Orissa, of which the contribution tu
be provided by the 3 public sector
institutions is Rs. 48 lakhs.

Taking over of Railway lands in
Orissa

5711. Shri Ramachandra Ulaka:

Shri Dhuleshwar Meena:

Will the Minister of Food, Agricul-

ture, C ity Devel t and
Cooperation be pleased to state:
(a) whether any cultivable land

has so far been taken over from the
Rallways in Orissa:

(b) if so, the method adopted by
Government for the distribution of
this land for cultivation;

(c) whether Government propuose
to distribute these lands among the
agricultural labourers and small ten-
ants; and

(d) if so. the details thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) to (d). The
required information is being collect-
ed from the Government of Orissa
and will be placed on the Table of
the Sabha as soon as it is received
from them.
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Exploratory Tube Wells Organisation

5712. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Food, Agricul-
ture, C ity D and
Cooperation be pleased to state the
details of work done by the Explora-
tory Tube Wells Organisation in
Orissa during 1963-68?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dbar Misra): The Exploratory
Tubewells Organisation has not done
any wotk in Orissa during 1965-66.

Bombay-Baroda Air Service

5713. Shri Vishwa Nath Pandey:
Shri Brij Basi Lal:
Shri Braj Bihari Mehrotra:
Shri Jashvant Mehta:

Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleased
to state:

'(a) whether it is a fact that the
Indian Airlines Corporation announced
on the 23rd April, 1986, suspension of
its daily Bombay-Baroda service; and

(b) if so. the reasons therefor?

The Minister of Transport, Aviation,
Shipping, and Tourism (Shri Sanjiva
Reddy): (i) Yes, Sir. Bombay-Baroda
serviee was suspended from 25-4-1866.

(b) The fair weather strip at Baroda
had become unserviceable for opera-
tions. Estimates for lengthening and
strengthening the runway have since
been sanctioned by Govenrnment.
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National Highways in Punjab

5715. Shri Daljit Singh:
Shri Sadhu Ram:

Will the Minister of Transport, Avia-
‘@hom, Shipping and Tourism be pleased
‘to state:

(a) whether it is a fact that the
‘Government of Punjab have urged the
Centra] Government to declare some
roads in the State as National High-
ways in view of their strategic impor-
tance;

(b) if so, the names of those roads;
-and

(¢) Government’s reaction thereto?

The Minister of Transport, Aviation,
Sxipping, and Tourism (Shri Sanjiva
Reddy): (a) to (c). The Government
of Punjab had suggested in 1964 the
following State roads to be considered
for inclusion in the National Highway
‘Bystem;

(1) Chandigarh-Ludhiana-Feroze-
pur road.

(2) Chandigarh-Patiala-Tohana-~
Hissar-Rajgarh road.

(3) Suratgarh-Abohar-Muktsar-
Kotkapura-Zira - Makhu - Amritsar-
Pathankot-Mandi road.

(4) Ferozepur-Bhatinda-Jakhal-
.Jind-Rohtak road. Another road.
wiz. Chakki-Dhar-Udhampur has
also been suggested recently.
‘Amongst the rcasons advanced in
-support of their recommendation,
‘the defence need has been men-

721'(A) LSD—3.

tlmed along with the other needs
of the State. The recommenda-
tions of the State Government
will be kept in view while decid-
ing on the additions to bc made to
the National Highway System
during the Fourth Plan. But ac-
cording to the indications avail-
able regarding the Fourth Plan
allocation for roads, it may not
be possible to undertake any size-
able expansion of thc National
Highway System in that Plan.

Rationing in Villages of Delhi

§716. Shri Naval Prabhakar: Will
the Minister of Food, Agricultare,
C ity Devel and Coopera-
tion be pleased to state:

(a) whether there is any proposal
to extend rationing in the villuges in
Delhi; and

(b) if so, when it will be introduced?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Deovelopment and Cooperation (Shri
Govinda Menon): (a) Statutory
rationing ig already in force in 91
urbanised villages in Delhi. There is
no proposal at present to extend statu-
tory rationing in other villages,

(b) Does not arise.

Staff in Rationing Department

5717. Shri Naval Prabhakar: Wiil
the Minister of Fned, Agriculture,

C ity Devel t and Coopera-
tion be pleased to state:
(a) the total staff, category-wise,

sanctioned to the Delhi Administration
under Rationing Department;

(b) the total staff, category-wise,
actually filled up so far;

(c) the total number of persons be-

longing to scheduled castes in  each
category;
(d) whether the scheduled castes

fulfill the reserved percentage in each
category; .
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(e) if not, the reasons therefor; and

(f) the steps Government propose to
take to fill the reserved quota?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) to (c), A state-
ment giving the requisite information
laid on the Table of the House. [Plac-
ed in Library. See No. LT-6381/66.]

(d) No, Sir.

(e) Recruitment in all the categories
of posts has mostly been made by
transfer of persons from varioug offices
of Delhi Administration and of the
Government of India. Direct recruit-
ment has been confined generally to
Class 1V posts and to some of the
posts of Inspectors and Lower Division
Clerks. In the case of appointment by
transfer, it has not been possible to
observe the rules of reservation for
scheduled casts etc. In the case of
posts  fllled by direct recruitment,
these rules have been observed to the
extent possible and suitable candidates
belonging to  scheduled castes and
scheduled tribeg who were available
have been appointed.

(f) Whenever any post hag to be
filled by direct recruitment, Employ-
ment Exchange is specifically reques-
ted to recommend candidates belonging
to scheduled castes and scheduled
tribes. Preference is given to such
candidateg in selection.

Vehicles Registration and Permanent
Driving Licences Forms

5718. Shri Vishwa Nath Pandey:
Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pl d
to refer to the reply given to Unstar-
red Question No, 1585 on the 30th
November 1865 regarding vehicles re-
gistration and permanent driving
licences formg and state:

(a) the number of registrations done
and permanent driving licences issu-
ed during the years 1865 and 1966;

ADb) the number of documents in each
case jewcued in proper brok forms and
numter of those issuea ou cordimary
papeors;
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(c) whether persons to whom such
documents have been issued on ardi-
nary papers have been informed to
get those replaced with proper book
forms; and

(d) if not, the reasons therefor, and
improvements, if any, made in the
matter?

The Minister of Transport, Aviation,
Shipping ang Tourism (Shri Sanjiva
Reddy): (a)

Number of vehicks Mimrber o

! registered ! Driving
Liccnees issued
1965 13,595 15,161
1966 2,650 3,665
(upto
31.3.66)

(b) The desired information is =
follows:

Documents issued Dowments issued
fm proper book on prpe1 form
rom

Reg. Cer- Driving Reg. Cer- Driving

tificate Licence tifcate 1 iecrees
1965 306 2253 13289 12908
19662 | 1208} 3665 2530 3663
(upto
31.3.66)
(¢) Yes.

(d) All new driving licences are
being issued in book-let forms with
effect from 10th November, 1965
Necessary steps are also being takems
by the Delhi Administration to procure
adequate supplies of registration and
driving licence books.
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sqrar afufx fafwes & qw wiafas
st afw (fesee feaifaz) & dar ot
A ATAN FT ATIYGF T TEX 9T GAAT
fafega arafas sm ofer & afa
AT A I FTAT A0qF TG FA &
T F

(=) w917z 77 § fiv gafv afafr
grafus o afw (fews feafae)
# dar o1 FIA ATET # T arfaw
& i AATEAY F G R, 7. dwe-
T T F €7 i 53 A w1 ww
TG AR

() afz ¢, A arafas smr ofe
(frwee feaifae) aml # s7ar afew
feamt & fa¥ ®varT &1 fawc s
FHAG TAFTE ?

wm, iy, m {wwe aay
T Harerg A FawAt (s wrwe
faw) : (F) & (7). afafq Y wiew
feafa amara: gfear & 1 aofy,
gfafs sfaog woqrdft wfearegt ¥ &,
wifE a7 Y wifa SaTwat wor Sy
ufer RN eafeFiawr g ferdr
IAT TR AT ®Y IAA oAr fear
WEE ¥ AT A Y A Ay
T FE ) AT, 1965 ¥wdd, 1966
o w7 wafg ¥ afafa ¥ 2,63,141 %o
AT FA AR F1 AR, I7 fF @y
YA FTEY FT ¥AX 52,000 §FIY JAT
fex 1w feafa ® ¥ud gu w1€ k-
FIEY wA *1 faare T4t §, 9w aw fiw
WETe T freelt # o ek wpeTd
wfafs wfafaaw, 1925 w. a7 44
& gt I A TG |

Rice Ration in Kerala

6720, Shri Vasudevan Nalir:
Shri Warlor:

Will the Minister of Food, Agricul-
tare, C ity Devel and

Ocoperation be pleased to state:

(a) whether the rice ration to the
hotels in Kerala had been reduced by
twenty-five per cent; ang

(b) if so, the reason thereof?

The Minister of State in the Minis-
try of Food, Agriculture, Community

Development and Cooperation (Shri
Govinda Menon): (a) Yes, Sir.

(b) In wview of the difficult food
supply position in the country this

year especially that of rice, all possi-
ble measures had to be taken to con-
serve rice to the maximum extent. A
suggestion was accordingly made to
all the States to issue statutory orders
prohibiting the catering establish-
ments in the State from serving rice
for another day in the week 1n rice-
eating States and 2 days in a week
in others in  addition to cereal-less
evening on Mondays. While the
Government of Kerala have not issu-
ed any statutory orders, they have
reduced the rice quotas of catering
establishments in the State in keeping
with the Centre’s recomgendations.

Bombay-Bhavaagar Flights

5721. Shri Jashvant Mehta: Will
the Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether it is a fact that the re-
sumption of flights between Bombay
and Bhavnagar has been delayed;

(b) if so, the reasons therefor;

(c) the amount spent on the exten-
sion of the runways at Bhavnagar air-
port; and

(d) the steps taken to expedite the
completion of the work and resump-
tion of flights?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Banjiva
Reddy): (a) No, Sir.

(b) Does not arise.

(c) Estimate sanctioned for the ex-
ion and strengthening of the run-
way is Rs. 36.6 lakhs approximately.
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(d) The work is progressing accord-

ing to schedule and the services are
expected to commence shortly.
Food Production in Mysore

5722 Shri Linga Reddy: Will the

Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) the food production in the State
of Mysore during 1965-66 with  the
deficit indicated by the State Govern-
ment; and

(b) the extent to which deficit food
production has been met within the
last two months keeping in view the
needs of the rural population for food-
grains for supply through rural fair
price depots?

The Minister of State in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) Final estimates
of production of all foodgrains for the
vear 1965-660 are not yet available.
The Mysore Government have, how-
ever, estimated that they would re-
quire about 9 lakh tonnes of foodgrains
from outside to meet their require-
ments during 1966.

(b) Government of India do  not
earmark any part of the foodgrains
supplied to a State for any specific
purpose. The internal distribution of
foodgrains is entirely the responsi-
bility of the State Government and
is done keeping in view the  overall
availability and the needs of deficit
areas in the State. During the months
of March and April. 1966, the Mysore
Government were allotted 15 thousand
tonnes of rice, 89.4 thousand tonnes
of wheat and 60 thousand tonnes of
milo from Central stocks.

Fishing Operations in Kerala

5723. Shri A. V. Raghavan:
Shri Pottekkatt:

Will the Minister of Feod, Agrical-
tare, C ity Devel t, and
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(a) whether Government have en-
tered into an agreement with Mjs Van
Camp Sea Food, US.A, to develop
fishing operations in the country;

(b) if so, the salient features there-
of, and

(c) the amount of shares subscrib-
ed by the States in the Fisheries Cor-
poration?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Sh
Govinda Menon): (a) and (b). It is
proposed to set up a public limited
company with headquarters at Cochin
in collaboration with an American
firm for the manufacture of marine
products and by-products with the
primary object of exporting shrimps
to foreign countries. The agreement,
which is still to be concluded, aims
at the use of technical knowhow deve-
loped by the American firm, assistance
in the manufacture of marine products,
establishment, maintenance and opera-
tion of shore facilities, fishing vessels
and other equipments, discovery of
fishing grounds ang training of em-
ployees as well as sale of the products
in foreign markets.

(c) The question of States’ participa-
tion in the share capital of the pro-
posged limited company is under con-
sideration.

Dredgers for Gujarat Ports

5724. Shri Jashvant Mehta: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether Government of Gujarat
have asked for dredgers for dredging
of Gujart Ports;

(b) how many dredgers are lying
idle at present with Government; and

(c) the steps taken to deploy the
dredgers for utilising the Gujarat's
coastal ports?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva

Cooperation be pleased to state:

Reddy): (a) Yes.
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(b) and (c). There are no dredg;rs (7) tg fraaw = gArE 57
belonging to the Government of India P
lying idle. One 22" cutter suction & fo W srdwr@t S o F g
dredger, which was built recently, has
been ordered to proceed to Bhavnagar ww, pfy, qrfee feerw aa

for carrying out dredging work there. areTe WAt ¥ IR (s waee
Careate o Bhavengan 7 "™ few) s (%) ¥ (7). fafow et
qoFd TATO afafaaY ¥ sdwrae

freelt—zwr fawmr AW w1 frawe o fagm-woest grer gy
5725. st fegdwx wew ;W ;q%rmf;qftrfa "ﬁfﬁm :fm
ofci, Igu, g AW wdy wR ¢ L g | e wfuf
T @ g 5 - hm‘&f{ﬁfm‘t%m%
T ' frawa, wdaqw o grodmr ¥
(%) = a5 av ¢ fF faeelt W AR F TO FIT q4T ARG Gy
qen ¥ A A fawra ¥am@ A% W gfufed) & freemwl w @R o g

amg & AT I W I wErhy
gfufaal #1319 q19T7 9% fawfar w73
(=) afz g1, A va& w1 FOOU § a2 g
LI
T) e famra dam ww ¥ g T F) WY U T qUETY qOY
m(ﬁ)m?t & v & 7 ¥ frge wgardr afafmaY & Framued

Y wewrd) fafaat aw § gofrm

. graedt gfa®<d §1 J9aRr Fva7 qEAT
afegw, Iguw, Aage aar @R . - ¥
Wt (cf Wola X)) : (%) & (n). € T SOOI @y Afr o b
P T forsrrer 2 fo qyerdY afafag) wy m'm_fa&fn‘t
vt fml” ' o ward o @ g a‘mmmw:cf’mﬁmw% ¥ mgar
¥ gwmafas waHl ¥ T & qfaw ??‘WW*;{“;' v ¥
Tt st Wk W-411/412 (feee” ‘;: it v;mg;:w“;“::

W : !ﬁ.— = A q
(s I)-m— mﬁ) ﬁ;:;/?‘i fear arr anfiw o« gw fowr # P
N wgeaqe I fag aq § —

it ¥ agerq afwfdt (1) woz g7l # =1 &y vk

fi - L Ec il

5726. =t fedwaw wew : wm zﬂ::;? aﬁrfa;fmif
wra, wfe, avqnfow fewra aar wagere e L ani

WY TZ ATA K FA F4G T e T Pt de

(¥) =T I7%T ST €W AT & T wfe
::rﬁqﬁﬁ‘:ﬁqu::??wn:j:r (2) 7vajasfm v q7 avig

T qTEAT #Y e
o w1 A fom mar g

(x) aofz g, @1 Ta% w1 FW wAE TR ¥ wEerds ufu-
t; W= fradl % ¥9 a1 &7 oqne

TR wua wgww, fadee g
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&t € § f5 avr Ft
frasasi & §35  wfaw
garg @157 F1 &7 q6
114

(3) a ox anma Aifa & &1
# aarere HT faqar v §
fe i g afafa w
QIR i W H g, A
wORT F1 WigF ¥ AT
@19 faqws wqqr  fagwat
T FA AT FT 13, AT WY
w4 gl AN w0 i
WX & 77131 fadmsy &)
Qg-afawz  (aer) At
g |ifoq |
Relief works in famine areas

5727. 8hri P. C. Borooah: Will the
Minister of Food, Agriculture, Com-
munity Devel t and Cooperati
be pleaseq to state:

(a) the progress made for intro-
ducing special works programme
under the Famin: Code in the
drought affected areas; and

(b) the allocationg made for
creating permanent assets to provide
employment to the p.ople in these
areas?

The Minister of State in the Minls-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) According to
the information availabl: with the
Central Government, the number of
reliet works gtarted in the various
drought affecteq States and the num-
ber of porsons working on these
works are as follows:—

Number of Number of
relief works persons on
relief works

Name of State

Maahye Pradesh 3,183 8,29,300
Maharsshtrs 5,862 $,64,897
Orisse 19,600 3,30,000
Mysure 2,103 1,549,373
Kaiasthan 1,151 2,10,770
Guiarat 503 3,00,000
Audhra Pradesd 3,334 97,701
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(b) No separate allocations have
been made for creating permanent
assets, byt the State Governments
have been asked to undertake ad-
vance execution of plan schemes by
way of r.lief works so that perma-
nent assets are created.

Jayanti Shipping Company

5728.. Shri P, C. Borooah:
Shrl Hari Vishng Kamath:
Shri S. M. Banerjee:
Shri Dajt:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether it is a fact that
Jayanti Shipping Company has re-
quested Government for a loan of
Rs. three crores urgently, while in-
quiry into the allegations of mis-
managoment against the company are
still in progress;

(b) if so, the purpose for which
the loan has been sought; and

(c) Government’s reaction thereto?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) No, Sir. A requost for
a loan of only Rs. 1'5 crore was re-
ceived and this was subsequently
withdrawn,

(b) and (c). Do not arise.

Cochin Port

5729. Shri Dajl:
Shri Warlor:

Will the Minister of Transport,
Avlation, Shipping and Tourism Ue
pleas:d to state:

(a) whether it is a fact that a
floating crane bought from Hollasd
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for use at Cochin Port is lying un- ‘? o
meed for the last six months; .q) b :ﬁ InT w2w & fa
oy G=7 g ?
b) it so, the reasong therefor;
(o) the total cost of the crane; and iy, wfy, emufoe foew oo
(d) the steps taken to ensure  eppwre wawa ¥ Fo-Reft (sft rmwe
early use of the crane? qu)‘ (ﬁ) o (u) o= N

The Minister of Transport, Aviation, . s
Shipping and Tourism (Shrl Samjiva 0 T & Fraty & wind wfaw

Reddy): (a) Yes. The floating crane WG WX X W a1y § « fw

ordered on Messrs. Hensen's of o4} & WM 971 W& : I &ATAT
+ . . X

Ro teriaer:l ;gré';led at Cochin Port in T ﬁ@ Q fs fe@t wafg &
(b) There wore certain defects in b I W A fa e &1 aur

regard to generator and power out- {®EAT Wi frata frar mar &

put. The speed in water was lower

than the speed specifizd in the con- () sy, 7@
tract.
(¢) The total cost of the crane is (9) 3o Rw ¥ 1965-66 ¥

Rs. 68 lakhs including Customs duty  gYaw & fa? wiq & IR L]
of Rs. 21.5 lakhs. s m tl
(d) The defects in generators and .

power out-put were 8.t right in

March. Ag regards rated speed, the

matter is under discussion between ol ¥ wrair e fem o wrwg
the Port Trust and the manufaictur-

ing firm. As this defect does not 5731, S FOR WX wHTT : T

sffect operations, the Port Trust are
endeavouring to bring the crane into 'O w(®, wrqnfae fawre war wgere

use, subject to legal safeguards pend- WAl T AT ¥ g i fw
ing arrangements for s:nding the

vessel to Bombay and dry docking (%) wvagaw g fE &7 g

i for examination of the hull - w1 fasc IO N3 ¥ WiEw ww
frmr A wat @y W ¢

oy w1 Fratn (%) e g, & wrard fe o

$730. S} ¥R W7 €YY : 7T faell ¥ @Y AW WX I AT
e, g ffy, A e Ay oy g
wAY ag FATH FY FO A fF

(%) w1 og @ & f§ gaT W
¥ frwr qur 757 g7 F W A 6]

() ¥ 0T FTHTC AqT T
g w1 waw: feaar teaar sfawer

ot frar omar 2 fgemn gr ;WX

(=) afz g, @ 3oy faadt fadef (7) w7 T ¥ @ TR 9
mmg‘ﬁﬁme; feady mad &7

() war w7 ® fra fady g, gfa, emaioe fewm on

qreTC sareg ¥ Tew WA (s afew

F g3 A1 T ATGTT A W
3 ) : (%) o, g W@ e

g2; O
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New Hotel at Varanasi

5732, Shri Yashpa] Singh: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether the Hotel Tourism
Corporation has decided to construct
a new hotel at Varanasi;

(b) if so, the total amount to be
spent on this project; and

(¢) the main reasons to start this
hotel when the demand for western
style hotel in Varanasi is low at
present?

‘The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) The construction of a
hotel at Varanasi by the India Tour-
ism Hotel Corporation is under con-
sideration.

(b) It is not possible to indicate
Ahe cost at present as the size and
class of accommodation to be pro-
vided ig under consideration.

MAY 17, 1986
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(c) I the Hotel Corporation de-
cides to.oonstruct a hotel in Vara-
nasi it will take two or three years
betore it is completed. A preliminary
survey by the Corporation shows
that there would be sufficient im-
crease in tourism traffic to provide
clientele for the new hotel by the-

‘time it is completed, without adverse-

ly affecting the existing hotels im
Varanasi.

Hotels at Varanasi

5733. Shri D..D, Mantri: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) the number of Western Style
Hotels at present at Varanasi to
cater to the needs of tourists;

(b) the total occupancy in these

hotels at present; and

(c) the average occupancy of the
hotels in this city during the last
three years? :

The Minister of Transport, Aviatiom,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) There are two hotels im
Varanasi which are on the approved
list of the Tourist Department and
are considereq fit enough for use by
tourists.

(b) The total capacity of these
hotels is as follows:—

Clark’s Hotel Hotel De Paris.

69 rooms 32 rooms

(¢) The average accupancy ratio
of these two hotels is given below:—

Clark’s Hotel Hotel De Paris
1963-64 56% 27%
1964-65 60% 32%
1965-66 $3% 29%.
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CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC
IMPORTANCE

(i) Proposep  TRIPARTITE ~ SuMMIT
MEETING BETWEEN INDIA, YUGOSLAVIA
AN UAR

Shri Yashpal Singh (Kairana): Sir,
1 call the attention of the Minister of
External Affairs to the following mat-
ter of urgent public importance and
request that he may make a statement
thereon:

Proposed summit meeting between
India, Yugoslavia and UAR.

The Minister of External Affairs
(Shri Swaran Singh): The policy of
non-alignment which has been adopted
by the vast majority of newly inde-
pendent States, particularly of Asia
and Africa, has been recognised as
making valuable contribution to peace
and international harmony. India,
U.AR. and Yugoslavia have been
among the countries who have played
an active role in promoting the policy
of peace and non-alignment.

2. As the hon. Members are aware,
President Tito, President Nasser and
Prime Minister Jawaharlal Nehru have
met before twice, in Brioni and in
Cairo.

3. Since the Cairo Conference of
non-aligned nations, the idea of a
meeting of non-aligned countries has
been mooted from time to time. The
difficulties in organising another large
conference of the Cairo type are con-
siderable and have been recognised.
When the Yugoslav Prime Minister
visiteq India, the idea of holding a
summit meeting of selected countries
was discussed. The Prime Minister
recognised the importance of such
consultations for the purpose of ex-
changing views on current internatio-
nal problems.

4. There have been consultations
between the Governments of Yugosla-
via, "".AR. and India and it is felt
that a meeting of the Heads of Gov-
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ernments of these countries would be
useful. Diplomatic consultations are
still going on with regard to the mutu-
ally convenient time and place of such
a meeting.

5. The hon. Members are aware of
the close ties of friendship and under-
standing existing between wus and
U.AR. and Yugoslavia A meeting
of Heads of Governments of the three
countries will not only strengthen the
ties binding them on the basis of a
shared common outlook but we hope
it woulq also at this difficult and cru-
cial time in world affairs held to
strengthen the forces of peace, free-
dom and non-alignment.

oft aerqre fog : T ¥ wew @y
1 Wi &Y Afy 3 A wwfw @
T W § 78 T A e # fr o
wrFaT § W) T Y W A 38 g
o fw gfr T A @ e
& o At 2w ¥ oy oe fem § fe
sl g &1 wa o F, A
Tt warar ¥ @9 A9 & ¥ anm
& &= fear mom s o« @ ?

ot ot fag : & gEwr A g
! g TaEE 99 w7 emEna
fid

Shri H. N. Mukerjee (Calcutta Cen-
tral): There are reports in the foreign
Press which are pleasant for a change
that President Tito and President
Nassar are willing to make a very
graceful gesture by coming to India
for this meeting. 1 hope this report
is correct. May I know if our Gov-
ernment contemplates taking very
serious advantage of this proposed
meeting in order to initiate certain
efforts for a settlement with countries
with which we are in difficulty, the
countries like Pakistan and China, be-
cause, in the absence of a settlement,
our own efforts for economic advance-
ment are bedevilleq and India's posi-
tion of vantage in the non-aligned
world has come to be so endangered.
Would I have an assurance from Gov-
ernment that this projected meeting:
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would be supported by India and India

will try to have it on her own soil in

order to expedite the solution of the
problems that we labour on?

meeting

Shri Swaran Singh: We are in
favour of such a meeting and we wel-
.come it if it is held in India, provided
it suits the Yugoslav and U.A.R.
leaders also. As to what is going to
be discussed at this meeting, it is a
matter which will be agreed upon by
the three leaders. In a meeting of this
high level, generally there is no at-
tempt at formulating any items or
what shoulg be the subjects for dis-
cussion, because, heads of Govern-
ments, when they meet, and meet in
this friendly atmosphere, can discuss
any matter. But the main object of
‘this meeting will be to discuss the in-
ternational issues; and I am not quite
sure as to whether this will be the
appropriate forum to discuss our bila-
teral relationships with our neighbours.
We are not averse to discussing them
and giving our views, but I do not
think that the primary object of a
meeting of this type is to resolve the
issues about which reference has been
made by the hon. Member.

o TR wAFT Mg (FEAAR):
frdwn w1 Tge W &% o Al
@ T g AT HA ®T F) AE WA
wTAE M aTE W9 ey §1 9%
wifs fads Tl 4 aO6 ¥ wrE WY
g fadw Afa ¥ af @@ 8,
gafaT Far Hal F41ET §9 A1 R §
fir g1 QXA Tfagl w gura ae ?

et fag: fom W "
wree Az T Ry ¢ qg F qww
g fs w9 T FgW RN W@-
faggw 9T €9 faa &0 A 91
e AL

o TM wAET Wfgm : a®@ N
T gUT ST qEET ! g AT
w3 fr o g @ & 6T ag oY o
s EfAaAftaa wa
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TTH HF @ § oK T q9QeT 1 a1

g% @ oar & ua 2w E sAar
R Afssmw i ararag
= A I qRA § T—wq QT
qTH FHFAT 3

st feg: e fegaa 1y
feft axn ot T qE¥ &1 fagw
frdw gardy Aifx &)

Shri  Harish Chandra . Mathur
(Jalore): While fully appreciating
what the hon. Minister of External
Aflairs said originally, and emphasis-
ing that UAR and Yugoslavia have
been our close and dependable friends
all the time, may 1 know what has
stimulated in the prescnt context, this
meeting at the present moment, and
what are the problems which have
stimulated the need for this meeting?
May I know if it is correct, as report-
ed in certain papers from UAR, that
they are likely to discuss Vietnam and
also, as was mentioned, Kashmir? I
hope the hon, Minister realises that
any question regarding Kashmir which
is our internal affair, any uncertainty
which is caused about Kashmir issue,
is not only dangerous but highly de-
moralising. Regarding Vietnam, 1
would like to know whether it is only
sterile discussion which is going te
take place or whether it is to condemn
somebody, or whether you have been
able to discover any meeting ground

Shri Swaran Singh: As I have indi-
cated, the need for a discussion by
some non-aligned countries of the cur-
rent international situation was re-
cognised. It will not be correct for
me to say that any specific items have
ulready been agreced upon. I have also
seen some press reports of the nature
which is mentioned by the hon. Mem-
ber, Shri Mathur. But I would like to
add that they are just press guesses,
and no discussion has yet taken place
about the matters that are likely to
be discussed. In discussing any mat-
ters, the hon. Members of the House
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can rest assured that we will certainly
carry on discussions in the broader
perspective of strengthening the forces
of peace. We will certainly ensure
that our national interests are also
kept in view,

Shri Hem Barua (Gauhati): In the
light of our experience in the past that
most of these non-aligned nations are
not really non-aligned, as demonstrat-
ed recently by the statement by Mr.
Nasser to an Indian journalist where
he has almost championed the cause of
China, and since the voice of the non-

‘ aligned nations is becoming feebler
and feebler in the context of interna-
tional developments today as in the
case of Vietnam, may I know whether
our Government are convinced by
now that international confabulations
of this sort are like only luxury club
meetings and nothing more than that;
if so, may I know why are they so
much enthusiastic to attend this sud-
den summit and whether the Govern-
ment will ensure that this will be
attended by truly non-aligned nations
like India and Yugoslavia?

8hri Swaran Singh: I am very sorry
the hon. Member should have thought
it fit to raise any doubt about the non-
aligneq position of UAR and Yugosla-
via. Both these countries are really
non-aligned angq they are also very
friendly to us. Any suggestion to the
contrary is not borne out by the cur-
rent events or by any past events.

About the other point as to whether
it is going to be only a luxury club

meeting, 1 should like to say that it

is a high level conference where heac~
of three important non-aligned coun-
trics are going to meet, and we should
not try to raise doubts about the effi-
cacy or usefulness of an important
meeting like this.

Shri Surendranath Dwivedy (Ken-
drapara): The hon. Minister in his
statement has said that a larger non-
alignment conference is not possible,
because of the recognised difficulties
that non-aligned nations hold diiferent
views on international affairs. As re-
gards these three countries for which

1888 (SAKA) between India,
«® UAR. etc. (CA)

a summit meeting is suggested, may I
know whether it is not a fact that so
far as UAR is concerned it was nct
non-aligned and its view was not im-
partial so far as the aggression on
Pakistan is concerned, and when all
these countries are not prepared to
discuss any issue on its merits what
particular purpose would be served
by having a tripartite meeting of the
nature contemplated?

17354

Shri Swaran Singh: Sir, 1 would
repeat what I have already answered
in reply to a question put by an hon.
Member of the party of which Shri
Dwivedy is the leader, that UAR is
definitely a non-aligned country be-
cause they are not aligned to any of
these big power blocs by defence pacts
and the like. All non-aligned coun-
tries may pot have identical views on
all aspects. 'The essence of non-align-
ment is that a country is entitled to
judge any international issue on merits,
and they may come to conclusions
which may not be acceptable to other
non-aligneq countries. It will not be
a very sound test of non-alignment
that every non-aligned country should
necessarily agree with our assessment
of an international situation or even
our own bilateral matters. If a coun-
try does not accept our position in any
bilateral dispute, it should be our en-
deavour, and it has been our endea-
vour, to convey our view point to that
country and do our best to persuade
that country to see the truth or the
correctness of our position. We hold
the view that UAR and Yugoslavia
are two important countries who are
truly non-aligned and that they pursue
an independent policy, discuss matters,
express opinions and assess issues on
merits.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Considering that Yugoslavia
has long been the target of attack by
China, because President Tito has
wisely refrained from toeing neo-im-
perialist China’s distortionist line of
maligning Russian revisionists, Ameri-
can imperialiste and Indian reaction-
aries, and considering further that Pre-
sident Nasser has recently stated that
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UAR may go in for the manufacture
of nuclear weapons, does India propose
to discuss with both these powers,
when they meet in Delhi or elsewhere,
measures to counter the Chinese nuc-
lear threat and blackmail; if so, is
Government already in communication
with them among other powers, on this
subject?

Shri Swaran Singh: Without going
into the preambular part of the ques-
tion

Shri Harl Vishnu Kamath: That is
necessary to make you understand it;
without that there is no clear question.

Shri Swaran Singh: The operative
part, if I have understood Shri Kamath
correctly, is about our taking up with
these countries and also with other
non-aligned countries the nuclear
threat from China. We are in touch
with several countries. This last nuc-
lear blast took place only a few days
ago, but even before that China has
exploded nuclear weapons and this
matter was discussed at the time of
the last non-aligned conference also.
We will try to explain our assessment
of the Chinese nuclear t'hreat to other
countries.

Shri Nath Pal (Rajapur): On a point
of order, Sir. The statement opens
with the remark:

“The policy of non-alignment
which has been adopted ...... "

Yesterday, the former Secretary
General of the Ministry of External
Affairs, the Chief Executive of the
Ministry, Shri R. K. Nehru, hag said
that there is no such thing as the
policy of non-alignment; it is only a
posture and this country peeds a posi-
tive policy. He was speaking at a
seminar. May we know whether
there hag been a re-thinking with re-
gard to this or whether the Govern-
ment continues with the old thing?
Do you not see a direct contradiction
between the statement of the Minister
of External Affairs and the former
Chief Executive?

MAY 17, 1966
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Mr. Speaker: I do not allow that.

Shri D. C, Sharma (Gurdaspur):
The hon. Minister was pleased to say
in his statement and I felt very happy
about it that the three Prime Ministers
of these three non-aligned coun-
tries

An hon. Member: Two
and one Prime Minister.

Shri D. C. Sharma: That does not
matter. They are going to discuss in-
ternational issues. May I know if in- .
ternational  issues like Vietnam,
Chinese militarism, reunification of
Germany, threat of Rhodesia to the
Africans and some of the issues in
America will also be discussed or they
will confine themselves only to gene-
ralities and issue a statement after-
wards which will only relate to the
three things to which the hon. Mini-
ster referred, namely, peace, friend-
ship, co-existence and non-alignment?
Will they discuss any specific issue or
not?

Shri Swaran Singh: I am sure that
specific issues are bound to be discus-
sed, but what is actually included in
the flnal statement will be for the
three leaders to decide. They may not
decide to incorporate in the statement
all the discussion that takes place.

Shri Kapur Singh (Ludhiana): A-
part from helping us maintain ecume-
nical peace, what good are these two
countries to us in the time of a real
crisis such as the Indo-Chinese con-
flict? 1f they are not, why are we
wasting our time in these useless par-
leys?

Shri Swaran Singh: I am sure, we
are not wasting time. These meetings
are going to be very useful not only
in relation to international issues but
also in relation to several issues with
which we are concerned in the country.

Shri Buta Singh (Moga): The very
first child of the non-aligned countries,
namely, the Colombo proposals, has
been merailessly strangulaied by Com-
munist China on the holy land of India,

Presidents
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that is, Bharat. May I know whether
Government will utilise the proposed
summit to persuade these countries to
take care of this child?

Shri Swaran Singh: I must confess
that 1 could not really follow the last
part of the question,

Mr. Speaker: He says that Colombo
proposals was the first child of these
non-aligned powers and this was gtra-
ngulateq in the first instance by
China; will this meeting be utilised
to save anything that is left of that
child?

Shri Hem Barua: How can there be
anything left of a strangulated child?
You are so wise!

Mr. Speaker: I was only transfer-
ring that question and not putting it
from my side.

Shri Swaran Simgh: It is true that
some non-aligned countriegs came to-
gether and made ccrtain  proposals
which have come to be known as the
Colombg proposals. The hon, Member
is no doubt aware that whereas India
accepted those proposals, China
while continuing to take the attitude
that they accepted them in principle
had really never accepted them. There
is no intention now to ask these three
leaders to revive the Colombo propo-
sals. That is certainly not a matter
which is likely to be discussed in this
conference. The revival of the Colo-
mbo proposals is a matter which, I do
not think, need be raised in this at all.

Shri Bata Singh rose—

Mr. Speaker: That has already been
strangulated and they say that there is
no life in that

Shri Shree Narayan Das (Darbha-
nga): It is obvious that when more
than two heads of governments meet,
they discuss international problems. I
would like to know what are the im-
portant aspects of these international
problems which prompted these two
heads of governments to indicate that
they are quite ready to come to India
if the Prime Minister of India is not in
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a position to go to other countries
What were the special aspects of these
burning problems that prompted these
two statesmen to make this statement?

Shri Swaran Singh: The hon. Mem-
ber would, no doubt, agree that there
are some really difficult problems
which the world faces in different re-
gions. There is the South-East Asian
problem, the situation in Vietnam, the
situation in Southern Rhodesia, our
own problem in relation to our neigh-
bours, the situation in Western Asia
and in several other parts of the world.
To suggest that these are not issues
important enough for discussion, I
think, is not a correct appreciation of
the complicated world situation that
prevails today.

—

12.28 hrs.
RE: CALLING ATTENTION NOTICES
(Queries)

Mr. Speaker: I have had several

call-attention notices. So far as the
drought in various parts of the coun-
try is concerned, one we have discus-
sed just now. Another call-attention
notice is on the explosion of a bomb
in Kashmir. That also I have admitt-
ed. It would be taken up at § o'clock
today.

Shri Ranga (Chittoor): ‘What
about dtought conditions in Rayala-
seema in Telangana?

Mr. Speaker: So far as drought
conditions in various parts are con-
cerned, because it is not possible to
take up this, I would advise the hon.
Minister of Food and Agriculture to
circulate among Members......

ghri Ranga: He may make a state-
ment.

Mr. Speaker: Today it cannot be
made.

Shri Surendranath Dwivedy: (Ken-
drapara): We are adjourning today.
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Mr. Speaker: Therefore I am asking
him that he might cir.ulate among
Members what are the conditions, He
might take some time.

Shri Ranga: He can place it on the
Table of the House.

Mr. Speaker: When? The House
would not be sitting after today.

Shri Ranga: If he simply circulates
it, we will be obliged to give it to the
press unnecessarily.

Mr. Speaker: Either it can be sent
through post to the Members or plac-
ed here. If the Members so desire, the
statement might be given to us and
we wil]l cir.ulate to all the Members
and also release it to the press.

There is a notice of question of prl:
vilege by Sardar Kapur Singh....

Shri Hari Vishnu Kamath (Hoshan-
gabad): I have heard reports in the
Lobby that in the house of the Minis-
ter of Works, Housing and Urban De-
velopment, some shots were fired and
as a result the gunman has died. 1Is
the Minister concerned going to make
a statement?

Mr. Speaker: I will find out.

Dr. L. M, Singhvl (Jodhpur): If that
iz 80, there should be a statement.

Shri D. D. Mr.
Speaker, Sir....

Purl (Kaithal):

Mr. Speaker: There is a notice of
question of privilege by Sardar Kapur
Singh. Would he briefly say what he
wants to say?

Shri Nath Pal (Rajapur): You may
kindly pursue Mr. Kamath's query.

Mr. Speaker: Yes. There are so
many talks going on in the House.
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1231 hrs.

Re: SUSPENSION OF RULE 338 IN
RELATION TO CONSTITUTION
AMENDMENT BILL

Mr. Speaker: I might also announce
at this moment that I had a meet-
ing with the Leader of the House
and with group leaders this morning
at 10-15 am. We have decided that
we will not suspend the rulecs so far
as the introduction of the Constitu-
tion Amendment Bill is concerned.
We have come to the conclusion that
an early session might be called. It
might be towards the end of July,
whatever the date is fixed by the
Government.

The Minister of Parliamentary
Affairs and Communications (Shri
Satya Narayan Sinha): It will be
either 24th or 25th July.

Mr., Speaker: That is tentatively
fixed.
Shri D. C. Sharma (Gurdasour):

You have upheld the highest tradi-
tion of democracy.

8hri Tyagi (Dehra Dun): Yes.

Mr. Speaker: That was the opinion
of all the Members. So far as Shri-
mati Renu Chakravartty’s motion is
roncerned, about the discussion on
the statement of Shri Asoka Mehta,
that will be taken up at 2-30 P.m.
Shri Kapur Singh.

ot sermle et (faeex)
WTHT ATEE X AW TF TE ORI A

e wgeg ¢ Y v i R ow
o os @ g
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12.32 hrs.
RE: QUESTION OF PRIVILEGE

Shri Kapur Singh (Ludhiana): Mr.
Speaker, Sir, on the 11th of May, the
debate on Orissa famine was held in
the Lok Sabha and it was reported
by the Indian Express spelling out
a story which gave the names of all
the participants in the debate. But
for some reason or the other the
name of our distinguished colleague,
Mr. Mukerjce, was completely ex-
cluded from any mention thus creat-
ing a piece of false reporting th.ough
the trick of policy of suppresio veri
suggestio falsi. The false report
which creates a deliberate false im-
pression about the proceedings held
in the Parliament clearly tent-
amounts to a breach of privilege of
the House. I, therefore, suggest that
the matter may be dealt with in ac-
cordance with the rules of procedure
of the House,

Mr. Speaker: The Editor of the
Indian Express was asked to state
what he had to say in the matter.
He has, in his letter dated the 14th
May, 1966, explained as follows:

“On going through the news
report in the Indian Expresy re-
ferred to by Sardar Kapur Singh,
I really would not describe it
either as a false report or a
report which creates a delibe-
rately false impression about the
proceedings in the Lok Sabha
or May 11. However, jt is true
that the report was incompiete
because of the omission of a re-
ference to what Mr. Hiren
Mukerjee had said.

This is what actually happened:
Our Parliamentary Correspondent
did r.fer in his report to what
Mr, Mukerjee had said. Unfor-
tunately, the Sub-e ii or who pro-
cessed the copy at the news desk
cut out that portion and several
other portions to reduce the length
of the story for reasong of space.
It was perhaps an error of judg-

VAISAKHA 27, 1888 (SAV(A)

Re. Reorganisa-
tion of Punjab
ment on his part but I assure you
that it was done in good faith.
On behalf of the Indian Express,
I would like to express my sincere
regret for this. Kindly Convey
our regrets to the Spcaker and to
the others concerned.”
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8hri Ranga (Chittoor): TDrap the
matter. This is mnot th. only
instance. My hon. friend has done

a service to the House by drawing
our attention to this. On s~veral oc-
casions, several of these daily papers
have been ignoring the names of the
Members. ...

Mr. Speaker: I would ask the
press also to take note of this sn that:
the number-of breach of privilege
motions is also reduced. They will
be helping me if they take more
care in that.

1235 hrs. .

RE: REORGANISATION OF PRE-
SENT STATE OF PUNJAB

8hri D. D. Puri (Kaithal) rose—

Mr. Speaker: I might also say—
Mr. D. D. Puri is also standing there
—I read in the press that there was
much concern in the minds of the
Punjab Members on account of this
falling through of yesterday’s
motion. I had asked the Leader of
the House to consult his colleague.
1 have been advised that there
will not be any change in the pro-
gramme that has been scheduled so
far as the coming into existence of
the two provinces is concerned. That
would be done as had been announ-
ced and that would not cause any
difficulty or any obstacle so far as
that programme is concerned. That
would stand as it is.

Papers to be laid on the Table.
Shri Sachindra Chaudhuri.

o T wEC AT (wéwmr)
oW AR, WA S AT S At &,
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weaw Agwa: gy wedr
W ¢ IR ATET )

o TR AAGT Mfgar : 341 ddg
& ad fRAT FT @ E. ..

wTIR wERW: @I W A
fifwg ax. ...

Tro W wANT wifgar: a7 g
o @ g oren &g fas #F W
ffamm craw wE .

oW WERW . WA W S
w Afe & & g 6w @
¢ 78 9% foz ot o o

To T AW Nfgar: ag a
ook g% F s F foran @ fe
o gfear qv ag AW W@

WEAH RE AT . I RN WA
afay, & wrw gsiT X g, & ¥
wE|

Papers to be laid. Shri Sachindra
Chaudhuri.

12.37 hrs.
RE. MOTIONS FOR ADJQURN-
MENT

= g (feae) @ oo wEEw
# ud ayer @1 fAdEw T AEET

B....

wern agma : sgfar | ey @
axg ¥ A @ g 7w

&t FTedt AT N FTIAY v R

I FICAT ATYTHFTIIAE G | TE §F

TE A A FTHAR TENT N 9T K

wfow & 1 @ ) wife fegew

& RATH ®T (A G, WL Y HHT 6T

Fagaragaaedy. | (swww) ...
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s @ g d @
Y Y gy &1 F awr A g
v & I WX Wred #T d W T
) gw AT ¥ wegfana & 9@ W
TE FHAFT FEOTT AG aAar g oa
R FE FTHAEY STy A€ @ qwa |
& % frow wod ar A e

werm WEEY . 99 9g @t A9
@ § WX waw qav @

ot @y (fgme) @ @ e
wZIEq, U g § Y g a Frawt ¥
Tg STHOFY FETT A § o7 & fadew
s fF R ga o fear mr @
WA Y TG FT A G AT @ F
gfa 77 § A\ aF awr ¥ gfa S 93T
¢ a8 a1 Y Tz s fy oA oA
¥ 1 W FY Tl AR dawe &
gy L.

A AEAY © W, WiE L qG A9
Ty T g faar (sgqem)
& 9o, ¥ wgr W & oww &
TR |

TF TIAHE AN 48 & o faa
war W) qey W fagr AT v Wk &
N AR e {1 @ fg fraw
7@ T TR § T ELCH AA oA A
@ T g o ¢ W A s
sz a1 fr ¥ ofscrdwm A I
a1 a8 Wl §9 1964 ¥ 97| wTA £
a0 7 A g {1 TEE Wgy X
afE A cwiay Fegafe
Tg T FTW TG wwar 6 Fw A
AMrARIaM N eI Q

A Wl (W) AT § ww
@ u
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o T wHET Wifgar (Fhamarz):
Weqw WEW, 99 @Y W qF gl
2 3 Afvg M w9 gATeEE Aww
F ofqwr & ¥ a a7 qer N O
Y W aET 5 1964 A farare W
foae ¢ R 3@ s=d ¥ ww g
Wt § A e wdet g & gne
I qqT AT, I qgi WA F /4w
oz Wk qeee # 84 o wamn
5 7 T Wit Ot gugreaw AEgd A
T {6 7g gEw I W 12 Wi,
| 1966 T WY

O THA ST AT WX T O
Qaward ? ga & wamar & o9 1@
S 6 & T8 WA T g A
e fa § W & T ¥, A IR
@R TG A W 32 A9 3B TP
98 ¥ qFEY X Q@ 99 ¥ A AG qW
ARART AP @ w09 2 71&
60,000 & fFEINEX F1 &5 q¥ Iav
? <wfaw ag &% arom aom O §
ANfF =9 IFA qodArg F1 wW W
W@ A qaamar ay g ay fedt =t
ww § 7 a7 f W aoe s
W AN wiwE q F qH Yo el
21 WA ATER A S WiwE NS e
wg F1 I K g 2} g g %
SATE | ®9 16 W& #Y IFIA FaETar
5 1063 ¥ GTATT 91 32 AT/ 76 FAT
Ff feeriieT T 1964 # 32 @w
76 X W7 38 & @ feanie
g 1 I w1 N agw g A wifed
T frra WA e N W
2 fr 1964 % 36 T 46 g M
32T 76 EATT AT W 919 2 far faraar
- g waT ¢ 2 AT 30 g At
frenlcy T T AT 1 W W
wan § fF W s AL,

e wEYe ;| wT g fafreet
argw @ A ¥ g A # fag &ure
e? _—

921 (Ai) LS—4.
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12,40 hra

STATEMENT RE: AREA OF INDIA

AS PUBLISHED BY UN.O., AND

THE SURVEY OF INDIA IN 1950
AND 1964

The Minlster of Education (Shri
M. C. Chagla): I am going to deal with
both the survey of India publication
and the UN Book.

Mr. Speaker: Is he ready with
the information just now? If he is,
he may give it just now, since the
question has been raised.

Shri M. C. Chagia: Shall I
out the statement just now?

read

Shri Hem Barua (Gauhati):
is it that you have taken up that
item now? It is out of order. You
have gone beyond the List of Busi-
ness today. This item figures us
item No. 20 on the Order Paper.

How

Mr. Speaker: We are now on the
question about the adjournment
motion.

Shri S. M. Banerjee (Kanpur):
Are you not taking item by item?

@t vy foemd (fiT) : wTHOY
RN @y A w
T FT W ATATA w7 AT § 7
U gema 0 srefawer faed §1

nuA WENw:  FOE RN
A &1 I27 § o IN &1 H4w IW
R ¥ § Nfe fafres age 3 o
g W Ay vz o w7 { o
TaY FE A dwzw W AT AT @ X W\
@
Shri M. C. Chagia: Mr. Speaker,

Sir, In his speech on 14th May 1988
in the Lok Sabha Dr. Ram Manohar
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Lohia was presumably referring to
the publication of the Ministry of
Information and Broadcasting entit-
‘led ‘India, A Reference Annual,
1883’ in which the area of India is
mentioned as 12,690,640 sq. miles. It
may be stated that this figures, which
was based on rough estimates of the
.Survey aof Indis, was subsequently
_revigsed to 12,62,158 sq. miles when
more accurate information became
available a little later and the boun-
daries were accordingly delineated on
the maps. The figure for the area of
the country in 1964, furnished by the
Survey of India, is 12,61,597 sq. Miles.
Both the figure of 12,62,158 sq. Miles
,in 1953 ang the figure of 12,61,597 sq.
Miles in 1964 give the area of the
country excluding Sikkim and Bhutan.

2. Between the years 1953 and
1964, there is a net decrease in the
.area of 561 sq. miles, although the
1964 figure includes the area of
. 1,618 sq. miles resulting from the
addition of the territories of Goa,
Daman, Diu, Dadra and Nagar
Haveli. Excluding the area of these
additional territories, the area in
' 1964 is less than that in 1853 by 2,176
sq. miles. This difference resulted
from fresh calculations based on new
and more accurate surveys. It may,
however, be stated that no territory
of India has been excluded from the
figures which have been given in
this statement for the area of the
country in 1933 and 1964.

3. Survey are a continuoug process.
Variations in area in different years
are likely to result from surveys
carried out from time to time.

Regarding the discrepant figures of
area of India given in the UN Year
Books, to which reference was made
by Dr. Ram Manohar Lohia, I would
like to give the following information.

From 1947 to 1960, the UN Demo-
graphic Year Books and other statis-
tical publications gave the area of
india on the basis of the available
_published material. From 1852 to
1060, the UN Year Books gave the

MAY 17, 1986
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area as over 32 lakhs sq. km,
figures for 1959 and 1960 being
32,863,373 sq.k.m. The footnotes
indicated that this included Jammu
and Kashmir with an area of 2,22,380
sq.k.m.

the

In 1861, the UN Statistical Year
Book gave the figure as 30,40,220
(provisional) and since then the
area of India is mentioned as over
30 lakhs sq.k.m. For 1961 and 1962
and for subsequent years, according
to the footnotes, Jammu and Kash-
mir is excluded. ...

Shri Tyagl (Dehra Dun): Damn this
UN. How could they excluded it?

Shri M. C. Chagla:. .. .and those of

1963 angd 1964, however, include
Goa, Daman and Diu.

Shri Tyagl: How could they ex-
clude it?

Shri M. C. Chagla: 1 share the

indignation of my hon. friend, and
1 shall state what we have done.

o wg fomg : wEifoo oY g€ T
QY WY dAA( & |

Shri M. C. Chagla;: I am coming
to that, and I shall state what we
have done. My hon. friend may
have a little patience.

Shri D. C. Sharma (Gurdaspur):
They never take notice of what we
say to them.

Shri M. C. Chagla: Since 1961, the
Central Statistical Organisation - has
been furnishing statistical informa-
tion to the UN for its Democraphic
Year Book. However, the figures
published by the United Nations in
its Demographic Year Book have
been different from those reported
to them by our Central Statistical
Organisation. In 1962, 1963 and
1964, the figures reported by the
Central Statistical Organisation were
over 32,76,000 sq. km. For 1961, the
figure was less than this, namaety,
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29,49,275 sq. km., but as was ex-
plained by the Central Statistical
Organisation to the United Nations, it
excluded areas in respect of which the
1961 census figures of population were
not available gt the time it reported.
It is, however, quite clear that from
1861, onwards, the United Nations have
not aecepted the figures reported by
our Central Statistical Organisation

Now comes the important point The
Gover t of India ider the ¢x-
clusion of the area of Jammu and
Kashmir from the area of India as
completely unjustifiable. While up to
1960 the United Nations themsclves
have quite rightly, included in the
area of India the area of the State of
Jammu and Kashmir, which is a con-
stituent part of the Indian Union and
an integral part of india, they seem to
have arbitrarily excluded it from 1961.
Nothing in our view had happened to

17310
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not got the information just now. 1

shall certainly look into it.

ot wy fowa : zw S w1 oF-
AF[ NETTT § g WA T qFF

Dr. L. M. Singhvi (Jodhpur): It
seems that what the Security Council
of the UN was not permitted to do,
the Central Statistical Bureau of the
UN is trying in a way to do aguinst
India by excluding territories which
are an integral part of India.

An hon. Member: Shame!

Dr. L. M, Singhvi: May 1 know
when this was brought to the notice
of the Government first of all, when
this matter was taken up with the
UN in the first instance, why it was
delayed, and whether Government did

warrant this change. The question of
maccuracy in U.N. statistics was taken
up by our Permanent Representative
with the UN Secretary-General in
1960-61, and we have continued to
make representations since then. Wc
are again asking our Permanent Rep-
resentative to take it up with the
Secretary-General with a view to
securing the rectification of the U.N.
figures,

Shri Tyagi: May I seek one clarifi-

Shri S, M. Banerjee: W
have a discussion on this.

8hri Tyagi: It is most shocking that
the Jammu and Kashmir area has
been excluded by the UNO. But will
the hon. Minister also be pleased to
say whether they have included this
area in Pakistan. because Jammu and
Kashmir as such does not appear In
that list? They have, therefore, mot
only excluded it from India but they
seem to have included it in Pakistan,
because the area of Pakistan has also
increased.

Shri M. C. Obagls: My hon. friend
has raised g very pertinent and rele-
vant question, but I am afraid I have

should

not ¢ it proper to lodge a very
strong and vehement protest with the
YN against this most unwarrantea
behaviour in international organisa-
tional terms?

Shri M, C. Chagla: If | may answer
the last question first, we have lodged
a strong and vehement protest with
the UN.

An hoa, Member: When?

Shri M. C. Chagla: I have said that
it is contrary to international practice,
the UN should not have done it

ot gwteete gt (fedT)
wwTe F faduda s QAT |
Dr. L. M. Singhvi: When was this

first discovered and when wag the
protest sent?

it qrawe (fragf) - qrE ®
wf«q f& g @ 07 & % e
A7 x7 W Wrad § ARAE ¥

Shri M. C. Chagla: We protested in
1961. We have continued doing that
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and again protested. We have ins-
tructed our Permanent Representative
in this regard,

An hon. Member: What is the reply?

Shri Ranga (Chittoor): When their
attention had already been drawn to
this in 1961 and the Government of
India thought it fit to instruct their
Permanent Representative to lodge a
strong protest with the United Na-
tions, why did it not occur to them
that they should examine this figure
given by the UN statistical section
and see whether this particular area
which had not been included in our
but had been drawn from out of our
territory hag been uadded to the area
of Pakistan? Has the area of Pakis-
tan been increased in their figures?
Why is it that they not exmined this
matter? My hon, friend now says
that he has not got the information.

Mr. M. C. Chagla: | have said 1
have not got the information. I
agree we should look into it from the
point of view suggested by my hon.
friend, Shri Tyagi "and also by Dr.
Singhvi. We will look into it and, if
necessary, supply the information,

Shri Parasar: Why has this not been
done till now?

Shri H. N. Mukerjee (Calcutta Cen-
tral): For several years now this dis-
crepancy has continued. The United
Nations has no business to interfere
with the figures supplied by this
country which is a sovereign member
of that body. If any UN expert had,
for technical reasons, any objection to
our figures, he should have taken it
up with our Survey of India and that
sort of thing. But how is it that our
country has swallowed this miserable
insult hurled at us by the UN Secu-
rity Council and its Secretariat? How
is it that we have waited for this

“matter having to be brought up by
private Members—I admire the enter-
prise—before Government could be
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made to come out with this state-
ment? How ig it that this kind of

thing has continued for so long since
19617

Shri M. C. Chagla: My hon. friend
is not right when he says that we
have swallowed this. Far from
swallowing the insult, we have indi-
gnantly protested.

Shri H. N, Mukerjee: For four, five
years,

Shri M. C. Chagla: From 1961,
have been protesting.

we

« Shri H. N, Mukerjee: For years you
will go on doing it.

Shri Parasar: All the corregspond-
ence in this regard should be laid om
the Table in the form of a white
paper.

Shri J. P. Jyotishi (Sagar): What is
the reply received to our protest?

Shri M. C_ Chagla: I entirely agree
that the UN had no right to tamper
with the boundaries of our country
and to have excluded Jammu and
Kashmir from this country. We share
the resentment, and we have taken it
up with them,

Shri Ranga: May I suggest that this
should be the first subject which
should be taken up at the beginning
of the next session apart from the
priority we would be giving to the
Constitution Amendment Bill?

ot vy fewd : wem wEEE, W
AT FETTT FTHART TET § | FHTC
N qEEAAT F ¥ F IR AW FARGL
afgar AN | T wERT A TE W
T T W [AAE FE A Afw )
¥ fF a7 ¥=w oEpETET W qaw
¥ 1 2 efew ¥ ¥ wiwd faw mo ¥
# wrg ®) wiw® I T § e oow
o T ¥ 1@ W & dawa ¥ R
o qer g
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gaefee dvrw # fw g X ¥ wied ey o §
wd (o rwr fiemireita<t &) %
1950 3,062,454
1951 3,047,952 14,502 (=)
1852 3,288,745 240,793(+)
1953 3,288,251 494 (-)
1954 3,288,375 124(+)
1955 3,288,375 wr§ ofeada afl
1956 3,288,375 ¢ qfrady aff
1957 3,288,876 501(+)
1958 3,281,769 7,107 (=)
1959 3,270,480 11,289 (-)
196" 3,263,373 7,107 (=)
1961 3,040,220 223,153 (=)
1962 3,042,794 2,574(4)
1963 3,046,232 3,438(+)
1964 3,046,232 wr afcaeta A

% fad 7 nivTi FT HATA §, 1957 F
W &7 @A6H  12,69,900 3 A
T T 9T WX 1958 ¥ AE
'12,59,797 ®t fr= sawn wm, faw
i g e e o a9 & wi@ w1
KAFH 10,103 TR ¥ 1T |

dar e &y @y v Y W
A TFTHIR T AHAT A § )
wEH g AF ATRTT T wEEHAAT T
o §, SR T ¥ faw & wrowr aw
T | IEE AT H e qew
Lol

Shri Hem Barua: On a previous
occasion, my  hon. friend, Shri Nath
Pai, raised this issue of the exclusion
of the State of Jammu and Kashmir
from UN maps and statistical books.
He then suggested that Government
should tell the UNO that if it con-
‘tinues .like this, Government. would
yefuse to pay India’s dues to the UNO.
In that light, since this has been .a

deliberate tampering with our area,
and this has become almost a pattern
with the UNO and during these five
years time, our Government have not
rectified this and the UNO has also
not rectified it, may I know whether
our Government have told the UNO,
and told it point-blank, that India is
not going to pay her contributions if
these things are not corrected and if
these things continue?

Shrl M, C. Chagla: I have already
told this House that we have protested
strongly, veh tly and indi tly.
Is it necessary to go to the length of
giving an ultimatum to the UN.

st et (femrr) : 77 Wy fama
& WAty 7 JaArw feam Oy o

Shri M. C. Chagla: We have been a
loyal and respected member of the
UN ever since its formation. 1 agree
that thig particular action on the part
of the UN is utterly unjustifiabler
against which we have protested. But
my hon. friend suggests something in
the nature of an ultimatum which, I
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[Shri M. C. Chagla]

do not think is right for a
like ours to give to the UN,

country

An hom. Member: Why?

Shri Harish Chandra  Mathur
(Jalore): The House has expressed
a justified indignation in a matter of
such vital importance. Now the only
thing which 1 would like to enquire of
the hon. Minister is, what is the re-
action of the UN, what do they say to
our protest? He has said that Govern-
ment have lodged a strong protest.
But what have they to say? The
least that we could do is not to permit
these books to come here. It would
be a most legitimate protest. Gov-
ernment may not stop the contribu-
tion. But would it not be a most
legitimatc protest to proscribe this
sort of literature coming into India?
That would be really a protest which

would make itself felt. Why send
importent letters?

18 hrs.

Shri M, C. Chagla: The House

knows the history of the Jammu and
Kashmir dispute as far as the United
Nations is concerned. In all United
Nations publications, Jammu and
Kashmir has been referred to as “the
excluded area of Jammu and Kashmir,
the status of which has not yet been
determined”, notwithstanding our pro-
test. This is the attitude which the
United Nations has maintained.

v (weTg) 1961 % faard
ofedy, S FERETT WA ¥ dasd
ima I{o(’lﬁ'o oo #Y frayd &
o et W %7 @ 8, T§ T AR E

Shri Hari Vishnu Kamath (Hosh-
angabad): Mr. Nath Pai rose two
or three times. Why don’t you call
him. because he has taken more pains
than any other Member on this sub-
.ject? You are calling others. Why

this attitude?

Mr. Bpeddior: 1 will call him. I can
call only one after the other.
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Shri Nath Pai (Rajapur): I do not
know what procedure you follow
sometimes,

st T meN o ¥ ar fas
LT g g f6 w9 eren Aew &
9® ifar f& foa fgen wa &
w2t 3, w1 I fen e ¥ @
§, = A ¥ T qa frar o

wER WgEw o IEE A At
I faar @, ..

The Minister or External Affairs
(8hri Swaran Singh): May I add the
information that this area is not added
to Pakistan at all. It used to be in-
cluded in the area given against India,
but after its exclusion from India, it
has not been added to Pakistan.

One further informatoin I wou‘ld
like to give. Mr. Limaye read several
figures. He has not read the footnotes
which are given in those reports. I
am not justifying it, but the variation
can be judged from the footnotes that
are added to the description of area
given in each year of the Yearbook.

This is not a watter on which we
are joining issue with the hon, Mem-
bers who have raised doubts. It is
a matter of statistics, and we would
like to supply all possible information.
So, of it is acceptable, I will produce
a paper giving these areas, giving the
footnotes and the various areas,
statistical informmation. because it is
figure work, and other pcople might
give diflerent figures and then it be-
comes difficult to discuss. I will cer-
tainly prepare the material which the
hon. Members can study.

Shrimati Renu Chakravarity
(Barrackpore): When he prepares this
information, we would like to know
whether the United Nations excludes
all territory which is disputed in its
calculations or is it only in thée
of Indta?
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Shri Nath Pai: The issue is being
clouded. There are two kinds of mis-
takes which have been charged
against the Government. One mis-
take has been committed over g long
period by the United Nations show-
ing territory, which under the Con-
stitution of this country is part of
Indfa, as disputed territory. When
this issue was again brought up by
Dr. Lohia in this House, we had asked
the  Government, “If the United
Nations persists in its folly, in utter
contempt of what this country thinks,
by showing this part of India as a
disputed territory, why don't you
retaliate?”” A small country like
Indonesia, when it concerned its in-
terests, walked out. We do not say
you should walk out, but what is the
use of delivering these homilies say-
ing we are a big power, a great
power. we cannot behave like that?
Because we are great, let anybody
take awldy chunks of our territory—
is that the sign of our greatness? And
we will be sitting like petrified
rabbits.  (Interruptions).

This was pointed out that the
whole of Jammu and XKashmir is
shown not as part of India’s territory,
he knows it, this is what the United
Nations has done, and the Govern-
ment of India has palpably failed in
exercising this duty, making no posi-
tive shows of manliness and deflance,
and that is why the United Nations
go on treating us with contempt, and
it does not lie in your mouth to ceme
and say here that it does not befit
Indla. What befits India?—submitt-
ing this kind of thing?

You know that cartographic agg-
ression is a prelude to physical agg-
ression. We have suffered it every-
where. So, we should ask them to
stop. It was not in a peevish manner
that 1 had suggested earlier that if the
United Nations does not move, does
not mend its ways, then we should
not go on paying our subscription
It is on a reciprocal basis that we
will accept the aufthority of the United
Weflens, and the United Natiors ia ot

of India (Stt.)

entitled to go on amputating like this
This is one -failure,

The second failure is this. Mr.
Chagla forgot there are two books
which were mentioned. Mr. Limaye
has referred to the Irdia Year Book.
This is published in India by a Minis-
try which is a part of the Govern-
maent of India. In November, 19864
this is the tota]l area given of India—
12,69,000 square miles."In th& same
book published by the same depart-
ment, India 1964, the area is 12,61,000
square miles. This has nothing to do
with Kashmir. Eight thousand square
miles of the territory disappears from
the pages of the Government of India
publication. How does this all happ-
en?

The reason for this I am constrained
to say, is that this constant vigilance
about every inch of our territory is
not exercised unless that inch is
thrown in our face, is never exercised
in practice as every department of
the Government is called upon to do.
That is why we had asked how many
thousand square miles make one inch.
It is not more rhetoric.

Is there any other country with
whose territory and land such liberty
is taken either by the United Nations
or by its neighbours? Therefore, the
Government should be far more seri-
ous than saying that this is a minor.
mistake. Government stands guilty,
stands impeached, of culpable neglect
on this very vita] issue. It is not for
the sake of saying we are saying fit.
Over a period of years we have seen
this failure written large on the
heads of all of them when they did

not do anything except delivering
homiles to us.
8bhri Surendranath Dwivedy (Ken-

drapara): Why don't they place on
the Table of the House the protest
note and the replies that they have
been received?

Mr. Speaker: I would suggest, if
it is accegptable to al] sides, that v
of sl Gt Matement that hes bwes
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[Mr. Speaker]
referred to by the External Affairs
Minister may be prepared and all
information supplied, and the rele-
vant protests etc., if the Government
does not think that it is in the public
interest not to disclose, may also be
placed.

Shri S. M. Banerjee:
claimed.

Mr. Speaker: That is what I am
saying. All this might be placed on
the Table of the House. Then I am
prepared to give it a specia] oppor-
tunity. As has been suggested by
Mr. Ranga, after the Constitution
Amendment Bill, as the next item we
may take up the discussion of the
statement that would be placed on the
Table of House; it might be discussed
threadbare and the Memberg might
hive the opportinity to say what they
have to, and the Government might
explain its position as it is.

Shri Swaran Singh: We will our-
selves initiate the discussion.

Tro T AT wWifga (wEwmaD) -
7y ATET ST ;T Ag &, forer
€ ®E T ¢, A T w7
ammeT A9 YL

oTIR WEAW | TERY W IE AR
& #fifwm

o R AT wifgmr ;& A
@ wgar g & ag @ra wvwen
TEATVHIT 1§ WA §, 7 W
s FT Y FFAT &, a5 AW
st g Tt #1 g wwar § W W
W uEET B faegd o dRk w
TR g T @ | 9 ge ey fe
A TR & W WEE ¥ qares
FOq 2 dT@ 45 T FWaAgT fem-
HYzr a1 2 9@ 50 TN @Ag few-
et g 798 39 ¥ f AR R aw
¥ e @ v I aE Ag e

They never

hfeaa, § . TRLETET. 6T daw.
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T ¢, 77 ¥ 2 AW 13 TA AT
itz grar &, fored w7 gq
f& 09 27 a1 30 g i frenieT
0T T I §, forad a1 F qwd A
N e a¥dft § | a8 FEETAT AR
W W § 5 I=p
srit ¥ 35 felr B @R wive
fear, 5w o fu , 5
T gt &1, faaat & fas 7 F<av
agan, e e f@r o aEe
N @ D ofht gf feaa @,
foa®d at & sa@ @Y  wEEV
TR AFEE Y, SR AR A & o0k
T At g, faegw @@t wrawy
wigY ¥ grm, FE F a1 O
gE 1 v ¥ 89 wre gfvean ¥ qafas
12 TG 69 FATT 640 T Hw FAA
AT dY w3 awT |, ¥fwT WT 1964
¥ qenfar ag 12 @ 61 T & A
¥\ foed wEd § 5 o e Fw
g g | Aok v & w9 w1
g g fF amen aww ag A
WAy A agmg fF w
Ty fr feay ot 9 IR Famar
a7 ? sgET TR Y 9Ty sry Ay
19wy wartes Al fe feaw
e |TIA FETAT 47 |

Shri M. C. Chagla: 2,176 miles.

Shri D. O. Sharma: A question like
this arose when Pandit Nehru was
the Prime Minister.

o TW AT WYfgE - TEA D
7o & FQ qamar L& qroet @ IT@
msfsnmﬁmz}wgﬁr
fra¥ 3T g 0F wreaaATey &7 fafa
T FTEE @ 1 g OF STy
N fEI A TR 1 WZ A
& dw oAw oA ) T
v 7 & 6 1961 & AT AT, WEF
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o, € W, AT gas wm, foeer
fos fear  fwq ot o) ol wENAE
WG & AT # dEAT § | SEW gAD
& frmar | g e e e
g WY ATf| mTaT 47 | qE Wi F AR
qT | FTORT [T | A WY uTE & ATE
a1 | Y THTR 9T 9 | AANS I g
¢ fr 3o T femra fema e &
o W § e e A e
TR # qedt a8 ®T @ & | @
TAHT EIN w60~ 70 AW THY
YA | 39 fzT g% @71 36 THY @A
¥ fu @ vt ¥ w2 ¥ ) fasgw
afm AR argw aT | AfeT 7gi W
&4 fF 60, 70 W 80 Ty uFT I
o G W | wE g Y fE oag aa
=Y g w1 R fgma Y e g
A W G FY ey § ol T Ay
ATETT FY TH TE 9T @A 1 0F dfex
& fqo W gfuFw A w ™ 2
AT AT § A9 WA AT FT G R
N tEwr g ds w1 e vt v
Y & | R AT Ao, fgame 6 =AY
T W AT e A § o vt
fam. amy Fwi & ¥9 we feed A
¥ oy §. .. (voaqA) AT AW A
X F& %7 fear & 5z A1 1964 &
& 1 ¥feT oy 3 s wié gere Y 4
WMaga¥yom fams@ g1 mw
AWT W WY HT AT & 7 N wA A
wTar &g 3 & | W9 39 R A geAr
A &1 1964 F AL & Fgi g d T
w7 a7 7€ 1wz feaTd § wemw
ARYTT Y A |
sfy vy fema
fewr ifaa

TWoTTR RATET Sfgay - 7727 Aew
w feary & #1§ AW A ) I A

. ®TEIT ATEA WY

YA W FTAT QA A

wefaq agi T €A ST T g
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w® wEr ¢ fE w8 aww @ o fe
T fead e 3aw .

wew wvg 9 WTO HETRY
Ladl

o W wAWT AYfgan - o wx
@1 § fr Y ag wawwar fasgw wedt
aTg & arfaw ) o § 1 xwfow W
™ W ) TETE 6y e
T O TR ) w9 & fag greay
qPA WATATE WTHAT §Y ITCATL |

wt @t oA oA w2y )

TWo TR RAT Wifgr - w7 &,
T TAEgE A ATy

wwae wiNg - aTed a5 o
2 O S § fs v AW s
w1 fagr a1 #X wew s 2
g faq £

o T wAYET Wfgan - & growy
FEWTAATE AT TFT § | W0 WY GETHAT-
T aeht § s & wwr @
£ % AT A ag & fe e
TETT AT A TO I @ My 3y
s a A IEsT S W v o
T qF THTTE WifET § A wT dawr AN
T A A W W fe 3w HAr
gy | W AT Wt ¥ 9y IEd fen
T dATT T & | w7 9w §d e
o & gAY ITAFT AT @RE .

Shri Tyagi: It is a very serious
insinuation. .. ... (Interruptions)

Mo T WAYET Wifgan : 77 FEN
afau Ieh g a7 & f' A7z zI
wpfta g2 Y feara 57 a3 fem
& ymfas sw gy v &y .

Shri Swaran Singh: I strongly re-
pudiate it; 4t. is absolutely incorrect.
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waw ey - uy wiowr £
grfamr g swawEE Rt

o T wANgT Wifgw - & g
a6 g & wrad gy o A
™ TEE AW gRATEATE TR A
wE

v g - §efatwe a1
wifew

o TH WA Mg 7@ 0w
qare ¢ famy FIT Atw A argrfa
?, 2w wnnfr &, @fmam & arr
1w v 7 faewT are fear &
AW g 3 fE i e Ay 2
afew 1w & N foge Jmar wA &
wq oRY frafy ag= o Y framg saw:
wTH T SEATY W0 &4 o § )
AoET & qur wm fE IEd frae &Y
qg yafoar e X A Y A
T JUITEY § | EEE W wAv
wifgg | IAT W@ & FH AR F
qqEr g ¥ fgwa & aw ¥ Al
fag ? s magafarag a2 fs
IEY AT §O WA 43 ¥ ¥ A ag
%% W17 W w1 /¥ 7o ar @
g s .a¥% faq ag A duTe e @Y
2?7 afaw & s wEm fa g
geary &1 fay 9mq

Shri M. C. Chagla: I strongly repu-

diate the charge made by Dr. Lohia..

ot wvt - aw wrd o B oAl
LCE

wETH WENT WIS AR F A e
FIR AT EF A 8 fo w2

8Shri M. C. Chagla:. .. .that in this
discrepancy in the Survey of India,
there was any ulterjor motive. Dr.
Lohia has the habit of making politi-
cl] capita]l of even the most......
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Y TR 9T A A

W oA &) HEr WEET W AT
) forry € Sfew wx &)

Shri M. C. Chagla: May I make a
categorical statement for fle record?

17324

Shri Kapur Singh (Ludhiana): He
need not refer to the habits of Dr.
Lohia; he should state the facts......
(Interruptions.)

Shri M. C. Chagia: 1 have not used
any expression which is unparliamen-
tary.

o AT AFT 2 ¥ |14 IR
TTHIEFE

o T HAT Mg : ol AREw
AT A IR § A0 wEd &
[T KA I E T wEE aw oy
¥ ggr o7 wreq & AW F zAaw @wm
TATH IBT @I R AV SAFT 4T g
N qEg A AR A7

N W - JEE A1 gd

o Tx WA Mg : A7 A7

w¥ QY arey wg? €

Y wwgt o g MR e
AT W Ay " ¥

wew  wgh T T ww-
dwwdww ak £ X, ...

arrg & 7 A OuA) gred w1 a7 |

veqw sfwn IFE g w8
fo qIgq 2 | IWF I9.9 WT AZ WO
N iadwadh 2 w®
AT AT AT 21 T WET e
T ST EFAE

eyt e g AT aa
wgA s T Ty g

**Bupunged we ordered by

the Chair.
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oo qgia : afe 3 € av A
I take strong exception to that; that
should be expunged

Shri M. C. Chagla: May I make
this categorical statement that no
territory of India. no part of India
has been excluded from the figures
whi:h have been given in the figures
of the Survey of India in the area of
the country in 1933 and 1964. As I
pointed out this discrepancy of rough-
ly 2.000 square miles is due to better
methods of survey. We now have the
aerial survey; we have the photo-
graphic survey. Therefore, there s

bound to be......
wo TR wAgr wWifgar: Ay
7T A i gAw e & gt

Shri M. C. Changla: Let not my
hon. friend interrupt me.

oo A ¢ S ¥ ower 2 &
vt dwd qv Fow § fF gy Ave #
oY yTaeEt S A

st ®o To wWrWIG
fo g fraam &

wow R ;2T W oag
Ao 7 medR oeay  fafaes
HEw

o T AT Wfgw ;& w9 ¥
o %7 77T i Ag g i

qeue TR : I F S } T
F oW femwwa B R
migde fow & W ot wm fean
AT P 4T vEwY faray wro |

o TW AT wfga : w7 AN
TEATE & ®T &7 |

oo v : Ad

we w® wREe wifgw : tEv
WY e v o v Vet 0

—

(w=AT)
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1318 hre,
PAPERS LAID ON THE TABLB
Auprr REPORT (COMMERCIAL) 1968

The Minister of Fimance (Shri gach-
imdra Chawdhuri): Sir, I lay on the

Table a copy of the Audit Report
(Commercial), 1966, under article
131(1) of the Constitution. (Placed

in Library. See No. LT-6359/66].

Sbri Hari Vishnu Kamath (Hoshan-
gabad): With regard to the paper laid
on the Table by the Finance Minister,
may 1 invite your attention to article
151 because there has been an instance
recently in the State of Orissa where
a similar report of the Auditor-Gene-
ral was delayed by the Governor; it
was laid after two months or—I do
not know—three months after it was
submitted to the Governor. 1 want to
know. on a point of guidance as to
whether there is any time-limit fixed
for the Government to lay on the
Table of the Hduse after the report had
been submitted to the President. What
was the timelag in this case? When
was it submitted to the President? Is
the Finance Minister in a position to
tell the House?

Mr. Speaker: Can the Minister give
these dates?—It has been signed by the
Controller and Auditor-General onm
10th May. There is no delay.

Shri Hari Vishaa Kamath: My point
was, when was it submitted to the
President, under article 151 of the
Constitution; today it was laid on the
'!‘nbh of the House. The article says,

...... the President shall cause them
to be laid before each House of Par-
liament.”

Mr. Speaker: On the 10th May, 1966,
it was signed by the C oller and
Auditor-General.

Shri Harl Vishas Kamath: | wanted
to know it, because in Orissa it bhas
happened recently; deliberately they
delayed it in Orissa. ‘e
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NotiFicaTion  UNDER KERALA  ForEst
Act

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Co-operation (Shri
Shinde): I beg to lay on the Table a
copy of Notification S.R.O. No. 16|66
published in Kerala Gazette dated the
1st February, 1966, under section 77 of
the Kerala Forest Act, 1961, read with
clause (c)(iv) of the Proclamation
dated the 24th March, 1965, issued by
the Vice-President discharging the
functions of the President, in relation
to the State of Kerala. [Placed in
Library. See No. LT-6360/66].

GOVERNMENT OF INDIA’S NOTE TO
EmBAssy or CHINA

The Minister of Extermal Affairs
(Shri Swaran Singh): I beg to lay on
the Table a copy of Government of
India’s note dated the 18th May, 1968,
given to the Embasgy of China in India
in reply to the notes dated the 6th
November, 1965 and 2nd April, 1968,
given by the Ministry of Foreign
AfTairs Peking to the Embassy of India
in China. [Placed in Library. See
No. LT-6361/686).

NOTIFICATIONS UNDER KERALA Stamr
Act, CusTomMs AcT AND CENTRAL Ex-
CISES AND SaLT AcTt

The Minister of State in the Minis-
try of Fimamce (Shri B, R. Bhagat):
I beg to lay on the Table—

(1) A copy of Notification S.R.O.
No. 121/66 published in Kerala
Gazette dated the 15th March,
1966, making certain amendment
to the Kerala Manufacture and
Sale of Stamp Rules, 1960, under
sub-section (8) of section 69 of
the Kerala Stamp Act, 1938, read
wath clause (¢) (iv) of the Procla-
mation dated the 24th March, 1965,
issued by the Vice-President, dis-
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charging the functions of the Pre-
sident, in relation to the State of
Kerala.

[Placed in Library, See No. LT-6362/
66].

(2) A copy of Notification S.R.0.
No. 149/66 published in Kerala
Gazette dated the Sth April, 1966,
under sub-section (2) of section 9
of the Kerala Stamp Act, 1959,
read with clause (c) (iv) of the
proclamation dated the 24th
March, 1965, issued by the Vice-
President, discharging the func-
tions of the President in relation to
the State of Kerala,
[Placed in Library.

6363/66].

(8) A copy each of the follow-
ing Notifications under section 159
of the Customs Act, 1962 and sec-
tion 38 of the Central Excise and
Salt Act, 1944:—

See No. LT-

(i) The Customs and Central Ex-
cise Duties Export Drawback
(Generaly Fortieth Amend-
ment Rules, 1966, published in
Notification No. G.S.R. 580 in
Gazette of India dateq the
14th April, 1866,

(ii) The Customs and Céntral Ex-
cise Duties Export Drawback
(General) Forty-second Am-
endment Rules, 1966, publish-
ed in Notification No. G.S.R.
No. 581 in Gazette of India
dateq the 14th April, 1966.

[Placed in Library. See No.
6364,/66].

(4) A copy each of the follow-
ing Notifications under section 159
of the Customs Act, 1962:—

(i) G.SR. 611 published in Gazette

of India dated the 20th April.
1966.

(ii) G.S.R. 643 published in Gazette
of India dated the 30th April.
1966.

(iii) G.S.R. 644 published in Gazette
of India dated the 30th April.
1968.

LT-
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(iv) G.S.R. 645 published in Gazette
of India dated the 30th April.
1968.

(v) G.S.R. 652 published in Gazette
of India dated the 30th April,
1966.

[Placed in Library. See
6365/66].

No. LT-

NorLFIcATION UNDER CoMPANIES AcT

The Minister of State in the Mints-
try of Law (Shri C. R. Pattabhi
Raman): I beg to lay on the Table a
copy of Notification No. G.S.R. 631
published in Gazette of India dated the
30th April, 1966, under sub-section (3)
of section 41 of the Companies Act,
1956 together with an explanatory
Note.”. [Placed in Library. See No.
LT-6366|66).

PArers UNDER AIR CORRORATION RULES,
1954

The Minister of State in the Mimis-
try of Tr. t and Aviation (Shri
C. M. Poonacha): I beg to lay on the
Table a copy each of the following
papers under suk-rule (5) of rule 3
of the Air Corporation Rules, 1954:—

(i) Summary of Budget Estimates
of Revenue and Expenditure
of Air India for the year 1966-
67. [Placed in Library. See
No. LT-6367/66].

(ii) Summary of Actuals for the
year 1964-85, budget Estimates
and Revised Estimates for the
year 1965-68 anq Budget Esti-
mates for the year 1966-67
under Capital, of Air India.
[Placed in Library, See No.
6368/66].

(i) S ry of Budget Estimat
of Revenue and Expenditure
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Gd the Indian Airlines Corpo-
ration for the year 1966-67.
[Placed in Library. See No.
LT-6369,66].
(iv) Summary of Actuals for the
year 1964-65, Sudget Estimates
and Reviseq Estimates for the
year 1965-66 and Budget Esti-
mates for the year 1966-87
under Capital, of the Indian
Airlines Corporation. [Placed
in Library See No. LT-6370/
68).

STATEMENT Re, STARRED QUESTION
No. 1869

The Minister of Supply, Technical
Development and Materials Planaing
(Shri Raghuramaiah): T beg to lay om
the Table a statement regarding cer-
tain points raised in the House on the
13th May, 1966, during Supplemen-
taries on Starred Question No. 1680
regarding Quotas of raw materials to
the black-listed firms. [Placed in
Library. See No. LT-6371/66].

Shri Harl Vishou Kamath: Is that
a correction to the original answer?
What is he doing?

Shri 8. M, Banerjee (Kanpur): Sir,
about this particular aspect, a lot of
questions were asked the other day,
whether any action has been taken
against Amin Chand Pyarelal, and
whether he was black-listed, and so
on, and whether any prosecution has
been launched against this firm.

Mr, Speaker: Has any further action
been taken?

Shri Raghuramaish (Guntur): The
questions that were asked the other
day were based on the PAC report;
for all questions relating to the Mini-
stry of Steel, my hon. friend is here,
and he is also making a statement, and
it is for him to answer those points.

Shri Ranga (Chitloor): Betwees
them, they should know what i} is.
The other day you were good enough
to suggest a thorough enquiry inte
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[Shri Ranga) "
these ramifications of this particular

Mr. Speaker: 1 did that,

&hri Ranga: I thought both the
Ministries concerned with this would
e co-operating with each other and
then conduct that enquiry.

Mr. Speaker: Order, order.
item,

Next

SUPPLEMENTARY FINANCIAL STATEMENT
FOR 1965-66 or KERALA STATE
ELecTRICITY BOARD

Shri Shinde: On behalf of Dr. K. L.
Rao, I beg to lay on the Table a copy
of the Budget Estimates for the year
1866-67 andq Suppl tary Fi ial
.Statement for the year 1965-66 of the
Kerala State Electricity Board, under
sub-section  (3) of section 61 of the
Eleetricity (Supply) Act, 1948, read
with clause (c¢) (iv) of the Proclama-
tion dated the 24th March, 10865,
issued by the Vice-President, discharg-
ing the functions of the President in
relation to the State of Kerala.

[Placed in Library. See No. LT-
6372/66].

"REPORT OF STUDY TEAM ON IRON AND
Steel. CONTROLLER'S ORGANISATION

The Minister of Iron and Steel (Shri
T. N. Singh): I beg to lay on the Table
a copy of the Report (Part I) of the
Study Team on the Iron & Steel Con-
troller’s Or isation—Production
Price and Distribution of Indigenous
Steel.

[Placed
6873/66].

in Library. See No. LT-

RaiLwAy ProtecTioN FORrcE (AMEND-
MENT) RUuLzs

The Depaty Minister in the Minis-
try of Railways (Shri Sham Nath): 1
Bag to lay on the Table a copy of the
Raflway Protection Force (Amend-
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ment) Rules, 1866, published in Noti-
fication No. G.S.R. 627 in ‘Gazette of
India dated the 30th April, 1966,
under sub-section (3) of section 21 of
the Railway Protection Force Act,
1957,

[Placed
6874/68).

in Library. See No. LT-

1222 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

MINUTES

Shri Krishnamoorthy Rao (Shimo-
ga): I beg to lay on the Table the
Minutes of the Seventy-seventh to
Eighty-ninth Sittings of the Committee
on Private Members' Bills and Reso-
lutionts held during the current Session.

12.224 hrs.

COMMITTEE ON PUBLIC UNDER-
TAKINGS
MmuTEs

Shri Subodh Hamsda (Jhargram): I
beg to lay on the Table the Minutes of
the Sittings of the Committee on Pub-
lic Undertakings relating to Twelfth
ang Fourteenth to Thirty-first Reports.

1223 hrs.
COMMITTEE ON GOVERNMENT
ASSURANCES
MiNuTES

Shri Siddananjappa (Hassan): I
beg to lay on the Table the Minutes
of the Twenty-third Sitting of the
Committee on Government Assurances
held during the current Session.

Shri Hari Vishnu Kamath (Hoshan-
gabad) : Will this be circulated as was
done during last week?

Mr. Speaker: It will be kept
Library.

in the
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12.24 hrs.

MESSAGES FROM RAJYA SABHA

' Secretary: Sir, I have to report the
following messages received from the

8ecretary of Rajya Sabha:—

(iy 1 am directed to inform
the Lok Sabha that the Rajya
Sabha at its sitting held on Satur-
«day, the 7th May, 1966, adopted
the following motion concurring
in the recommendation of the Lok
Sabha that the Rajya Sabha do
agree to nominate seve: members
from the Ra)ya Sabha to the Pih-
lic Accounts Committee for the
term ending on the 30th April,
1967: —

“That this House concurs in the
'recommendation of the Lok Sabha
that the Rajya Sabha do agree to
nominate seven members from the
Rajya Sabha 1o associate with the
Committee on Public Accounts of
the Lok Sabha for the term ending
on the 30th April, 1967 and do
proceed to elect, in such manner
as the Chairman may direct, seven
members from among the mem-
bers of the House to serve on the
said Committee.”

I am further to inform the Lok
Sabha that at the sitting of the
Rajya Sabha held on Monday, the
16th May, 1968, the Chairman
declared the following Members
of the Rajya Sabha to be duly
elected to the said Committee:—

. Shrimati Devaki Gopidas
2. Shri P. K. Komaran

3. Shri Om Mehta

4. Shri Gaure Murahari

§. Shri M. C. Shab

6. Shri B. K. P. Sinha

7. Col. B. H. Zaidi.’

(i) ‘I am directed to inform the
. Lok Sabha that the Rajya Sébha
.ot Mg sitting held on Saturday, the
“Tth May, 1968, adopted the follow-

mg’mg,mn in regard to the Joint
Committee on Offices of Profit:—

‘“That this House concurs in the
recommendation of the Lok Sabba
that the Rajya Sabha do elect
three Members to the Joint Com-
mittee on ©Offices of Profit in the
vacancies caused by the retire-
ment of Shrimati Sharda Bhar-
gava, Shri Hira Vallabha Tripathi
and Shri Lokanath Miara from the
membership of the Rajya Sabha on
the 2nd April, 1966 and resolves
that the House do proceed to elect,
in accorlance with the system of
proportional  representation by
means of the single transferable
vote, three Members from among
the members of the House to the
sald Joint Committee to filll the
vacancies.”

I am further to inform the Lok
Sabha that at the sitting of the
Rajya Sabha held on Monday, the
16th May, 1866, the Chairman dee-
lared the following Members of
the Rajya Sabha to be duly elected
to the said Joint Committee:—

1. Shri Lokanath Misra
2. Shri P. C. Mitra
3. Kumari Shanta Vasisht.’

(iii) ‘I am directed to infarm the
Lok Sabha that the Rajya Sabha
at its sitting held on Saturday, the
7th May, 1866, adopted the follow-
ing motion concurring in the re-
commendation of the Lek Sabha
that the Rajya Sabha do agree to
nominate two members from the
Rajya Sabha to the Committee on
Public Undertakings for the un-
expired portion of the term of the
Committee:—

‘“That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do agree to
nominate two Members from the
Rajya Sabha to associate with the
Committee on Public Undertakings
of the Lok Sabha for the unexpired
portion of the term of the Com-
mittee in the vacancies caused by
the retirement of Shri Lokanath
Misra and Shri T. S. Pattabiraman
from the membership of the Rajya
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fShri Krishnamoorthy Rao]
Sabha on the 2nd April, 1866, and
do proceed to elect, in such man-
ner as the Chairman may direct,
two  members among the members
of the House to the said Commit-
tee to fill the vacancies.”

I am further to inform the Lok
Sabha that at the sitting of the
Rajya Sabha held on Monday, the
16th May, 1966, the Chairman dec-
lared the following members of
the Rajya Sabha to be duly elect-
ed to the said Committee:—

1. Shri Arjup Arora
2. Shri Vimalkumar M. Chordia’.

12.26 hrs.

PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, I lay on the Table
following two Bills passed by the
Houses of Parliament during the cur-
rent Session and assented to by the
President since a report was last made
to the House on the 7th April, 1966: —

(i) The Appropriation
Bill, 1966.

(ii) The Finance Bill, 1966.

(No. 2)

12.28-1/2 hrs.
JUDGES (INQUIRY) BILL

(i) Reporr or JoiNt COMMITTEE

Shri Krishnamoorthy Rao (Shim-
oga): 1 beg to present the Report of
the Joint Committee on the Bill to
regulate the procedure for the in-
vestigation and proof of the misbe-
haviour or incapacity of a Judge of
the Supreme Court or of a High
Court and for the presentation of an
address by Parliament to the Presi-
dent.

Shri Harl Vishnu Kamath (Hosh-
angabad): It has come more than two
years after the Bill was introduced
in the House.
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(ii) EviDANCE BEFORE JOINT CoMMITTSR

Shri Krishnamoorthy Rao: I beg to
lay on the Table a copy of the evid-
ence given before the Joint Committee
on the Bill to regulate the procedure
for the investigation and proof of the
misbehaviour or incapacity of a
Judge of a Supreme Court or of a
High Court and for the presentatiem
of an addregs by Parliament to the
President.

1227 hrs.

CORRECTION OF ANSWER TO S@
No. 261 RE. INTERFERENCE BY
PAKISTAN IN AIR FLIGHTS

The Minister of State in the Minis-
try of Transport and Aviation (Shri
C. M. Poonacha): Sir, on 16th Nov-
ember, 1965, while answering part
(b) of Starred Question No. 261 by
Sarvashri P, K. Deo, P. C. Borooah
and Vishwa Nath Pandey, the then
Minister of Transport laid a state-
ment on the Table of the Sabha giv-
ing details of cargo and mails off-
loaded at Karachi during the Indo-
Pakistan  conflict last year. Subse-
quent to the laying of the statement,
certain additional information has
beer received by the Government
from twg foreign airlines (KLM and
Swissair), which slightly alters the
position given in the statement. I
am, therefore, laying on the Table of
the Sabha, a revised statement giving
the correct position. [Placed in Lib-
rary, See No. LT-6375/66.]

1228 hrs.

CORRECTION OF ANSWER TO
S.Q. No. 1669 RE QUTOTAS OF RAW
MATERIALS TO BLACKLISTED

FIRMS

The Minister of Iron and Steel
(Shri T. N, Singh): Mr. Speaker, Sir,
on 13-5-1966, in a supplementary
question arising out of Starred Ques-
tion No. 1889 Shri Mahavir Tyagl
said that since Ministers names have
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been brought in, this must be investi-
gated thoroughly and, either the re.
marks should be expunged or it
should be coniradicted by the Trea-
sury Benches. In reply to this 1 had
:stated that ‘I do not think the Public
Accounts Committee has referred or
made any allegation agminst any
Minister, The Committee has refer-
red to the then Secretary. Some re-
marks have been made against the
‘then Secretary. 1f hon. Members can
tel] me where the Minister has been
referred to, I shall look into it. But
to the best of my knowledge. the
Public Accounts Committee has not
referred to it

On going through the 50th Report
-of the Public Accounts Committee I
find that a reference hus been made
about the then Minister. The whole
report is being examined and the ac-
tion taken on the various recom.
‘mendations will be communicated to
the Committee in due course.

Shri S M. Banerjee (Kanpur): He
has not replied to my question, Sir.

Shri D. C, Sharma (Gurdaspur):
‘What about the report on the firing
in the house of the hon. Minister of
‘Works and Housing?

Mr. Speaker: Order, order.

Shri S, M, Banerjee: He has not re-
plied to my question.

Shri T. N. Singh: The Committee’s
report was made available to me
‘hardly a week ago. I have already
made the orders on the file that in-
westigntion should be undertaken,

Shri 8. M, Banerjee: I did not re-
fer to the Public Accounts Commit-
tee. My simple question was that
fhere are serious charges against
Aminchand Pyrelal. I want to know
what action has been taken by Gov.
ernment, whether the charges have
been investigated and, if so, with
‘what result.

Shri T. N, Singh: As regards the
action tgken, that has already been
indicated. They have been benned:

‘21 (Ai) LS—5.
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Questions
the firm has been put on the banned
list. That also has been indicated.
ot e et (fawAR) -
wEIE §EIRT, & gAY O wgd ¥ oEe
gfem® wwTTe W W foe ¥
T, ¥ $3 qfErar oy SR
& folr qgar wugaT | oge) ofwy ow R
{3y & ofsas mrw'sm W A fear }
f& :
“Office note suggested that
there can be two ways Surendra
Overseas can be penalised. They

can be Dblacklisted or business
dealings might be suspended.”

17338

o A9 TR @ dws ®
forae & i -

“The Minister said that it will
be a general order so that other
Government departments and
Government institutions also do
not deal with this firm.”

foe I dTme § wRE faad
g f

“Discussed with the Minister
and he said that it wag not the
intention to include transport
lines within the scope of this
order.”

o4 ¥R % T &I A M quAr
g fam & d31 128 ¥ 37 %t ofeATY
LR 4 8

“Sub-Committee are unable to
understand the circumstances yn-
der which the Minister changed
his previous orders so soon that
the business suspension of Messrs
Aminchand Pyrelal group of
firmg should not be communicat-
ed to other Government depart-
ments.”

WA S R ¥ waaE ay A e
7o, S duy f6 oy foro Amo AW AL
wT vy # gy i oy el Fgrew &
qe1, {6 qafaa fafrecem 1
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[ srepmaree wveY]
THrd A, 4fF a7 Taeie a9 § W=t
A1 1 I F I A § o & oy Ry
7 oz fomr 2 f6 oF FO% WY &
G TRAS FT AT GAT | I A
fafrezs arvar w99 sEw agwy W@IT
FAWFT AT AG = @ & o A
g & 3w &1 Ay afr gl ag AW
2 o 9A F1 747 g &1 A 7 gEET
ot @1 arferamiie #1 qar @ =TfEd |

weud AgEY @ SRR sl & &
fafareT &1 am a7 AR AR W
I XY AENEE FG |

Y ST et ;o 99 § Ag
21 HMTE A e Iy

weaw vy gq ¢ fafacer w1 am
agi g v AE )
Shri §. M. Banerjee: Who is the
Minister?

Shri Surendranath Dwivedy (Ken-
drapara): Who is the Minister con-
cerned? Let us know it,

Shri T. N. Singh: The case refers
to the nothing dated 17th July, 1963.
It hs already been indicated.

ot wTETeT Errewt ¢ fvw ¥
Shri Hari Vishnu Kamath (Hosh-
angabad): Do not hide.

Dr. M. S, Aney (Nagpur): Why
don’t you name him? (Interruption).
Who is the Minister?

Shri T. N. Singh: I am not certain
as to who wag the Minister in 1963.
(Interruption).

Shrli S. M. Banerjee: We want to
know the name of the Minister.

off germec mewt ;. snaw
TET, ¥ W AT AT @I Y
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o AR ;¥ e @
FH & @17 § 1 3 fafaes o ww
g fomy AT

ot qETITET wER . TEAHS QY
T gEA &

Shri T. N. Singh: In that particular
month, I cannot say; I will have to
check up. (Interruption).

Mr, Speaker: 1963.

Shri T N, Singh: 1963; it is mention-.
ed here.

wqd AP ;S A9 fawgw
gfedts & 39 &1 foamar F8F 9T T%ar

of TEETAT e ;. g ¥
qIT IBT R |

Shri Surendranath Dwivedy: This

is very strange.

Mr. Speaker: Who was the Minis-
ter in charge of that subject them?

Shri Surendranath Dwivedy: I am
very surprised; when he says that he
has seen the recommendation and
has taken some action, he does mot
even know who was the Minister
then,

st ayq femd (F9R) : ww F
Afen fom £t ot | gETaAT fva w1 @?
Mr. Speaker: It was also done by
a Minister. Some senior Ministers

here may be knowing as to who was
the Minister then.

Shri Surendranath Dwivedy: He
refers to notes in the file. (Inter-
ruption).

o TEETER wEW © A7 ATHAY
FEfmasz @
Mr. Speaker: Order, order.

The Minister of External Affaleg
(Shri Swaran Singh): Sir, since 196,
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as the House is no doubt aware,
there have been three changes in the
Steel Ministry, On a particular
date, as to who was the Minister,
there is nothing to hide. But, obvi-
ously, the hon. Minister cannot make
a guess and unless he has checked
up he cannot say who was the Minis.
ter on a particu’ar date. We know
three Ministers were there, and he is
the third Minister.

Shri Surendranath Dwivedy : The
Chairman of the Public Accounts
Committee is present in the House,
He can tell us who was the Minis-
ter.

Mr. Speaker: If the Chairman of
the Public Accountg Committee can
tell us, he may do so,

Shri Morarka (Jhunjhunu): Sir,
so far as we are concerned, we have
examined the accounts and on the
basis of our examination we have
given report. We did not enquire
about the name of the Minister at any
time. (Interruptions).

Mr. Speaker: Order, order. 1 am
asking the Minister to get the name
and report to the House before the
House rises.

13.32 hrs.

STATEMENT (UNDER DIRECTION
115) re. SEARCH OF SHRI HAVELI
RAM'S HOUSE AND REPLY
THERETO

st wg fmd (577) A
TR FT IE & | gAMT AT 115 &
w7 & avf amen orm gAY A @
L E T @ T @ e A fawt ®
feramrd ... ..

oA REAW : TZ W9 ) af A
fowraa A 8, W9 #1 @ Mo
WY ey & for W s fwre
@

ot v formd : w7 g ffasr
wT At g ? vy o9 ey |

Haveli Ram’s
House (Stt.)

wouw wgwg ;. fear awr g
qoET i ?

it g fama : ST

weuw WEiw : wwer aY a9y e
HTRY | W Tg TEONTH AT G §AMAT
TR ...

oY wy fowd : ORI A
qE AT AT @R 1 2T TW WD
werer g, @) §a ¥ a9 fagw
§et FT qF &TT qTHAT AT WL L.
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(mwemr) s ot w-sfwr
ek vy A T b
LAL

aeq WEYE, AE A% § fr gden
T WA AT FT ATAAT AW A &
frfm 11sF oreT fgT ITAT TR TET ] 1

24 7% A1 HY w1 fawg o7 W
a2 ¥ragw IoT8 97 ) agEd IoT A
faq well oY weFE AT A N ARy
F§ I AAAT WX IR 4T |

24 FEQ ¥ AT avcifen sv &
T 2F gU A afew w3 ez
W=l ¥ w7 g1 fv Sqifrdt oft gAE Tw
¥ WY 9T ST AE AT M@T 97 )
STYY. g fRT OF o9 99 ST qT oY
Y W oY 3 g7 a7 o sofady F 9w 9T
STaT AE AT AT 91 | ¥ FEE
wTOFT A gEST T faed) fral ot Wi
g1 v & 7 =g ag w1 sqrqre-aeET SO
AY W 7 % ATk | Afew & qw
ATHY G 26T afaw fea fe it gaer
T SHifadt qaaT ITE TAwi ) 0% w
¢ fomwr amm o sz ¢ o R
A WRT AT GHA & AG E A
ot o< faRvit T A WA A ET R
SIEAT FTRET @Y AL AY | THIGH
s feama & ot g & AR oY
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[+ wg fawa)
BT T F w¢ FT AR AT

faar mar § & I qar sfani
feeeft foar mav & 1

24 WS B WG 92 F Jq TG
g T v A X 7 Faw
THAATH B F FF # Ry "romy
qfez rafes ag N Fa1 fr afamiw
& qg 7T Y o oY 23 T F g T O
R BT AT AT 9t | wq § S
AT E fF % ady &, faw g
wEkE S o FEy & fF gde W
¥ gframist & qF 9% ST WIRT T qv
a1 famr asw wet oY W Y FEy ¥
fo 7Y wro o ? WY g g ®
TEY A G wFY | AT K FoF A
STET gey Wy faar &

FEA T 24 AT A THAATH
FH F gra fagay qE A q€ dury @
A gl g, swamw AN wenx
e 3 FaEw fFar @ o7 v oar
& a7 oigeT W 75 ATE TWE & |
g% g ar f g@ ATy Y Jiw ™
Wr ¢ It mg wwen gwr B
0T AT oo d €1 aEY TR Y
A 40 ATy ¥ faely o ® 2
arEY fauit 7T w71 FaET qe F g
% x faw s 8, & qu ol
TEAT £, T EY [T qaa §

“These Rs. 40 lakhs have been

got back but Rs. 35 lakhs have
not come back yet.”

AETT At ¥ qF g w@r § fE
Toq awg fawr wet ¥ ag faaew e
I UG qF AT 24 W I TE 40
a1 freY qEr s Ao g
gt @ | afzag a & ¥ @ 7@ W
e S § o aEr garar faw
o wy wr wfey Ky oEEa ¥
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F OGO AN TH F FET G
IAAE B ¥ g F Fraww ey
s F1 fox fear a1 | afe 24 O
% I7 40 9T T A fadwr q&r
FINT G G g5 & A AR W #;
gffz Y 2 ) F7 N S F AN
fFet =afer & fadh smvaTa 9T WX
fam ndt g 24 A7 f& vwm foq
qY 3, & 731 ¢ @ o F mow
w7 g f& faq war o awd £67
s #zq &t gfwga I fx fagoy
T A AR FG A I IR AT
it s §, Wy 9 fE & wmwETe
FY A g, 3% fa=re we A FW
feam I

The Minister of Finance (Shri
Sachindra Chaudhuri): In the course
of the half-an-hour discussion on
24th March, 1966, relating to alleged
raid on the house of an astrologer, 1
stated that a search was made in
some premises ‘tn Daryaganj. It has
been alleged that my statement is in
contradiction to what the Minister of
State told the Lok Sabha during
question hour on 24th February, 1966
viz—that the residence of  Shri
Haveli Ram was not searched. My
statement does not in any way lead
to the conclusion that the residen-
tia] premises of Shri Haveli Ram (at
No. 3 Daryaganj, Delhi-6) were
searched. What was searched was the
business premises of Messrs., Joshi
Traders, their address being 32,
Netaji Subhas Marg, Delhi-6. It is
the locality which is indicated—
Daryaganj locality.

2. The address of Messis. Joshi
Traders appears on page 368 of the
telephone directory (February, 1966)
as No. 32. Netaji Subhas Marg. Al-
though below this entry the residen-
tial telephone numbers of Sarvashri
H. R. Joshi, Kewal Joshi and Jugal
Joshi have #18o been indicated, it
does not follow that they reside at
the same address, viz., No. 32, Netaji
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Subhas Marg. In fact, a reference
to page 207 of the same directory
shows that Shri Haveli Ram Joshi's
residence, which has the same tele-
phone number, is at No. 3, Daryaganj
Delhi-6.

3. There is, therefore, no contra-
diction belween the statement made
by the Minister of State on 24th
February, 1966 and that made by me
on the floor of the House on 24th
March, 1966.

4. In the course of the discussion
on 24th March, 1966, 1 related the
circumstances in which certain raids
had been organised on the office pre-
mises of Messrs. Chaman Lal Bros,
and their associates. In outlining
the alleged irregularities which led
to these raids, 1 referred to certain
exports made by Messrs. Chaman
Lal Bros., for which payment by the
British Company, Messrs. Ironside,
had remained outstanding. I men-
tioned in this connection that a sum
of Rs. 40 lakhs “have been got back”.
As indicated in my answer, this
amount was covered by an arrange-
ment. This was an arrangement
arrived at with the UK. company
and approved by the Reserve Bank
of India under which the U.K. Com-
pany undertook to pay up the full
amount of Rs. 40 lakhs in instal-
ments by June, 1966. In fact, two
instalments amounting to 55,000
have been paid.  Messrs. Chaman
Lal Bros, were also covered by a
guarantee given by the Export Cre-
dit Guarantee Corporation for this
amount. I have been now informed
that after payment of the first two
instalments, the British company
defaulted on the subsequent amounts
due from them. The last amount
on which they have defaulted was in
June. In view of this default, steps
are being taken by the Dena Bank
with whom the Bills were discounted
by Messrs. Chaman Lal Bros., for re-
covery through process of law the
sums due from the British company.
The entorcement Branch is also consi-
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dering steps that may be taken against
Chaman Lal & Co.

ot 7y fomd ;72 g w1 A 0w
feemm 8, Iw%T e AR wmar
wE oA v fav oaw g 8
g q@ et .

weqw wiwm & omTR FRr
qifEaql?

st ay femd e weny
R w2 @1 5 40 s v frw
¥ 2 W@ W wEeE, 1 w e
9 T A ? O ua W FAy ¥ fe
o & A fear 7w g Ay ?
Shri Sachindra Chaudhurl: May I

spggest, Sir, that whatever sugges-
tion is made is addressed to you....

(Interruption). Ity is not parlia-
mentary practice that one Member
should accuse another. I will ask

this to be expunged.

-ﬁwgﬁmi:mmg

2 oo qifis darg

LG > T aner
afes & frar g

oft 7y fowd AT 22 mAE -
A W AT P I W o1 oy

TE 6 40 17 T Ferer e 8 2

IV AET 115 wivtem ¥
wafa® W € & w o ey
i ¥ e ¥ gredw fafrerr o W
®THE W1 T § Wi aw aw e@nr
o amft gy

ot ny fowrd :  fufrer wgrg 3
T AR e @ g W
o o
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13.40 hrs,

MOTION RE: FIFTH REPORT OF
COMMITTEE OF PRIVILEGES

Shri Kapur Singh (Ludhiana): Sir,

1 move: .
“That the Fifth Report of the
Committee of Privileges presented
to the House on the 30th April,
1966, be taken into consideration.”

The House will recall that the
Fifth Report of the Committee of
Privileges concerns the case of one
Shri Sally who some time ago pub-
lished a book.

Mr, Speaker: 1 may just bring to
his notice that the time allotted un-
der the Rules for this is half an
hour; therefore, he will kindly take
that into account.

shri S, M. Banerjee
Total time?

Mr, Speaker: Yes, total time.

(Kanpur)

Shri Kapur Singh: I am making a
request for consideration of this Re-
port impelled by & number of grave
considerations, affecting, firstly, the
functions, rights and privileges of
this House and, secondly, proper ap-
proach to matters involving breach of
privileges of this House.

If what has been done in relation
to this Report and what has been re-
commended in this Report goes un-
corrected by the House, then two
grave consequences will follow. The
first consequence Which will follow
will be that this House shall never
be sure in future that the material
placed before it by its committees
contains the truth and the who'e
truth. This would constitute a seri-
ous inroad into free democratic pro-
cesses of this House and also into the
established privileges of this House.

Secondly, a wholly false and objec-
tidnable precedent will be set about
potency of verbal and ungenuiné
apo'ogies to immunise contempts of
the House and breach of its privi-

leges.
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1 will now explain myself and I
will do so by ralating the sequeace
of events which has led to the pre-
sentation of this Report before the
House.

On 30th March, 1966, Sally wrote
a letter to our Committee explaining
his position in regard to breach of
privilege alleged against him. This
letter is on pages 21 to 25.

On 7th April he wrote a letter of
so called apology. This letter has
not been reproduced in this Report
although this is the pivotal document
in the whole Report. It is on this
that all the recommendations which
have been made by the Committee of
Privileges and the recommendations
which have been made in the Note of
Dissent depend. The same day he
was examined by the Committee in
which he was coaxed to make addi-
tions to his so-called letter of apology
and in which he fully stuck to the
position taken up by him in his letter
of the 30th March. At page 18 of
the published Report you will find
the following: —

“Mr. Chairman: We have re-
ceiveq your letter of apology. Is
it by you?

Shri H. L. Sally: Yes, Sir.

Mr. Chairman: You may also

add ‘to the House',

. . L . .
Pleasc add: °‘And to the House
(Lok Sabha)’.

Shri H. L, Sally: Yes.".

In his examination he also made it
absolutely clear that, firstly. he was
not making any spontaneous apology,
and, secondly, that some other promi-
nent persons in the Punjab had like-
wise committed identical breaches
of privileges in respect of the same
matter. At pages 19 and 20 of this
Report, 1 askeq him:—

‘I apologise because
wrong; my

‘“You say:
House considers me
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views are the same ag in the lct-
ter of the 30th March.’ Ig that
what you say?

Shri H, L. Sally: I offer all res-
pect to the House and all the
Members.

Shri Kapur Singh: That you
have already done in your letter.

Shri H. L. Sally: I don’t change
.anything. I have got my ‘ol
respects for the House.

Shri Kapur Singh: Whatever
you have said in your letter ot
the 30th March, you stand by i!?

Shri H. L, Sally: Yes, I stand by
my letter of the 30th and ) do
not wish to make any change in
it

Thereafter, the fourth step in the
sequence is that the Report ct the
Committee dated 19th April wag ap-
proved with which I dissented vide
my Note of Dissent. Thiz Noie of
Dissent is published at pages 4 to 7
while the Report itselt ig published at
pages 1 to 3. Paragraph 2 of 1y
Note of Dissent which is at page 4
;|ys: —

“l maintain that (a) no ‘“full
and unqualified apology” ha: at
all been tendered in this case by
the delinquent, and tha‘, as s
matter of fact, (b) there has
been no ‘apology’ tendered such
as might be worth considering hy
the Committee of Privileges or
the House, and that, at all events,
() his so called, ‘apology’, does
not entitle him to any leniency
in the matter of a just and con-
dign punishment which he, on
merits of the case, deserves.”

Then, tn the concluding paragraph of
my Note of Dissent, which is para-
graph 10, 1 have gaid: —
“I, therefore, humbly recom-
.mend to the House, that,

(a) Shri H. L. Sally be duly
convicted of contempt of the
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) ilouse and breach of its pri-
vileges, and,

(b) he should be produced at the
Bar of the House to be seve-
rely reprimanded........

(¢) The alleged acts of contempt
and breach of privilege, com-
mitted by Messrs. Bhagvat
Dyal, Baldev Prakash, Keshab
Chandra, ang Virendra b
placed before the House for
such action as the House
may deem fit to take in tne
matter.”

Then, after that on 25th April the
Committee approved and added ano-
ther Note in refutation of my Note
of Dissent of 19th April. This note is
at pages 7 to 9. As I will show pre-
sently, this Note of 25th April is
against all rules and, therefore, is ab
initio incompetent. After this, when
this note was prepared by the Com-
mittee of Privileges and added to the
Report already approved, 1 submitted
an addendum note in refutation of
this additional note of the Committee
and it is dated 28th April, 1968. On
29th April—this is the next step—the
Committee declined to include this
refutation, by observing that “it need
not be included.”

It is to be marked that here the
Committee does not purport to act
under any rule of procedure or Direc-
tion of the Speaker. It merely does
not like its inclusion in the Re-
port, presumably because it tends to
expose the utter irrelevance and un-
tenability of the Committee’s un-
authorised Note.

Now I will go through the relevant
portions of this Addendum in support
of what I have just mnow said. In
this Addendum I say: —

“The Note (Annexure)"—

that is, of the Committee of Privi-
leges—

“is inadmissible as it is without
competence, and without valid
precedents. Such an Annexure
(Note) cannot be included after
the Note of Dissent has been filed
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under Directions by the Speaker
85 read with 89 where there is no
provision in the Rules of Proce-
dure or the Direction by the
Speaker, for such an Annexure
to be appended to the draft
Report, already approved under
the direction 87. In so far as
this Note (Annexure) is incompe-
tent, it is devoid of apparent
bona fides and it is, as such, both
arbitrary and inadmissible.”

“The Annexure (Note) makes
out three main points, all of
which, according to me are un-
tenable and inapplicable to the
case under reference: The first
point made out is that, Shri
Sally's letter tendering apology
was “received much earlier in the
day on which the Committee
met”, and, therefore, it was a
timely apology. The point I have
made in my Note of Dissent is that,
according to ithe highest judicial
pronouncements on the subject,
the apology must be tendered at
the earliest opportunity. ‘“Earlier
in the day” of the flast meeting of
the Committee on the matter, and
the “earliest opportunity” are two
different things and even a power-
ful Committee of the Lok Sabhs
cannot equate or confuse one with
the other, without inviting sus-
picions. The ‘“earliest opportu-
nity” in the case under reference,
relates to the letter of Shri Sally,
written in reply to the Show-
Cause Notice in which he stoutly
justifies his attribution of bad
faith to the Speaker and to mem-
bers ot the Parliamentary Com-
mittee on Punjabi Suba, and on
“the day on which the Committee
met”, Shri Sally, during this exa-
mination,  categoricglly asserted
that he firmly stood by his earlier
letter.”—

of 30th March.

“It is improper and undignified
for the Committee to try to con-
fuse the tter, thus. S d

point made out in the Anwexure
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is that “the cases cited by Sardar
Kapur Singh in support his con-
tention are old cases”. This is a
spurious argument, for, unless
the principles cnunciated and
adumbrated in these “old cases”
are clearly negatived or set aside,
the chronological age of the cas-
es remains an argument in their
favour and not an argument
against. Nowhere in the Anne-
xure, it is shown that the prin-
ciples referred to in my Dissent
Note, have been modified or set
aside by any equally weighty
judicial pronouncements such as
I have relied on. Thirdly, Last-
ly, in the Annexure, reference 1s
made to a Supreme Court pro-
nouncement which is wholly in-
applicable to the case of Shri
Sally. What this Supreme Court

‘pronouncement says ig that when

in due perfarmance of his pro-
fessinal duties, an Officer of the
Court, that is an advocate, ap-
pends his signature to the cita-
tions made by his client, bona fides,
and with a view to afford legiti-
mate protection to the interests
of his client, then, if it is subse-
quently discovered and held that,
the citations in question amount-
ed to contempt of court, then
apology tendered sincerely and
unreservedly by the Officer of the:
Court, at the earliest opportunity,
is worthy of acceptance.”

“How can this principle and
this case can at all be pressed in
the case of Shri Sally, is not easy
to understand. Shri Sally has
himself, on his own volition,
publicised bad faith and mala
fides to the present Speaker aof
the Lok Sabha and the members
of the Parliamentary Committee
on Punjabi Suba, and he sticks
to his guns till the last though he
is prepared to apologise, at the
last moment, when and if he is.
told that the Parliamentary Com-
mittee in question was, in fact, a
Parliamentary Committee and no-
eother.”



17353 Privilege  VAISAKHA 27,

The last step in this sequence of
events is in keeping with the chain I
have already enumerated. On the
30th April, the Fifth Report, now be-
ing considered, was presented to the
House. The same day, a requisition
was made under Rule 315 that the
Report be considered in accordance
with Rule 316. Rule 316 requires
that under such circumstances the
consideration of the Report should be
taken up almost immediately. But
not unti] written protest were lodged
with the Speaker was the Report ap-
pointed to be considered today—16
days after the requisition.

This growing tendency on the part
of authorities to treat Rules of Pro-
cedure of ‘this House lightly is another
dangerous erosion into our free par-
liamentary democracy.

From the facts and sequence of
events narrated just now, I think, 1
have made the following points:—

1. Shri Sally has tendered no apo-
logy such as can excuse the gross
breach of privilcge committed by
him.

Note by the Committee dated 25th
April is in contravention of Rules
and Directions applicable.

»

w

. Expunction and non-inclugion of
my note dated 25th April is high-
ly arbitrary and an inroad into the
rights and privileges of this House
in so far as it amounts to gross
interference with evidence and
argument necessary for proper
consideration of the issue by the
House.

4. Suppression of facts and views
duly and legitimately expressed
by a member of a Parliamentary
Committee by other members on
the ground that they do not relish
dissidence and they are .nore
numerous is the grossest breach of
privilege of the members of a
Parliamentary Committee.

It would be highly improper and
a bad precedent for this House

1888 (SAKA) Com. Report
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not to take action against persons
guilty of breach of privilege.
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I conclude by saying that unless the
House proceeds to correct the acts of
omission and Commission to which I
have now drawn its attention, the
consequences to the procedures and
proceedings of this House are likely to
be of a must serious and grave nature.
That is my opinion and submission.

»f azt fag (W) - e AT,
qrAT e, S &9 A, & o
TS 3B FA1 &, F Awwen g o qww
T FEN ¥, A3 TP AW ¥, wlfw
& @1 W fafrar @, % WA
TR WET, WA T ORIl A IER0
fom a7z 7 7T & fo odas fem
o\ A% 397w fzer & Wy w0,
qa I arfar w74 & & &5 4 7%
feet & YA€) @iy & 1 ot g fve
q T 1 7ETT A7 FATn £ foaw
ey @ A & aE B 0 i AW
A F JrEd F1 AA9 2, § W oA
& AAATE AT § A gh et ufaer
a5 2 fe gm 3% art ¥ ogdY orf
717 9 SN ¥ 9%z &7 | fwq § av
AT AEAT § 6 v AeA & weaw @
fagfags & w7 & &< 7 o1 ¥ @
T ¥ gEw fAg N arwr wid,
wA A gua wfewrd /7 age A w7
o7 ITHT ITANA ¥TH I ATEY WV
=Nwre fem ¥ safaw g Il @
f& w7 AT 1 AT frdre W o w1
fag & 4EA 9T oUE wwwEn |
I w9 & fawre g wfgn | wwE
UTIET GEEAT § 39 J¥q & ANA q7
arffaq &2 f§ &1 7 a3 fa7 &1 I
it & 1 &Y X s gerd w1 femy
% fau SO & W7 @re Faret ST Am
frrr 8 1 & ao.wrm g fe g 37 fxai
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doTe & wATd A e e ¥ g
wE T AT WIGH SAfEAeT & aTe
¥ o ey g &, WY IHE OF OF
*< ¥ foar oy, &1 g9 T@ ANT T
qg= f6 g @a w1 Wi
aifgm 1+ & o9 Fwvar AwEan g fE A
¥ o1 ¥ forar &, 39 SamEr qaT *
*g7 Ty ¥ w7 forar T 1 THEAT
# sreama wan g e w@ Fodie, ot AT
fag & Arzg o &N N W W]
oA wemEr # g f1 AR
IEHT DEAT qEA & GHA T | A9
W aRhd f& T AW § 3 fwa
TR

ot wy fowd (A7) 0 weaw
ngrzy, favatfase afaf £ 1
e § o AN A & oA A @
duer fear &, 9@F TEwew § 4 39
Tt wg wgA g 1 e aw deen
forg g & frar @ § A gEE &
sy Fqe fag & gror o1 weEEfa
ST TET 4T, IAF FAT AT JRHAT
wz g g F avE A1 T E
I 9T AW TAVT £ |

st & AT A I A
fordw aTan g, g T AR

“A minute of dissent shall be
given only after the draft report
has been considered and adopted
by a Committee and it shall not
be conditional in any respect.”

A fasiaTiuere & AT ¥ AT FAE A
woey Tz &1 wferar efga fean @
gux qn foran fs o o, ot 43
war ar fe % fafea faaee s mamgy
! e & wmins fear o, 969 %
fre | waE ¥ wgr fF SERr W
Wﬁ{ﬁ&mmﬁftt
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amy w7 wW A4 @ war § W7
gfag A Hga § 2, @taw
W IW 9T FE FEAE 4G T )
G UF TWI WE F Afeai @A
w13 & ag faaarfus afafa w1 39
T & F1§ F9 a1 wfgwee T 7
Srar &, @ & St Sgan g o FI
fag & gru fram & s =9
sraeafaga fag ary & T A FAET F
&% T & I7 ¥ wagAfaud I THI-
Y fewr fraw & wmaTe X A, Aafw
F farf N a7 #7 T gw7 faw
qr f& oF TH W EHET QA
% qE FHE TO AE ®T AKA @,
w7ifs I9% qUET A ATHAT 7EA ¥
Tt &1 ST & | AT OF AFA
@ag g

o Aro siYo WA (ATIYT) : T
fote & ar & daer fEar @, @
AT gTE I G9T qET TT AR
g?

o uy towd ;¥ A1 3w WS w
wzEa g & g | e g a1 f AT
T ¥ e g @ ok @ A A
q& ¥ a1 # qg FeT T fF g A A
T & T FAS HT HE TG IH AHS
# 7l 7g Ina § WK T AHA AT F
ATy waT ¥, eWiaw gw Ik AR H
F& A FT FH | d@ aw g
WEHTTTE, W AFT QE
aE Wt S FT T5F AT FT WAL
e & wagnfaa ¥ a1 § g
o froqoft gy o, wg AT oA &

fadetfusre afafa & fom 30 &
FTH X @ &, IAH W9 F wvee FRwi
QAT AR AL | AT I ITR
T @ & & & fe o wegAfawa §



17357 Privilege VAISAKHA 27 1888 (SAKA) Cum,(ﬁe{mrt 17358

F§ sEwdw @ dopnfas wer ar
g (h) W1 9, @ I FE
fear a1z, ofeT =0 fRw 1 w9 gq=7
=qTaF I77 &7 If9d AE & 5 qiw &)
WD AT FT HATET FT T FY A
TYN g9 * A A A

fragw @emm 315 (W) ¥ ATH

FgT T ¥

“After the report hag been
presented, the Chairman or any
member of the Committee or any
other member may move that
the report be taken into consi-
deration, whereupon the Speaker
may put the question to the
House.”

o faaw 361 A wgrmar 2

“A motion that the report of
the. Committee be taken into
consideration shall be accorded
the priority assigned to a matter
of privilege under sub-rule (1)
of rule 225, unless there has been
undue delay in bringing it forward;

Provided that when a date has
already been fixed for the consi-
deration of the report, it shall be
given priority as a matter of pri-
vilege on the day so appointed.”

wawa % f& wv g9 arie 9gw ar
fafras =74 # =1 y=me w7 ¥ ¢4,
av fam arlm ®1 gz W Tem 2,
FHY fa 7% W 9 IR rafAwar
faoly | Afe q& a1 = & fr oo
Y 19z & At ¥ ey fagr mar @
fr agq A g AT W T ¥ ATy
¥ zw 7 &% faT 9g7 g 9w A,
¥fem w s ¢ e wwd aga awg
T & Az, T =g femm o ¥
# wiq ¥ fraza w=m fx faomnfesr
wfafa w2 wm9F afvw=g w1 Oy
g fezram & f& 7 a1 faaw B, s+

frawt a7 T&t & qe fwar s arfe
frdt azeq ®1 oy foFga 7 @ fr
FHA-SfFT ¥ AT FWTT FTH AR
g

14 hrs.

Shri S, M. Banerjee: 1 do not want
to touch the points which have al-
ready been touched wupon by Shri
Kapur Singh and Shri Madhu Limaye.
I simply want to supplement them
by saying that I have g fecling that
this should be referred back to the
Committee of Privileges. So, I want
to move a motion with your permis-
sion:

“That the Fifth Report of the
Committee of Privileges be sent
back to the committee with the
direction that the Addendum Note
of Shri Kapur Singh and the so-
called letter of Mr. Sally be in-
cluded in it and that the recom-
mendation be reconsidered in the
light of the concluding paragraph
of Shri Kapur Singh’s note of dis-
sent dated the 19th April, 1966.".

I could not supp’y you a copy of this
motion in advance, but I hope you
will kindly take it as a motion moved
by me.

Shri Ranga (Chittoor): I have only
two points to make Firstly, I am sorry
to say that I am not satisfled with
the so-called letter of apology ten-
dereq by that gentleman. He has
certainly achieved a kind of noto-
riety which he would not have de-
served if he had not dared to impute
motives to the Speaker as well as to
the Members of the Parliamentary
Committee that we had on the Pun-
jabj Suba issue. Actually, the whole
country feels grateful to the com-
mittee as well as to the Speaker for
the services they have rendered in
giving a lead to this House as well as
to Parliament and in helping Gov-
crnment to come to the right decision
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[Shri Ranga)

in regard to the creation of the Pun-
jabi Suba. In these circumstances,
for him to have made those observa-
tions was itself wrong, ang for him
to have persisted in saying that he
still believed in it and he was not
prepared to give an unqualified apo-
logy, as was demanded by our rules,
is an indignity which the committee
according to me, was not justified in
excusing.

Secondly, I would submit that
when the committee thought it fit to
add their second note, they should
have thought of the advisability of
allowing Shri Kapur Singh’s note also.
What I would like to suggest is
that since the committee have chosen
for good or for bad reasons—accord-
ing to me, bad reasons—not to in-
clude Shri Kapur Singh’s note, let us
decide to send this back to the com-
mittee with the request that they
should drop their second note also.
They ought to have been satisfled with
the first report that they were mak-
ing to us, suggesting that we should
accept that letter of apology.

That is the suggestion that I would
like to make that instead of making
things worse by adding one more
note, it is better to withdraw the
addenda that the committee thought
it fit or the majority of the com-
mittee thought it fit, to include in the
report, so that we shall be presen-
ted only with their first report and
al the same time also we can make
this recommendation that the com-
mittee should reconsider their deci-
sion whether they should accept the
apology offered by that Mr. Sally.

Ms. Speaker: Has the Chairman of
the committee anything to say?
Charges have been made against the

committee, and against me. Would
he like to say anything?
Shri Krishnamoorthy Rao

(Shimoga): Under the rules, there is
no provision for a dissenting nove
being appended to the Report of the
Privileges Committee. It is only im
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the case of the Joint Committees and
Select Committees that dissenting
notes are permitted.

Shri Hari Vishnu Kamath (Hoshan-
gadbad): Then, the rules will have to
be amended.

Shri Ranga: Is therc any rule
which says that it should not be sub-
mitted?

Shri Krishnamoorthy Rao: Since
we did permit a dissenting note by
Shri Kapur Singh, because there
were some allegations against the
chairman and the members, we had
to add another note; and if we had
alloweq the second note, there would
have been an endless stream of notes,
and the committee would not have
come to any conclusion.

Shri Ranga: They should have in-
cluded the second note also.

Shri Krishnamoorthy Rao: So far
as the apology of the person con-
cerned is concerned, this js what he
says:

“In my statement on the sub-
ject submitted on 30th March
1966, I had expresseg genuine re-
grets over certain observations
made by me. Further, I, hereby,
tender full and unqualifieq apo-
logy both to the Speaker and the
members of the Parliamentary
Committee on the Demand for
Punjabi Suba . . ."”

1 had suggested to him to add th
words ‘ang the House (Lok Sabha)”
also, and he has added these words
also.

Further, during his examination.
Shri C. R. Pattabhi Raman  Shn
N. C. Chatterjee, and Shri V. C.
Parashar had asked him the same
question This i3 what the Minutes of
Evidence say:

“Shri C. R. Pattabhi Raman:
Supposing we tell you now that
there is a committer of the
House that had dealt with it? Mr.
Nanda appointed the committee
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of the House of Parliament to

deal with it. You have made it
clear in your letter.

Shri H. L. Sally: To your
superior wisdom I bow and I
offer my apology.

Shri C. R. Pattabhi Raman:

You may consider that the Spea-
ker as the Chairman of the Com-
mittee was not functioning as
Speaker. We are telling you to-
day that you may take it from
us how he was functioning.

Shri H. L. Sally: Therefore, I
how to your superior judgment,
and apologise.”.

Then, this was what Shri N. C. Chat-
terjee haq asked him.

“Shri N. C. Chatterjee: Suppos-
ing I tell you that the Speaker
was functioning ag the Chairman
of this Committee in his capa-
city as Speaker, then you are
prepared to tender your apo-
logy?

Shri H. L. Sally: That is what
T have said. What T thought was
that jt was different. But I bow
to your judgment.

Shri N. C. Chatterjee: Nobody
is infallible. Omne may err in
his judgment. Suppose we tell
you that your judgment or view
is not correct but he was really
functioning in the Committee as
‘Speaker, then I take it, that you
are prepared to express your
regret.

Shri H. L. Sally: Yes, that is
what I have done.

Shri N, C. Chatterjee: And then
you will tender your apology on
that basis?

Shri H. L. Sally: Yes. When I
wrote this brochure, I did not
realise this because I was car-
rieq away by what was happen-
ing in the House itself and the
Press.
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Shri V. C. Parashar; You are
apologising because you feel that
in spite of your views, the action
of criticising the Speaker.and the

Members is not correct on your

part? 1 am not talking about
your view.
Shri H. L. Sally: That is cor-

rect.”.

That was what he stated before the
committee, and the committee consi-
dered that the apology was full and
unqualified.

Then, Shri Kapur Singh referred
to three decisions in support of his
case. One was a Sind decision. It
was during the pre-Partition days. It
was a Sind case, and we had to g0
to the Pakistan High Court to know
what the real law was. The second
one was from a Burma report. Burmg
also is out of India now. The third
one was from an Oudh Report. The
Committee considered all these
cases. But there is a decision of cur
cwn Supreme Court, whia js i« very
recent one. 1 shall read oriy  the
rei:vant portions since this was re-
for:cd to by Shri Kaour Singh. I
shall peaqg out only three paragraphs
from their judgment: —

“Ag s00n as we indicated (o the
learned counsel that they were
in error, they and theijr counsel
immediately tendered an unqua-
lifled apology which as already
indicateq was repeated again in
absolute terms at the second hear-
ing. We have not been able to
appreciate why the learned
Judges of the High Court should
Mave doubted the genuineness of
this apology.”.

Again, they say:

“In the peculiar circumstances
of thig case anq in view of the
circumstance that the learned
Judges themselves were of the opi-
nion that there would not have
been a sentence of flne at all if «
there was no plea of justification
and there was no contumacy, we
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are of the opinion that the unqua- Shri Narendra Singh Mahida

lified apology was sufficient to
purge the contempt committed by
the two appellants as we have
reached the conclusion contrary to
that arrived at by the High Court
that the plea of justification in

this case did not amount to
contumacy.’.”.
They further say:
“After g careful consideration

of the situation that arises
in this case we have reached the
decision that the dignity of the
High Court would be sufficiently
uphelq if the unqualified apology
tendered in this Court...... ",

—that is, in the Supreme Court; he
tendereq apology there—

Yo in the first instance and
reiterated in absolute terms by
Dr. Tek Chand again at the next
hearing is accepted and that apo-
logy is regarded as sufficient to
purge the contempt.”.

We are concerned with the question
whether the apology tendered is suffi-
cient or not. Mr. Sally in his letter
to the committee on the 6th April
tendered an unqualified gpology, ana
that was his evidence also on the 7th
April, and so, the committee accept-
ed this apology as sufficient and aas
suggested to this House that he may
be excused. Similar cases have galso
occurred in the past and there have
been decisions of the Privilegeg Com-
mittee where such apologies have beey
accepted.

We had to adq a note only because
Shri Kapur Singh had made certain
allegations against the chairman and
the members of the committee.

Shri Ranga: It was absolutely ne-
cessary.

Shri Krishnamoorthy Rao: So, I
move that the report may be accep-
ted by the House.

(Anand): May I seek a clarification?
Was this decision in the Committee
a majority decision?

Shri Krishnamoorthy Rao: It was
a majority decision. In fact, we
gave a date to Shri Kapur Singh to
suit his convenience. He said, ‘I am
going out for lunch. 1 cannot be
back at 430 P.M. Please make it
5 PM’ Then we postponed it to
5 PM. Then he was in the House.
We sent word to him. We did not
want to decide in his absence. But
he did not come from the House.
Then we had another date. Then
also he did not come. Tt was in
such circumstances that the Com-
mittee came to the unanimous con-
clusion that it did.

Shri Kapur Singh: He knows it
very well that I was unavoidably de-
tained in the House. The whole
Committee knows the circumstances
under which I was held up here.

Mr. Speaker: Onme thing I have to
say, because I have also been criti-
cised by Shri Kapur Singh.

Shri Ranga: Not here.

Mr. Speaker: Here also. Ordina-
rily, when the Committee sends a re-
port to say that no action is called
for, we do not discuss it. So I sent
word to him saying that this is the
decision of the Committee, that no
action is called for, and so the report
need not be discussed. But he was
not satisfied. He insisted that he
must have the report discussed. So
I sent it on the 5th May to the
Ministry to say that some time should
be found for its discussion. Then
the date was fixed. Therefore, I was
not to blame.

Shri Ranga: He has not blamed
you today.

Mr. Speaker: He has. Shri Ranga
had not heard him. He has blamed
me, he has criticised me in his state-
ment.
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Shri Harli Vishnu Kamath: He
said he was unavoidably detained.
Let him explain,

Mr, Speaker: That is a different

thing altogether. The Members were
not attentive; I was. He has thought
fit to criticise me. Leaving me aside
—I do not mind if I am criticised, if
the hon. Member fcels that that is his
choice—it is not usual to criticise the
Committee in this manner, when the
decision hag bcen unanimous. What-
ever be the circumstances under
which the Member could not attend
on the last day, though word was
sent to him, it is for him.

Shrl Kapur Singh: I am not cri-
ticising the Committee. I am criti-
cising the illegal procedure adopted
by the Committee in the interest of
the procedure of this House. I have
nothing to gain personally from cri-
ticising.

If you want the House to acquiesce
in procedural illegalities of this kind
I have nothing more to say.

Mr. Speaker: He has not criticis-
ed the Committee; he has criticised
the illegal procedure the Committee
has followed. All right, I take him
at is his word.

Shri Harl Vishnu Kamath:
accept the amendment.

And

Mr. Speaker: The question is:

“That the Fifth Report of the
Committee of Privileges present-
ed to the House on the 30th April
1866, be taken into considera-
tion”.

The motion was adopted.

Shri Krishnamoorthy Rao: I move:

“That this House agrees with
the Fifth Report of the Commit-
tee of Privileges presented to the
House on the 30th April, 1966”.

Mr. Speaker:

“That this House agrees with
the Fifth Report of the Commit-

The questdjon is:

port (M.)

tee of Privileges presented to the
House on the 30th April 1966"..

The motion was adopted.

14.15 hrs.

MOTION RE: THIRD REPORT OF
THE RULES COMMITTEE

Shyi S. V, Krishnamoorthy Rao (Shi-
moga): I beg to move:

“That this House agrees with
the Third Report of the Rules
Committee laid on the Table on
the 14th May, 1966".

Mr. Speaker: Motion moved:

“That this House agrees with:
the Third Report of the Rules
Committee laid on the Table on
the 14th May, 1866".

Shri Harl Vishnu Kamath (Hoshan-
gabad): The House is not going to
discuss the Third Report of the Rules
Committee laid on the Table on the
14th May. It has an antecedent report
with which it is indisollubly connect-
ed, the Second Report, laid on the
Table on the 30th April.

The Motion before the House deals
with certain conclusions which the
Rules Committee arrived at upon the
amendments which I have suggested
to the recommendations made by the
Committee in their Second Report,

There were three recommerdations
made by the Rules Committee, one to
incorporate a new definition in rule 2
which has been ‘missing so far, the
second to rule 170 and the third to
rule 374. 1 had tableq three amend-
ments, one each, to these three recom-
mendations. As the one concerning
rule 374 has been held over for con-
sideration, 1 do not deal with that
now. The other one, to rule 170, deals
with notices of Private Members' Re-
solutions.

Since the emergency was procla'lm-

ed in October 1862, you have wisely
enunciated a new rule according to
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which Members first of all ask their
names to be balloted and then the Re-
.solutiong follow, Whoever gets the
top place, second place, third place
and fourth place—thcy come in that
order with the right to table Resolu-
tions. That has been going on, I be-
lieve, for the last three or four years.

Shri Ranga (Chittoor): It is good.

Shri Harl Vishnu Kamath: 1 am
glad to hear from the leader of one
of the biggest Opposition Groups that
it is good. He agrees, and I feel it
should continue henceforth also. But
the Committee observe that there is
some rule, old rule, which comes in
the way, rule 31 or 34—I am not sure
which—which prescribes only 3 Reso-
lutions according to the old system.
So it is contended that unless that is
amended, it cannot be done.

Mr, Speaker: Should we spend
time on that, whether it should be
three or four? We hardly reach the
second.

Shri Harl Vighnu Kamath: I am for
-expanding the rights, not for curtail-
ing them, as a principle.

Mr. Speaker: Rights are not being
restricted. But we hardly reach two.
If there is a rule which conflicts with
the procedure we are following, that
has to be considered.

Shri Hari Vishau Kamath: We will
amend that rule in due course,

Mr. Speaker: Can he cite any in-
stance when four Resolutions were
taken up?

Shri Harj Vishnu Kamath: I will
have to ask the Reference branch to
do some research. I will bring it up
next session. Whatever it '‘may be, I
was not in the House for 5-6 years; I
was out of Parliament.

Mr. Speaker: Does he want this to
be postponed to the next session?

Shri Hari Vishnu Kamath: Yes, I
will bring it up next session. The
most important proposal before the
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House is in regard to the Leader of
the House. I am sure everyone in
this House, whether on this side, on
the opposite side or on any other side,
on all sides, is intimately interested
and genuinely concerned with regard
to this matter.

Mr. Speaker: Was it not discussed
the other day here?

Shri Hari Vishnu Kamath: No, not
at all.

Mr, Speaker: By a Resolution or
Bill?

Shri Harl Vishnu Kamath: 1 had
no Resolution to that effect. There

was a Bill; that was concerning Prime
Minister’s membership of the Lok
Sabha, not for leadership. Everybody
supported it, but the House voted
against it, As you know, this often
happens here.

The Rules Committee in their Se-
cond Report had made this recommen-
dation concerning a new definition to
be incorporated in rule 2. It is:

“‘Leader of the House’ means
the Prime Minister, if he .. .”.

—'he’ in law includes ‘she’ also—

“is a member of the House, or a
Minister who is a member of the
House and is nominated by the
Prime Minister to function as the
Leader of the House”.

Shri Ranga: We saw the consequ-
ences of it yesterday.

Sh Harl Vishnu Kamath: I had in
my humble way tabled an amendment
to that recommendation, which was as
foilows:

For “nominated by the Prime
Minister to function as the leader
of the House”, the following be
substituted:

‘Provided that where the
Prime Minister is not a Member
of the House, as senior Member
of the Council of Ministers who
is a Member of the House and
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is nominated to function as such
by the Prime Minister may fun:-
tion as the Leader of the House’.

“The gist, the purport, of my amend-
ment was to make it obligatory that
whenever the Prime Minister is a
3ember of the House, he or she shall
be the Leader of the House,

What is the raison d’ etre for this
amendment of mine? The Rules Com-
mittee itself is in my favour. Pleage
Hlsten I hope the House too is listen-
ing

The Rules Committee in its Second
Report detailed very fully the func-
tions of the Leader of the House, and
what the Rules Committee has said
will bear repetition:

“Rule 2—The Rules of Pro-
cedure and Conduct of Business
in Lok Sabha do not at present
contain any definition of the term
“Leader of the House”.”

Mr. Speaker: I would only remind
himn that at 2.30 we have to take up
the other business.

Skri Hari Vishnu Kamath: Then
this will go to the next session. You
bave never hustled business here, and
I hope you will not now.

Mr. Speaker:

Shri Harl Vishng Kamath: In view
of itg importance, it should be dis-
cussed in erxienso.

The Rules Conrmittee went on to
=y:

“The Leader of the House is
primarily responsible for the ar-
rangement, direction and co-ordi-
nation of Govenment business in
. the House.”

Shri Ranga: We had an exhibition
yesterday.
&ari Hari Vishau Kamath:

“He may also move procedural
motions relating to the business
of the House, In the absence
“of the Prime Minister (if he
himself is not the Leader), the
Leader of the House acts as the

23 (Ai) LS8,

There is no question.
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spokesman of the House on cere-
monial or formal occasions. He is
responsible to the House as a
whole and advises the House in
every difficulty which may arise”

Not on stray occasions. Many difi-
culties have arisen in this House in
the last three months, as you are
aware, as the House iz well aware.

The Rules Committee goes on:

“In Lok Sabha, the Prime
Minister was the Leader of the
House till the last session. During
the current session, the Prime
Minister nominated a Minister
who is a member of the House to
function as the Leader of the
House. The Committee consider
that the term “Leader of the
House” may be defined in the
Rules of Procedure of Lok Sabha
accordingly, as in the proposed
amendment.”

The reasoning is good, but the tail
piece is wrong. The conclusion they
have come to is not in conformity
with the reasoning that has gone
before.

When the Leader of the House has
got to perform such important, vital,
essential functions, is it not obliga-
tory that when the Prime Minister
is a Member of the House, he or she
must take upon himself or herself the
functions of the Leader of the House?

Permit me to say in this context
that the first Prime Minister of our
country, Shri Jawaharlal Nehru, what-
ever his faults or defects of charac-
ter—which great man has been free
of such or similar foibles—had &
genuine interest in, and love for,
Parliament and parliamentary institu-
tions, and he assumed all the func-
tions of the Leader of the House and
carried them on very wisely and wall.
His successor, Shri Lal Bahadiw
Shastri, also tried to emulate his ex-
ample, but unfortunately now th»
Prime Minister is not a Member of
the House. We accept that position
now. We had all beea supporting the
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proposition that she should fight a by-
election, now that the emergency has
been partially revoked, and come to
the. House, but the Government, for
its own reasons, for reasons best
known to themselves, do not want to
hold elections. We do not go into
that matter at all now, but when in
tuture, in the near future, or distant
future, the Prime Minister becomes
Member of the House, I do say with
ull the emphasis at my command
that no one else but the Prime Min-
ister should function as the Leader or
the House, considering the important
duties and obligations that have been
cast upon the Leader, in the words ot
the Rules Committee itself.
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I therefore move that the amend-
ment moved by me, which has been
unfortunately negatived by the Rules
Cummittee, to that particular recom.
mendation be accepted by the Housec.

Shri Ranga: I wish (o support the
amendment moved by my hon. friend
Sori Kamath. 1If any justification is
needed, that was pravided by what
has happened yesterday. 1f, accord-
ing to his amendment, the Leader of
the House had been chosen ag being
the most senior among the Members
of the Cabinct gnd he enjoyed the
complete confidence of the Prime
Minister and exercised just that sense
of responsibility towards the House
as is expected of him, as was needed
on that occasion, what happened yes-
terday could have been avoided.

What happened yesterday is not an
ordinary thing. As you know only too
well, that very important Bill, the
Constitution Amendment Bill, had to
‘be shifted to the next gession, and it
me! with that evil, unfortunate, fate
yesterday just  because the Leader
was not' able to  steer the  busi-
ness, arrange the business of this
Hnuse with that sense of responsibili-
.- as could be expected of him, with
that sense of duty towardy this House
as could be expected of him. It was
cuch a serious blunder on the part of
the Government ag a whole that ?t
does not at all redound to the credit
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of .the democratic professions and
demo.ratic practices and capabilities of
this Ministry. That they should havc
brought forward a Constitution Am.
¢ndment Bill and nol understood the
usual significance that ought to be at-
tached to it and realised that there
should be at lcast 258 Members pre-
sent and voling in ‘his House, that
they should have chosen to change th¢
order of business also abruptly and
at the last moment in such an irres-
ponsible manner, is something which
does not redound to the credit of this
Government.

- Shri Hari Vishnu Kamath: What 5
flasco!

Shri Ranga: Any other Government
with a higher sensc of respon;ibility
would have come forward this morn-
ing before thig House and offered a::
apology itself. Yesturday they offer
ed, I am told. Today you were good
tnough to make that uffer, to give that
assurance i{o this House, that this
Bill is going to be takea up at  the
earliest possible opportunity, that it
is going to be discussed in a special
session of Parliament. It would have
certainly redounded to the credit of
the Government as a whole if the
Prime Ministcr and her Leader camc
forward and offered a complete and
unqualified apology for what had
happened yesterday and expressed
their regret and given an assurance
to the House thai such things would
not be allowed to happen in future.
No such thing comes forward from
this Goverament, becausc they have
somehow or other foogutten their ele-
mentary dutics towardg our demo-
cracy. Therefore, it is all the morc
reason why the amendment suggested
by my hon. friend Shri Kamath should
be accepted by this House.

Shri C. K, Bhattacharyya (Raiganj):
If you permit me, onc thing has to pe
stated. The Leader of the House
stated yesterday that he offerea ms
apologies to the House.
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Shri Ranga: What about the Prime
Minister? Why did she not say any-
thing at all in support of what the
Speaker himself was good enough to
say?

14.29 hrs.

N WA we (FTAT)
STeqe] AFITY, 9T & JIAA TH WY N
wq FAE A fooR § 3% Ty §
# & A wgm WEw | W@t %
AT T FTHT ¥ wEATE ¢, & qHwar
g fr ag aga et ¢, A frg worg &
¥ ofdfegfa dar gnft, 7z wr€ At
FZ gTa1 ¢ | THiAT AT T qATT
¥ & w9 @A v og@ fow &
warfas wavT "t a@ W Ay wEm
¥ A A g, & quwar § oAt
W 1 ) v wet & a7 &Y av 9y s
3T 37 F1, 37 ) F 7 75 ey
g 5 @ F1 A w9 9y
A T A T o b wfr g &
) &1 AT W 2T g geAT & fw
gar Wt q9q A4 f& &% @fawe
fafaez< &1 Afwa sa% gfx a7 & ga=ay
F1 faaiz 2z war 441 7 g1 faadt gat
fafree & afx €1 1 gafaw & qaean
g B guard 5 & o7 7z SrEr A
sifzn, 3% ®1 3z afuwe 7= «fan
fr 727 & fom AT @27 51 12
AW, a7 fafaee WY &) qva & A
® ot guman g O wor fafeee 7 ot
g a1 A%T FT AT AN AW AT AT
faarm & § 29 7@ oo wwlAC
FHA 2T T AEAT ¥ Y A FW,
TaE g @ ®1 T A1 wfgwre frag
afafs ¥ vt §, & wowan g 5 swa
qras gy wifge oY & e qada
Lac il

gt aa kw170 F A H
AT WL g 1 TEET W1 wvw Feafy
g ag A fawre 7 G ot & 0 TR
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Tg a1 ar fr faqy i axew
A o w7 ATEY T JAET JUAT 62
¥ fo 3 4 o IAF AW 0 N9 dwe
g a1 fows AW o7 @9 v av
JHNT HRTH @Y § | [HT (AE &
fraw & gwEw w2 faur )T ww dwe
faeeaT & a1 gud & W7 wrafadl S
gaar B & o gar & 0 & &
qreA g f& o maw axer e
qETT 4T §%e7 o § O ag aE At
A § g wYer fadrm, ag @) €
f& mgddz ¥ @A €9 gewA F FRT
Agagw fawgi &7 W ITET A
otar o 1 & gowar g e oed ot
feafa oY fow & a8 o g wfzg
f ot Wt qraeg ager w1 ArgTErd
FHET E AT 78 A6 TWT & FaTHq
&1 28 w¥ I1g QY7 faaw ATw ¥ doe
oTx AT yEATE fa=rd T@r aa |
wafan & fagga wwm fr (g% F97
fo7 faarv 3 @Y7 A1 WA gIE
1 geATy & IEAT A & qRdA £ g
Afgw 3% Avr Y & WA WwgAT g
f& a. o1 < amE wf ar f foredt o
aw dwe ¥ wm, T & genx
F% /T Aareg § wvga ey wdT,
a7 3Ifqr At & | AW wrAETT aREY
#1 wfug1r war wfew fa forw wema
® quAT %, A7 AE qWT WATAT
ToeY gaar 7g 1 fawk AT a7 @z
WA FHE gEAId @A § AfasT
fear w7 1z weE & ATq AT fAEw
afafr 1 seara § To & EwWdA
FATE |
14. 33 hrs.

Shei S. M. Banerjee
rose—

Mr. Spesker : Therc is the discus-
sion under rule 193 at 2.30.

Shri S. M. Banerjee : It will remain
pending; it would not be passed?

Mr. Speaker : No how aan it be
passed. Shrimati Renu Chakravartty.

( Kanpur)
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DISCUSSION RE: PLANNING MIN-

ISTER'S VISIT TO US.A. AND
CANADA

Shrimati Renn Chakravarity
(Barrackpore): Mr, Speaker, Sir, I
have asked for this discussion on {he
statement of Shri Asoka Mehta who
hag recently returned after talks on
foreign aid from Washington be-
cause for sometime past there have
been very serious inroads made upon
our ic ind d We all
know that on our economic indepen-
dence ultimately rests our political
independence. The talks, speeches
and the statementg about which we
have read in the papers besides the
statement which he hag placed before
Parliament—from these. we find that
Shri Asoka Mehta has during those
talks used certain phraseology which
had naturally given rise to various in-
terpretations and varioug misgivings.
One of them was the phrase ‘back-
seat driving’ .

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): In the
statement?

Shrimati Rena Chakravartty: He hag
also talked about “guided y"
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making us sink more and more into
subservience to the USA. It is from
this yardstick that I would like this
House to take this statement into con-
sideration. Further, it is now clear
from his statement before the House
that the Fourth Plan is going to be
shaped by the World Bank and its
appraisal and considerations will be
necessary before we finalise our
fourth plan. There was 3 time, I re-
member, when the Second Plan was
considered, all leaders of parties were
invited for their comments and ideas
before the formulation of that plan.
Since then something has happened
The tentative plan that is before us is
being eroded away and we are told
that they propose to invite the World
Bank as leaders of the consortium to
arrange for its early consideration.
It is clear that the plan will be shap-
ed by the world bank and if its shape
is disliked by them, we shall have to
change its shape. It is clear also that
President Johnson has said that he
would be guided by the opinion of the
World Bank and the World Bank
will be guided by the Bell Mission's
findings of which, Shri Asoka Mehta
in one of his statements says, he is
not aware; it does not concern him.
We know that the Bell Mission’s Re-
port exists and is with the Planning
c L

17376

and about “structural transformation”.
The words “structural transformation”
are there in his statement to us. This
was rather unfortunate pharaseology
but it would not matter so much if at
least arigsing out of hig statements or
his speeches certajn actions had not
taken place in concrete form. The
Madras fertiliser deal is the concrete
form of what “back-seat driving”
actually means. Also the liberalisa-
tion of controls over a wide field with-
out having made any independent as|
sessment and the big concessions given
to foreign private capital—all these
have given rise to serious misgivings
whether we are not changing policies,
whether these changes are in our
national interest, whether it is not
really bartering away our national
independence. leading us to the verge
of bankruptcy and in the process

whether Shri Mehta cares
to admit it or not and one could
have a look iato it and see cl-arly
how much it has influenced our Gov-
ernment's thinking.  Therefare, it is
important for this House to make its
position very clear and not to allow
its prerogatives to be eroded. That is
why 1 have raised this discussion.
First and forcmost. it is time now
that we should take note and clearly
state what we think about foreign
loans both private and otherwise and
we must lay down clearly our attitude
if we want to safeguard our freedom.
During the last year and a half the
World Bank and the Bell Mission and
the U.S. aid mission were carrying oan
a policy of “a carrot and stick policy”,
of one agency saying aid will be given,
another saying: you cannot have it
unless you give concessions, which
have been euphemistically called by
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Shrj Mehta the “necessary structural
changes for strengthening India’s
economic development and the attain-
ment of self-reliant growth”. Actually
a little while before Shastriji died in
July 1965 in a public speech he te-
acted strongly regarding this constant
asking for foreign aid. He raised
serioug doubts regarding celiance on
foreign aid for development plan.
While emphasising the need to reduce
progressively the degree of depen-
dence on foreign aid, he particularly
pointed out that our “incurring of
foreign aid should be in the ratio of
our ability to repay”. This problem
comes now when we are standing at
a critical juncture in our hisaory,
when we are facing the question of
heavy repayment of the loans which
we have already incurred and there
has been a d d for rescheduling
of loans. If wea refuse to be cautious
we shall land ourselves in a position
where the viclous circle of loans and
further loans will drive us into the
quagmire of never being able to raise
ourselves up again. That is why it is
a matter of concern that when Shri
Mehta left for Washington, before he
left, he got the Prime Minister to agree
to raise the original fourth plan sum
of Rs. 4000 crores of foreign exchange
to Rs. 4800 crores. I am told that no
agency of our government or the
Planning Commission or the Ministry
of Finance or Commerce unde-took a
detailed study as to why it was nece-
ssary to increase it suddenly from
Rs. 4000 to 4800 crores. Actually there
wag the US aid body’s study but there
was no counter-check on that study
and even with respect to the original
figure of Rs. 4000 crores, if we take
into consideratton, that we can only
incur loans in the ratio of our abilitv
to rcpay, it would mean we Wowa
have had to earn foreign exchange
to the tune of Rs. 5100 crores. This
itself was a little high. Now, suddenly
thig amount has been increased to
4,800 crores of rupees. That means
we shall nzed at least Rs. 6,000 crores
by way of export earnings, and if we
look not only at. the present state of
_things. but the position during the
last 12 years, we will see that there
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has been an increasc in foreign earn-
ings on ap average of lesg than five
per cent. And for the last three years,
there hag been gtagnation. Therefore,
if Shri Asoka Mehta is allowed te
have his own way, by the fifth or the
sixth Plan, we fear that we may get
into a position like Indonesia, whos.
loans and annual repayment and jn-
terest charges exceed her national
income. If it comes, God for bid, it
would mecan complete bankruptcy. 1
do not want to stand over pessimistic
but these are trendg about which we
have to think from now on and let
us, therefore, take heed in time,
while the going is good.

17378

I would like to say that there is
only g very thin line of difference bet-
wecn what Shrj Asoka Mehta has
called, “guided economy”—as opposed
to what we would normally like him
to work for, namely, planned, socialist

1y—and  “guided d acy.”
That is why I say that we have to look
at what is happening to the Plan, and
how the percentage of aid to total out-
lay has increased or decreased. In
the second Plan, it was nine per cent;
in the third Plan, the amount of
foreign loan that we incurred work-
ed out, in relation to the total out-
lay, to 20 per cent which was a big
increase. Ip the fourth Plan, it is
22.3 per cent. From 20 to 228 per
cent, the increase may not be grent.
but in terms of the officlal ‘market
rate of the dollar, it would be two or
three times more.

14.42 brs.

[Mg. DepuTY-SPEAKER in the Chair!

Shri  Sachindra Chaudhuri, the
Finance Minister, has said only the
other day, and has rightly said, that
the yardstick of sel’-reliance achicv-
ed will be, how far foreign aid has
declined in the total outlay. I would
beg of the Finance Minister in this
House to take very great care re-
garding this, and to really think once
again whether we are not going pell-
mell towards a precipice.
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Not only that. For every dollar

we are incurring for foreign aid, we
peed three to four dollars by way of
rupees and this is higher in project
aid and lower in non-project aid. To
meet this India is going in for a reck-
lesy deficit finuncing. 1 would point
out that the provision of deficit
financing in the thirg Plan wag about
Rs. 550 crores, when it was expected
that the national jncome would be
round-about 30 per cent while actual-
ly, the national income has been only
15 por cent in the matter of its in-
credse. If in such a situation, I am told
that in disguise and open from deficit
financing has reached the figure of
Rs. 1,200 crores, is it not a highly
dangerous situation? So, while phy-
sical output has declined by half, we
have gone in for thig reckless defleit

financing. While 1 do not say that
this is the only reason, I must
must say that among other reasons,
high prices, black-marketing, black-
market rates. and rocketing prices
have been contributed by this
reckless way of going in for  deficit
financing. That is why I ask this
Parliament, in this debate, to take

seTious not of these things and change
the direction in which things have
been permitted to go. I have raised
this debate from a much wider point
of view, because of the fact that this
Parliament, as Shri Tyagi has sald
the other day, should lay down a
ceiling on foreign loans. We have to
put down a ceiling an foreign loans.
This House has to do that. We are
not going to permit any Minister of
Government to go and decide on any
figure that he desires and to barter
away the freedom of this country. No
one is opposed to taking of loans. Let
me make it very clear. But it must
be limited, firstly, to the ratio of our
capacity to pay: secondly, it must be
of a discriminating character; thirdly
it must pot have any strings which
will act as a noose around our necks
or to retard the goal which we have
set before outselves,

1 now come to the second important
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point which is dealt with more or less

as the bulk of the statement which
Shri Asoka Mebta hag made to us,
and that is rcgarding the liberalisation
of imports. The first question that
I want to put is, has there been any
detailed study regarding this libera.
lisation of imports which we have
permitted. Has there been any gsuch
independent survey and study made
by the Government of India or the
Planning Commission by our own ex-
perts before they went in for getting
this non-project aid, the new loans
which we shall have to repay? First-
ly, we agree that we shculd not have
controls for control’s sake. Certainly,
controls are not & necessary part of
a socialist society. But certainly con-
trols have to be a necessary part of any
undeveloped countrv where we have
such a large degree of shortages ir
many, many things. Therefore, 1}
would like to know if there has been
an independent study and, if so. ir
what sectors are they going to permit
this maintenance import.

Mainly, we find that most of the
maintenance imports for which  we
are incurring these loans will go in-
to manufacturing gocds and in those
manufacturing goods, quite a  big
chunk of them will be luxury goods
in the form of motor-cars, more re-
frigerators, more air-conditioners and
such other things the arenas where
there are big gaps in capacity, be-
cause of our import policy. That is
why we feel that the way: Shri
Asoka Mehta has argued in his state-
ment that “if sufficient non-project
aid was available to us in a forfn
which permitted greater flexibility in
allocation of foreign exchange, whose
scarcity necessitates the elaborate use
of administrative controls today, it
would be to our advantage to secure
the proper direction of resources
theough the more generalised instru-
ments of tariff, fiscal and credit poli-
cies than of detailed administrative
allocation”. Would it always be to
our advantage?  After all we are
living in a situation where we have
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such a large amount of black money
in our country that, I am sure black
money would break through these
fiseal controls also. That is why, we
liave to be very careful.

Let us not forget that these main-
tenancé imports also will be going
into the manufacturing industries for
which even in the export field, there
are very high tariff walls in the west.
So, the amount of foreign exchange
that we shall expect to earn in order
to pay back the bill wil' also be a
very ha:d thing to get. Secondly, if
we had an independent study and
proceed from that promise, we would
realise that it would also hamper the
initiative for import substitution.
We know that our industrialists are
all too reluctant even now to go in
fo: this import substitution and to
set up research for these substitutes so
that we can become more and more
independent.  But the'force of cir-
cumstances were impelling them to
do this. Now, this liberalisation will
hold back our own country from be-
coming self-reliant. So, in all these
things. we have to see that we make
it clear that the imports are limited
to export-oriented industries, to the
industries that help agriculture. But
that has not been made clear. It is
for this House to make it clear. It
is only in such industries that we
shall allow maintenance imports and
import liberalisation. @We are not
going to incur loans which again will
further draw us into that qQuagmire
framm which we cannot rise.

next like to say a few
words ‘about the phrase which my
hon. friend Shri Asoka Mehta has
used—that is, ‘“structural revolution
and structural transformation”. Now,
I am not very good at English, but
1 would be really very much sur-
prised if one were to uyse the words
“structural revolution” just to con-
note import liberalisation.  Struc-
tural revolution is a resvolution in the
super-structure of society, or the
breaking up of the concentration of
power; such things can be termed as

I would
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structural  revolution. The Worid

Bank's refusal to give any aid where
private capital is willing to come in,
especially in strategic industries, has
made us agree to terms, especially in
respect of the Madrag fertiliser deal
which goes against our national in-
terests. The vague word “structural
changes” is not so innocent when
seen against what has actually emer-

ged from the fertiliser deal. With
regard to the concession given to
foreign private capital, our  policy

clearly was that the foreign capital
would not be allowed majority shares.
Now, it is true that we can in excep-
tional cases, allow majority ghares in
their hands. In the time of Pandit
Nehru, we can quote one instance, we
can identify one example, and that is,
with regard to the electronic com-
puter, which also, I think, ig a very
bad thing. We did not know about it
at that time. Even in all such cases
we allowed majority participation for
foreign capital for a limited period
but never in case of minority parti=
cipation did we give full management
control. 1 again say “full management
control” because I have gone through
the terms of the fertilizer deal given
to us only yesterday by Shri Alage-
san; it is more or lesg full control of
management, where the Government
hag only a weak voice. The Cochin
refinery has also got many bad features,
Are we going to take the bad fea-
tures and make them the regular
features for future agreements? In
the case of the Madras refinery we
see a classical example of how the
screw has been put on by the United
States of America.

Sir, I remember, originally AMCO
wag willing to come in on much less
stringent terms. Then came the
Risk Guarantee Scheme of the Urited
Stateg as a result of which the AMCO
wanted a bigger share in the capital
for the refinery as also for the fer-
tiliser project. Then they pushed
out the Iranians and got 49 per cent
and the Government of India heid %!
per cent. Then there was Mr. Wood's
letter asking for 51 per cent foreign
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capital for both public and private
sector. Then the Government said
that we shall agree to this in private
sector in exceptional cases but not in
the public sector. Then what did we
hear? Having denied the right of
foreign majority participation in pub-
lic scctor, they have now given over
management control. So step by
step this has happened. Now we find
that an Americap Managing Director
has supreme command in technical
and oper-ational matters, and decisions
regarding pricing, marketing, jnvest-
ment, expansion, dividends etc., will
rest with American partners and if
any changes are to be made it
will require a 75 per ccnt mapority
which we have not got because
that is not the composition of
the Board of Divectors. If in any case
we want to change what is going on
we shall have to apply to a summit
where again it is one representative
of ours versus another represen‘ative
of the Americans and if there is a
deadlock we do not know what will
happen.

Therefore, it is a shameful deal and
i? latest technique is not available un-
less we give concessions of such far-
reaching consequences, this House
must make yp ity mind at this stage
that we must do with less sophistica-
ted technology when it is absolutely
necessary to get the know-how from
abroad. and we cannot get it except
by bartering away our freedom. I
remember a speech by my hon. friend
Shri Malaviya, where he spoke about
coal-based chemical industcy as out-
dated. True, but the whole of Europe
is still having only that. I say it
may be on outmoded technique. But
if we have to pay and give such huge
concesslons for  getting  the latest
technology, well, we shall have to do
for some time with a not-so-latest
technique, with g more out-dated tec-
chinique for the time being.

"1 want a very clear, categorical
statemeat from Minister that this bad,
anti-national fertiliser deal s not
going to be made a precedent for the
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future. I am happy, yesterday my
hon. friend, Shri Alagegan said that
in the Haldia refinery they are get-
ting better terms. 1 agree that this
is possible because it is a French loan
and the Rumanians are going to put
up that refinery. In this combinatiom
it is possible. If it had been from the
United States of America, it would
not have been possible. Therefore, I
would like the Government to tell us
that this will not become a precedent

There is already an agreement
where the Birlas are going in fo: some
chemical project. It was almost
finalised, but now they are reopening
the whole question and wanting that
some more concessiong should be
given on the lines of the Madras fer-
tiliser deal. I was told there is a
complex coming up in Gujarat. There
also they have come up against the
same difficulty and this question of
the Madrag fertiliser deal is being
made a test case. That is why I say

that it is a dangerous thing, it is a.
harmfu] thing.

It is not that we give such conce-
ssiong in the case of strategic indus-
tries only. There js the Fisheries.
Corporation in which I am told Ame-
rican capital is being allowed to have
a major place. This is not a strate-
gle industry. Why is it we are allow-
ing this concession there?  There-
fore, it ig not a “structursl revolu-
tion” it is a “Counter-revolution™,
anvthing and I think it js time that
this House should really express its
disapproval and not allow its ownm
pre-ogative 10 be taken away bv sny
Minister however eminent he mav be.
I wou'd. therefore, like this House
to lav down certain imoartant policies
for the Fourth Plan. By the time we
come back they may have fo-mulated
it and within a few months it will be
vetoed or accev‘ed as re-shaved by
the World Renk Where will the
Indian Parliament be? Therefore,
first’y. c~iline of foreign loans sh~uld
be fixed by Parliament on a reali<tic
assessment of capacity to repay.
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Secondly, it should lay down that im-
port liberatlisation will only be for
those industries which will be export
oriented and that non-project loans
which we are incurring will be in the
ratio of our being able to pay from
our export earnings. Thirdly, in the
case of loang from West which will be
refused if we do not give them far-
reaching concessions of the type we
have seen in the case of the Madras
fertiliser deal, we ghall have to decide
that we shall do with less sophistica-
ted tochniques. Fourthly, every agree-
ment with majority foreign capital
participation with gpecial concessions
should be laid on the Table of the
House.

One last word, Sir, and I have done,
and that 4s with regard to the discus-
sions which my hon. friend, Shri
Asoka Mehta may have had regarding
pegging defence expenditure at least
on the Pakistani front.  Sir, this
House must cleatly state that there
can be no pegging of defence expen-
diture on the Pakistan front and a
completely open chit for expenditure
on the Chinese front. As far as
our defence is concerned it is an
inter-linked whole. We have to de-
fend all borders if exigencies arise.
It it is necessary on the Pakistani
front we may have to defend it by
taking gll that we have from the
northern frontier vice versa. We
cannot say we shall not yse the aid
for this front and shall use it for
another. We cannot allow this ag far
a8 our defence is concerned. I read
in one paper that they were very
happy that Shri Asoka Mehta’s mis-
sion has strengthened Johnson's
hands. I would only beg of this
House to consider, that while we are
so much over-anxious to strengthen
Johnson’s hands, let ug not weaken
our legs.

Mr,- Deputy-Speaker: We have to
close this discussion at 5.00 p.m. Hon.
Members may take ten minutes each.

Shri A. C. Guha (Barasat): Mr. De-
puty-Speaker, Sir, the speaker who
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preceded me has mentioned some broad
principles, apart from raising objec-
tions to this particular statement.
With some of those broad principles
1 have my full agreement. Accor-
ding to Article 282 of the Constitution,
this House should have framed an Act
for regulating the borrowing power
of the Government. That has not
been done. And,this House should
have some say about the quantum of
the borrowing power, not only exter-
nal but also internal borrowing power
of the Government. I think that is
a lacuna left, according to the Cons-
titution, in the power of this House.
I hope the new Finance Minister will
have a fresh look into the matter and
come forward with a Bill either in the
life of this Parliament itself or in the
Fourth Parliament, so that this House
may have proper authority to regulate
the borrowing power of the Govern-
ment. There should also be some pro-
vision enabling this House to scru-
titinse the proper utilisation of the
borrowed money,

Apart from this, I do not find any
basic objection to this statement made
by Shri Asoka Mehta or the principle
underlying this statement It is a
stern fact that India needs foreign aid.
Our export earnings fall short by over
Rs. 400 crores of our import commit-
ments and about 40 per cent of the in-
stalled capacity of our industries are
lying idle for want of maintenance im-
ports. Shrimati Renu Charavartty has
raised a point that these maintenance
imports will be mainly for luxury
goods. I think she has referred to in-
flation also. One of the reasons for
flation is lesser supply of consumer
goods. Supply of consumer goods has
remained much below the increase
in circulation of money. So it is ne-
cesstry for checking the inflationary
spiral with the supply of more con-
sumer goods. This is one of the fac-
tors which this statement has men-
tioned. Some non-project aids, I
think will be most urgently necessary
for larger production and :uwh of
consumer goods.

17386

I am sorry to say that in this House
and also in the country there is a par-
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ticular psychology developed that any-
‘thing coming from the west or any-
thing coming from the United States
-of America or the World Bank is to
be tabooed.

45 ars.

The other day also the World Bank
was abused like anything in this
House. We should realise that out of
the total aid that we have received

- from aboard, from the USA we have
received more than 50 per cent of the
aid ang from other countries altogether
less than 30 per cent, From the east
European block we have received only
.near about 10 to 12 per cent of the
total foreign aid.

Apart from the question of aid.
there have also been certain grants
received from certain foreign count-
ries and most of there have come from
the USA and the western block and
almost nil from the cactern block. It
18 not so very dignified for this House
or for the nation, that we shall be ta-
king these aids and grants from foreign
countries and ,at the same time, we
shall be cniticizing them. Let the
‘House make up its own mind. If it
decides that we shall not take any aid,
‘then it should be stopped from all
-countries, but I do not think the
‘House will have the courage to make
that decision because everybody
‘knows that we need foreign aid. In
this matter party politics should ot
e introduced.

In this regard 1 would like to men-
tion o few things from the history of
USSR. I think, nobody will grudge
Lenin being considered one of
the most sincere, energetic re-
volutinaries of this century. In spite
of his very earnest desire for Com-
munism or fully socislist society, he
haq to agree to give concessions to
“oreign capitalists, not foreign count-
ties or governments but foreign capi-
14lists. He was willing even to give
§1 per cent share in most cases; he
agreed to give even 75 per cent of
shares to foreign investors and retain-

ing only 25 per cent for the Russian
State. He said;

“A concessionaire is a capitalist.”

A foreign party which has been re-
ceving concessions from the Govern-
ment is usually called a concession-
aire. He goes on to say:

“He (the concessionaire) con-
ducts business for profits. .. ... We
have hundreds of enterprises, e.g.,
mines and forests. We cannot
develop them., because we have
not enough machinery, food and
transport. The moderate and cau-
tious introduction of concessions
will rapidly improve the state of
industry anq the position of
workers and peasants—of course
at a price of certain sacrifice,
surrender to the capitalists of tens
of millions of poods of most valu-
able products.”

He even conceded the exploitation
rights of some mines and muinerals.
Then he said: —

“Capitalism is an evil in compa-
rison with socialism, but a bless-
ing in comparison with mediaeva-
lism and backwardness L

This is the position for us also more
or less. If we are to decide that we
shall continue in that traditional
mediaeval state of the economy and
social order, then we can do away
with foreign aid; but, if we have to
decide that we have to go on with
rapid industrialisation to raise the
living conditions of the Indian masses,
then we shall have to take foreign ald,
as Lenin also agreed on for more hard
and objectionable term.

In this regard | should say that there
should not be any hesitation on our
part. It is more or less an interna-
tional obligation of the affluent coun-
tries to help the underdeveloped and
developing countries and it is the right
and privilege of the developing coun-
tries to get this aid from the affluent
and developed countries. There is no-
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thing wrong in that. There is nothing
insulting or humiliating in that.
Otherwise, there is no sense in or justi-
fication for so many international
organisations and police of interna-
tional collaboration.

In this connection I should like to
refer to another matter. Much has
been said about the CIA activities in
different countries. Any aid coming
from USA is suspect as having the
touch of the CIA International espi-
onage is an accepted and known thing
throughout the world. Every country
has got its internationa) espionage sys-
tem. But the New York Times could
have published these things because in
the USA, as there is a free press. In
India there is a free press and many
things come out in the press against
the Government of India. In a free
press this thing is possible. In a regi-
menied and controlled press, these
things could not have been possible.
So, we should not conclude that in
«other countries also a similar system
-of international espionage is not work-
ing.

T would endorse one opinion given
b the Finance Minister a few days
ago, namely, that almost every aid has
got its strings. No country comes
forward to aid us out of any altruistic
motives. We remitted some years ago
Rs, 20 crores due from Burma on
account of the pre-partition calims.
Did we do it for altruistic motives?
We had our own international politics
and inter-sts. Similarly, every coun-
try gives aid to scrve its own policy,
but it is.jor us to see that the string
is not used to hang ourselves; the
string may be used as a rape ladder to
lift aqmrselves from the pit of poverty
and backwardness to the modern stage
of society.

There may be one or two things
-which may not be quite desirable in
this whole t, but in g 1
this has nothing objectior
abie and there ghould not be any scru-
‘ple in accepting aid from the USA. I
‘hope, the Government is strong enough
S0 pretert the interests of the country.

VAISAKHA 27,
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Shri N. Dandekar (Gonda): Mr.

Deputy-Saeaker, Sir. I was not present
here last Friday to see the unedifying
spectucle of the kind of opposition that
was demonstrated against Shri Asoka
Mehta. I think. it was most unfortu-
nate,

Shrimatj Renu Chakravartty: You
did pot see Shri Asoka Mehta shouting
also.

Shri N, Dandekar: I think, much of
the opposition to what he has done and
what his statement contains is out of
the fundamental allergy of some peo-
ple here to the United States, on the
one hand, and to an acute sense of
mortification that Shri Asoka Mehia's
mission did not altogether fail. I
would like, therefore, to go on record
to say that within the ambit of the
task which had been set for him, I
think, his mission has in fact succeed-
ed rather better than may had expect-
ed or hoped.

From being merely an exercise in
vague and amiable generalities, which
is where the Prime Minicter had left
it after her visist, he has brought the
discussion down to brass tacks, to a
definition of the nature and scope of
our requirements, on the one hand,
and to concrete figure work, on the
other. And it is on that basis that [
propose to examine the achievement
and the implications of Shri Asoka
Mehta's mission in relation, firstly, to
the current year's situation and,
secondly, to the larger question of the
Fourth and subsequent Plans.

In regard to the current year. it
seems clear that an agreement has
heen reached, apparently, both as to
the nature and scope of the aid and
also as regards the quantum of the aid,
both for non-groject purposes and pro-
ject purposes. But [ would like at this
point to interject three comments con-
cerning the aid in relation to the cur-
rent vear. The first comment relates
to the subject of “tied” aid; the second.
to the use of non-project aid in public
sector enterprises and the third to pro-
ject aid in relation to the current year.
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The expression ‘“tied aid” refers to
two directions in which foreign aid
can be tied. It can be tied, in the first
place, to the objectives of the aid in
this country; that is to say, it may be
specifically for a particular project or
a particular purpose. To that kind of
tying there can, I think, be no objec-
tion. But the other kind of tying,
namely, as to the country—usually, it
is the aid-giving country,—from which
the imports represented by the aid
shal] be made, I regard this with con-
sidcrable apprehension because experi-
ence shows that it is usually far more
expensive than if the aid were capable
of being spent in that market where
we could buy at the best prices.

That hag been, in effect, my objection,
as ] voiced during the debate on the
Commerce Ministry’s demands for
grants, to the rupee payment trade,
namely, that we get tied in the name
of easier financing of imports, to im-
porting from Russia and the East
Buropean countries. I have no objec-
tion whatever to importing from those
countries. What objection I have is to
be tied to importing from the particu-
ler countries that give us aid.

I recognise, Sir, that there is a limit
to which we can impose counter con-
ditions or refuse to accept the condi-
tions imposed by those who are
giving us aid. But I would respect-
ful'y inform Mr. Asoka Mehta that it
has been my experience in concerns
which have had to use such tied aid
that very often,—indeed more often
than not,—the cost of importation from
tied-aid sources is generally more than
if the importation was allowable from
anywhere,

Secondly, I suggest, there is very
great need to arrest extravagant de-
mand upon non-project aid by Gov-
ernment for its own general purposes
and by public sector enterprises in
particu'ar. One of the characteristics
of the last 10 years manag-ment of the
foreign exchange resources of this
country has been the extravagant
demand upon foreign exchange resour-
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ces made by Government for general
purposes, and in particular the extra-
ordinarily extravagant demands by
public sector enterprises upon untied
or rather upon, what is called, non-.
project aid, with the result that they
are all chokcd up with enourmous in-
ventories, some of which are becoming
entirely obso'etec and it would take
years to use up most of it.

In fact a good deal of the drain on
foreign exchange resources, I might
inform Mr. Asoka Mehta, has been the
consequence of extravagant spending
by public sector enterprises in using
what is now being called non-project
aid

Finally, Sir, as regards the current
year in 8o far as there is any element
of project aid at all in the current
year's foreign exchange aid, 1 would
very storngly suggcst that its use be
Umited to the admirable objectives
that Mr, Mehta has himse'f indicated
in para 3 of his statement which I
will take the liberty of reading:

“....on such questiong as agri-
cultural deve opment, population
control, accleration of the pro-
gramme for fertilizer production
within the country, enlargement
of export earnings, faciliating
more intensive and more efficient
utilisation of the production capa-
city we had already bui't up in
several sectors.. . ”

I hope that the current years pro-
gramme will be limited to the objec-
tive of that kind.

I wou'd like to turn now, from
long-term point of view, to the more
important problem of external aid in
relation to the Fourth Five Year Plan
and possibly the subsequent Plan, in
a perspective sense. But before 1 do
that, I fee! it necessary to get on re-
cord some outside measurcments so
that one can see the thing in perspec-
tive, as to just exactly where are we
today in the matter of burden of
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foreign indebted and in the matter, it to the economy of this coun-

more particularly, of the burden of
vepayment of foreign indebtedness
and the interest on foreign indebted-
ness. Here are the figures: At the
end of 1950-51, our foreign indebted-
ness was practically nil. at the end of
the First Five Year Plan, our out-
standing foreign indebtedness was
Rs. 114 crores only, at the end of the
Second Five Year Plan, our outstand-
ing foreign indebtedness was Rs. 761
crores, at the end of the Third Five
Year Plan, that is to say, as on 31st
March, 1966, it stood at the monstrous
figure of Rs. 2620 crores. (In case
Mr. Asoka Mehta is wondering where
I get these figures from, there has
been recently published an admirable
survey of this problem of foreign aid
in a journal known as 1ata Quarter-
ly—Review of Economic and Financial
conditions in India.). If that were all,
it would stil' not give us the true
magnitude of the burden.

The true magnitude of the burden
of this foreign debt,—I am talking
about public foreign indtbtedness,—
can only be measured when we consi-
der what is the annual obligation in
terms of repayment of debt and for
payment of interest on the debt. The
total bill during the Third Five Year
Plan, the total foreign aid burden, was
Rs. 2316 crores, and the repayment of
loans amounted to Rs. 332 crores, and
the payment by way of interet was
Rs. 288 crores, thus making a total of
Rs. 620 crores. That is to say, out of 38
per cent of the total foreign indebted-
ness we incurred at Government to
Government level over a period of
five years was used for repayment of
debt and towards payment of interest.

Finally, the magnitude of the Fourth
Five Year Plan proposal in terms of
external borrowing is something like
this. New borrowings contemplated
are to the tune of Rs. 4000 crores, of
which T estimate that 40 per cent
would be utilised for repayment of
debt and payment of interest It is
that kind of burden that one is to
look at when asking ourselves what

try to the public finances of this
country, to the export-import ba ance
of this country and s0 on. And in
order to get that measure right, the
first thing one has to do is to put the
thing in proper value. The value to-
day, of the dollar j5 nearer Rs. 10
than the bogus price of Rs. § at which
the dollar is at the official rate of
exchange, which means that over the
next five years, in the Fourth Five
Year Plan period, the true burden, in
rupee terms, of additional foreign in-
debtedness (at current prices) is go-
ing to be increas~d by Rs. 8000 crores,
and the true burden of interest, re-
payment, and so on, in rupee values
of the dollar we shall have to bear,
will be about Rs. 3200 crores. On the
basis of those figures, on the basis of
some relationship towards national in-
come, on the basis of some relation-
ship of one's capacity to pay in terms
of net earning of foreign exchange,—
by whatever test one likes to mee~
sure this,—] am sorry to say, ] come
to the conclusion” that this is not the
kind of magnitude of Government to
Gove‘ 4 Indah ") ‘h.' ' 14
ever be imposed upon this country.

I would like to conclude by stating
a few practical conclusion which seem
to me to emerge from an examination
of the burden of indebtedness that is
proposed to be built up on the shoul-
ders of the people of this country, now
and for the future. I wou'd suggest
that foreign aid on Government-to-
Government basis should be strictly
geared, first, to maximum utilisation
of the insta'led industrial capacity and,
secondly, to finishing the unfinished
business of the Third Plan and, third-
ly, to taking on the projects to which
1 have just referred from para 3 of
Mr. Asoka Mehta's statement. The
rest | would cut out without slightest
hesitation, because the rest of it is
not, in any sense, at all—whether in
national accounting terms, or in terms
of earning necessary surp'us of forrign
exchange over foreign expenditure, or
in terms of the returns, or by any
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other test of “cost—benefit” analysis,
justifiable.

1 do not want to suggest by that
that we ought to shut off the inves-
ment of foreign capital in this coun-
try. On the contrary, I am of the
very definite opinion that, judging by
every test that I have just mentioned,
it is desirable to encourage private
foreign investment in this country on
person to person basis, not on Govern-
ment to Government basis. It is only
when that is done that both the bor-
rower and the lender take a close look
at the project, at its gencral feasibility,
at its technical fcasibility, its finan-
cial feasibility, its profitability, its
capacity to repay, applying every con-
ceiable test that ought to be applied,
and only then will the borrower
borrow, and will the lender lend. Only
then wil' the forcign investor invest.
And when they do that, then it is a
self-paying proposition which is in the
interests of the borrower, which is in
the interests of the lender and which
is also primarily in the interests of
this country. That indeed, is why
person-to-person jnvestment is from
the national accounting point of view
cheaper. That is also why person-to-
person, investment js at the risk of
the investor-and not at the risk of
the country. And I would go further,
I would extend that mode of foreign
borrowing and investing to public
sector enterprises as well.

I know perfect'y well that some
public sector enterprises would be
entirely capable of attracting foreign
investment on that brass-tacks basle.
The Hindustan Machine Tools is one,
the Indian Telephone Industries is ano-
ther, and the Indian Shipping Corpo-
ration is a third one. Undoubtedly,
there are projects in the public sector
enterprises group which can stand the
tests that I have just mentioned and
which can stand on their own feet in
the matter of attracting foreign invest-
ment to this countty on this self-pay-
ing basis. But any project that is not
capable of making out a case of that
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kind ought not to be bolstered up at
tremendous cost to the nation such as
is involved in Government-to-Govern.
ment borrowing for their benefit. I
wou'd, therefore, say to Shri Asoka
Mehta, while congratulating him on
the general success of his mission in
bringing it down to brass-tacks level,
I would beg of him to bear in mina
that there is a burden of foreign aid
which is already excessive, and he
should not impose a further burden
that hight break our benches for in
that case, insteag of a self-gencrating
cconomy, he may well have on his
hands a self-degenerating cconomy.

Shri K. D. Malaviya (Basti): For
the time being, I want to forget the
statoment  which is under discus-
sion. ...

Shri K. C, Sharma (Sardhana): What
has he forgotten?

Shri K. D. Malaviya: The statement
that is under discussion.

Shri S. M. Banerjee (Kanpur): Not
forgive it,

Shri K. D. Malaviya: The basic
things which are before us are these.
Are we deviating from the economic
policy which we have been fol'owing
for some years? Some of us feel—I
am not amongst them—that the eco-
nomic policy that has been pursued
for some years in the First, Second
and Third Plans needs a change and
that enough was not done for agri-
cultural activities, and perhaps there
was a 'opsided activity dominating
the entire developmental activities so
far as the industrial programmes
were concerned. I think it is not a
fact. I also think that the econamy
policy that has been pursued for so
long should persistently be continued
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without any feeling that we have
been doing something wrong,

What iz basically wrong with us
is, as I think, that we have been in-
efficient in the implementation of our
programmes and also are rather com-
placent in the approach to the im-
plementation aspect of our program-
mes. We should now be more effi-
cient and less complacent within the
framework of a target of programme
that we set our ourselves. And if we
are rest'ess with regard to gearing up
our administration and preparing 2
cadre for handling the technical work
that faces us and also liberalising our
outlook op accounting and  assess-
ments, then I am gure that within the
framewotk and the limitations of the
help that we get.and we have been
getting, we can show much better re-
sults. Therefore, our emphasis should
not be so much on getting more aid
in order to contain more activities
within the time-limit that we have set
for the Five Year Plans, but we should
try to become more efficient and less
complacent in utilising the money and
the machinery and the men that we
have at our disposal.

Shri Ranga will also ggree with me,
1 emphasise, that we have to gear up
all our activities. Our American fri-
ends also have that sort of complaint
against us. It ig no good saying that
the American leadership approves of
our work and programme and the
activities thereof. 1 do not think that
they are very happy. One of them, Mr.
Lewis, is here, and I have read one
of his books where he has said that
Indizns are good planners but bad
doers.

Shri Ranga (Chittoor): We are bad
both ways.

Shri K. D. Malaviya: Of course,
we are good planners. But we have
failed in certain aspects of our acti-
vities. It is  high time that the
Planning Minister, the Finance Minister
and the entire Cabinet concentrate
their energies on this matter and see
‘where we are erring in the utilisation
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of the resources that we have already
at our command. From that point of
view, some heart-searching has to be
done inside rather than an effort
te make minds meet outside. Minds
met previously also with understand-
ing of differences in our outlook. And
our American [riends and the Ameri-
can Government and the World Bank
too refused to give us help so far as
a large gamut of public sectar acti-
vities were concerned. I am referring
to mining, oil exploration. the steel
industry and all that. I rcmember
that even up to date coal development
activities in the public sector have
been a taboo for them. But we
agreed, that is, both the parties, ti
Americans and the Indians, that we
would not object to their not helping
us and we would not pursue that
point, and they said that they would
not be able to give us aid for develop-
ing our public sector activities  in
mining, whether it was coal or dia-
mond and so on, or oil exploration or
steel or many other industries like
that. So, let ug not pursue that line
«f thinking too seviously.
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Shri A. C, Guha: 1 think the World
Bunk gave loans for the develop-
ment of colieries.

Shri K. D. Malavlya: That 1s truc.
but not in the public sector. They
gave us a loan to develop the coal
industry in the private sectar, which
has aot yet been utilised. That is what
1 would like to point out. T am only
making out a case that the two parties
agreed that they would not give us
resources for the public sector, and
we agreed that we would not takc it
and we would go on pursuing  our
policy. In the new policy that we had
adopted under thc 1adustrial Policy
Resolution, there was no difference of
opinion. It seems to me now that some
people want a change in that aspect
of our thinking. Let us not do that.
Let us not get impatient with the less

work that we have done, thinking
that perhaps we have not been ablg
because of

to proceed well enough
Jack of resources. 1 feel that more so-
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phisticated industries which will cer-
tainly contribute to the developmen-
tal activities of the nation can wait for
some time, they should wait for some
‘time and it jg not necessary that we
should be in a burry to catch up with
most modern nations go far as those
industrieg are concerned. There are
ways and means to make a small be-
ginning in that direction also. It is a
question of determination that even
though we want to start those in-
dustries, let us not try to be in the
forefront, because if we have to be
in the forefront naturally we shall
have to modify our concept and what
ig feared most is that the disparities
in the country wil] increase thereby,
‘further that our purchasing capacity
will go down and that inflation will
increase beyond proportion and pro-
duction will not increase proportion-
ately.

In order to assure ourselves that pro-
duction catches up with our circula-
‘tion of money and also that inflation
is not encouraged too much and also
that our purchasing capacity does not
go down, we have got to restrict our
activities which will not immediate-
ly show results in production

Shri Ranga: Now, he has acquired
wisdom.

Shri K, D, Malaviya: Therefore I
would submit that we should not be
very impatient in borrowing money
in order to introduce more and more
industries, but our public sector acti-
vities should grow .

Shri Ranga: How?

Shri K. D. Malaviya: For, we
have enough resources here. We have
got enough men here who know
about it. We have only to encourage
them. We have to encourage their
initiative. We are not encouraging
their initiative today, and we are
trying to depend on foreign aid and
foreign  technical know-how rather
than utilise what is already existing
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in the country; we have not tried to
release that energy which is already
there latent in the youth of this
country; we have not encouraged it.
I therefore submit that the little
effort at deviating from our old con-
cept—we thought that we made some
mistake in the past—should be done
away with, and that we should pur-
sue the old policy which is still fresh
for us and which has a lot of dividends
to give to us.

Shri M. N. Swamy (Ongole): I
have read the statement of the Plan-
ning Minister over and over again
but could not make out any point
in it except one, that the ideas that
the Minister puts forth are couched
in such g language that normally one
fails to find out what is really intends
to convey. One plain fact that he has
made out at the beginning itself is
that since the foreign assistance is
not certain, therefore we could not
finally make out our Fourth Plan. The
Planning Minister says, ‘first let us
know what resources will be available
from abroad; then we can cut the size
of the Plan according to that’. This
theory, this very outlook, is wrong
and is going to do serious harm and
demage to the national interest.

Ag the hon. Member over there
pointed out, first let us depend pri-
marily and essentially on our own na-
tiona] wealth and resources. We have
got our own resources. Perhapg the
biggest resource of this country is
manpower. We do not have the tech-
nologr.  technical know-how. But
manpower, skilled and unskilled, is
abundant in this vast country of ours.
It is as yet unutilised, true. It js in
science and technology in which we
lag centuries behind. The untapped
national resources to which we should
direct ocur attention  primarily and
make the best use of them

Secondly, we must know our needs
also. Besideg the big industries and
other projects, there are pesimary
needs like cmpleyment, drinking
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water, Orissa famine and so on. There-
fore, we must turn our national re-
sources to our national needs and
thus make the plan an Indian Plan
and not a plan that will primarily
depend upon resources we can get
from the aid consortium countries. If
we look at the position, in the First
Plan, we started with 5.8 per cent
foreign aid which came to about 25
per cent in the Third Plan. Now, we
do not know where we stand. The
Plan is not ready. Therefore, the
foreign  assistance comtent is  not
known; perhaps it will be very much
bigger.

As regards the import of foreign
capital and foreign assistance from
the aid consortium countries and the
World Bank, it hag been the sad ex-
perience of the Afro-Asian countries,
if we go through the discussions of
UN-sponsared and several other re-
giona] gatherings of Commerce and
Finance Ministers; that foreign capi-
tal has not helped them much to ad-
vance industrially, agriculturally and
in other ways. This has been the pain-

ful  experience of the Afro-Asian
countries
Shrj Asoka Mehta has been good

enough to tell us that there are no
conditions, no demands and no strings
attached, that President Johnson did
not make any demands on India. All
these things, of course, he gaid. May I
ask: what about the fertiliser plant
deal which has beep repeatedly dis-
cussed here? Perhaps when the Mi-
nister was about to start on his trip
abroad, pressure came from the USA
and other aid consortium  countries
that ‘we want more shares, we want
more manageria] powers. While he
was in Washington and New York, we
had agreed to those terms and we find
that though we hold the majority
shares. we have given over the mana-
gement and price structure and
other aspects to a foreign monopolist.
This is against our Industrial Policy
Resolution. Perhaps the Minister
might say that this is an exception.
But it is not going to be so. The
foreign Press and the Indian Press
have reacted and it is said that more
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s and more pressure is going to be ex-

" ercised and the Government would be
made to yield. This is what the
foreign and Indian papers are saying.
This pattern ig going to be extended
to other fields.

For the Fourth Plan, our foreign ex-
change requirement seems to be about
Rs. 4000 crores. It may go up as
perhaps time passes. Out of this, one
third is to be devoted to servicing the
loans, repaying loans with interest
charges.
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Here again, it hag been the experi-
ence of Afro-Asiap countries that
where they have taken loans from
western countries, they have had to
pay half out of it back to them by
way of these service charges. This is
what the February issue of the West-
minister Bank Review has tosay about
India, that India is one of the heavily
indebted countries in the world. It
goes on to say:

“Some countries with debts
maturing in the next five years
can repay them only by diverting
funds from development, plans
and others cannot repay at all un-

less they have rephased their
plans”.
Thig is the experience. Therefore, it

is no good our talking about and invit-
ing more and more foreign aid when
we see that we have to devote half of
the loang thus taken for repayment.
It is calculated that in our case, one
third of the loans that we get js to be
paid back for servicing.

Again, we want to earn more and
more foreign exchange by way of ex-
port of primary commodities. Again
it hag been calculated, roughly, that
20 per cent of our export earnings
would go to repay the foreign loans.
Thus repayment of the loans received
from the aid-India congortium coun-
tries hag become g big problem.
Whatever we get, one third or half of
it ig to be paid back on this account.

Again, the aid-givers have so plen-
ned our economy that most of
our industries today are partially
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or tetally idle because we get no im-
ports. In some of the commodities
today imports have been reduced, and
industries have beep partially closed.
The unutilised capacity of such indus-
tries works out to about 40 per cent.

Again, all thig foreign aid has got
its own implications, in fact, on our
foreign policy and on our domestic
policy. Since the days of our inde-
pendence struggle and particularly
after attaining independence, India
has been anti-imperialist pleading for
the cause of freedom, but today where
are we, and what about our non-
alignment policy? Today when the
war in Vietnam is going on, we do
not speak out, we do not condemn
we do not ask the foreign troops to
withdraw. So, foreign capitals is
playing its role on our foreign policy
and also on our domestic policy. This
Indo-U.S. Foundation is one of the
things which is going to make heavy
inroads into our national life and on
our foreign policy. This has to be
fought and we should restore our
freedom economic freedom, for it is
well known that without economic
freedom you will not have political
‘reedom. That is the truth, that is the
reality, that is known to one and gll.
Therefore. today we are very much
indebted to foreign countries, and this
hag to be fought back to regain our
full economic freedom, and for this
the people of this country will fight
to the end.

ot g (W) ;. Iy AERA,
fafreT oY enfae dx §loe §9da<
¥ 13 At, 1966 FT AGA g FY
Fifres WX "ETm A gEr 9
RedT fagr & 39 I W @Eq #
foreww a9 w@r & 1 gwR ofAw
fafreee ot 37 20 & Sy w7 o S
w® Wy § WX I AR F A fawor
e § IEE a8 A AT gEa g fE
o foaw 39 agi ¥ 9 § 1 WA
T HEIQAT A AY § WA W AS @
LT AT A Awar §
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Honourable Members wil} recall
that recently the Canadian Govern-
ment announced the cancellation of
the repayment of 10 million Canadian
dollars due to them in the current
year. The Government of Canada have
also substantially increased their ship-
ments of wheat aid to India.

ag g e 77 a § forw 2 fe
W T AR AT A1 AT § 1 gW Wt
agt FATET ¥ AF fawy a7 & 1 10
fafogm sromt &1 ot w1t a1 I 9%
ag e WS w7 faar & 1 feae dar
faaa arer & S w1 o ST &
weHe ¥ a8 § ¥aw qg @@grEar X
T T A gRT R ¥ feedt gk
R 1 T wfiw g & oo @t e
ot o1 @ & AT AR ST W gEEY
awT @ § fr agt omwT e g o
AfET wEar § wraTREl ¥ W ¥
faars dor faoqoit & w1 @ 2
oF @Y gak cenfan fafaeeT & ae ¥
7z %1 #Y 1 @Y & 5 ok W w0
90 g faam Ty 7 ey g 9w
A F o T gwdw § oW
¥ MW ? oW Ag I & FUA
a1z ¥ fRT gl N arferriie & ama
T w T T Y o aer e
& @7 74T a9 78 I Wi & fafres
A1gT 7 qg 74T adw w6y frwar g ?
UE AT T W H HHA E 1 g A
Iq AR 3 S feoont @Y @ & Afww
A Y F o aF IF w7 A€ ww_
agi fear &1 a8 w0 oW W ¥ W
o & WA § 5 1 ag ¥ wwdw
F 9T 19 O T TEE A W
i ? WA wAaw W T R g
fr Wi 1R ¥ fawrs aF 91T e
qfeara ®1 2 faar I 1 ag @
STAew I d ewa 1 I oW
fro ImAT ¥ T T qOT 91 WW
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it fr smarQ # 9 2 s w oW
affem o feggam w1 sawe
ez dfedm 7 oIk ae # aewr
w1 g g 7 He Ik NS ¥ I
HAGT ¥ A€ A1 W9 AWA & Ay gt
wife w9 A g2 gifea sfe €
IE T w9 Ay g fE s
* T A & AT AT & AL T E
s arfeearT #1 w2z Y o o -
AT ®1 I ¥ A1q ¥ AT ALY AT
fergeama w17 aifeTr a1 saTz St
FTAE A} wgAFT AWM AT AT W
7 99 7T fE gr gw Am g A ¥
TR W § 6 aw wrey ag W s
fo qrfeears arer oY g @ & g
A AT 7 FWHT Y @ AT g
Q1T FTVHIT F1 A%7 I077 g7 ¥ wwer
FA @A § | Tifeea A A AT
W A wpy ¥ fE wwie ¥ fag aw
fegema & a1 ®gAA AT TET AW
o qiT fay gw 94 4@ & A
w1 g&t A A wwdrer =T A W fE
W Y qIffraT 7 samE S &7

TwT ¥ ?

Z®7T qa ag 9t f& 285 fafAge
TAE A1 - AT ¥ gwan §
T AT I wF § AT AR A I
w7 %7 foar 3 Ia% a1 ¥ auder 7
w7y faqr % @t ¥ LT ®
FE IR AR E ) F g ot § AW
g fr g wwdrer 7 foe & ag g
ey fear g ? suA wgn il fe
W AT # awQer & oy fe fedy #
Fed 3 AN § q@mar

gat N 3 T fF awdw AW
Sz 0¥ 2 &1 AT ¥ Afew oo
Hewy faaamy f&r wmd oy
fgwin fre a9z wwder 7
T 9T | TAET wAwE a7 & o qg woAr
a1 ggi fgger @ WA # seisy
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¢ 1 & e weft @ que ST 7
f& w1 g fegeam w1 s aE H
wrenfad s AT AE R o ETEw Aw
Hefae awfen ¥ &3 § FT0 WiTa-
ad A yrAT A QY wE & dwEi WY
wTRTT &Y Y & W wgame fea wfy fza
gy o WY § 1 wAa qga wfos Afer
¥ ol o gg WAt 2 fe ge ww
¥ fon &g gfoe & o o) aq @
wfar & W w1 FFY uT 7 A
Tfgr | AT oA wfgw 357 #r Tt
¢ fr 3% qrowy crfan & 9§ faean
) & ol ag v 2 frowE W oAm
qTOEY AT | IEA vy a1y Ay ¥
f& sar w Tga qgert Iy Ay
¥t afmdy sroawAg gR #@
g

wofY I gudver & agrrar & fao
G qiy & fag w147 4 w7 0y A
& agm f& ag uvd wa@ § @i
T fs awie®a 3t dut
W oW fewr & 7 oad ot awm
f& a7 =t ¥4 w1 Aqre @ waty qwiwr
Fiq AT K 9EN AT ¥ faw st A
T IRT AT w7 7w & avex wd
fafews ara aff ¥ 21 faw adt wwr
2 fe a®Y & &, w7 AW ¥ fam
fawrr %77 | IE A1 w0 2 fEogw
fararc £5 &7 g AT AT E 7
w1 gAY 3T 7 0 § a7 wqer
I wifgn | ¥ ATZ A wwiwr &
I ATHT AR, 75 T 3% ¥ @A
W @ift 7f 39 @ frgFr § wom
T & | et IF wETE & ;g
7 A1 wifgw g7 f& guv w9 ggra
agrqar A KL A1 fo5T gw A9 7 ATA
TaAador Al mev g
weE § ® | tfwm @ gw waw A Ay
T § qr9w § fx o g awder
# g # W 4 oY gwAer gref
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R A fE Fg‘gﬂrﬁ <fmar from other parties. To judge by any
TE T Ay AfET AT Ay wgAT g standard we should concede that Mr.

frag w9t Wf wmfgm &
: ®ifFs s F a@ ) FW AN
My § R ow o @y § oAy
qF F A AR T AT T FA
FIW F AN A AN @
AT EH ARHIANT F7X *7 TAH FAT

=1fgn + & quT ST fF oY e A
7 T /T 5@ & & T T
a7 Ag Fg a1 @ ! | g fewe
M AT T & qE TG AHAwHT W
9q HATT AW ¥ wEETA AX & WA
NFNE HaE R WA
# 15 T dw wfge W wrewfndc
T F g9 w7 Afgy 1 foer
e § forar woer foar g
g9 gim gEy wfgd 1 &
W=l & g & wfa e e &
wgm fr o S gAY fearmg T
a8 & T I % gAY @
o # Fgurn wifge & wwdwr &
fararaT dar X w7 Ay fpr 7

Shri V. B, Gandhl (Bombay Central
South): To be fair in this discussion
we should begin by conceding that the
mission of Shri Asoka Mehta has been
a difficuly enough one without our
wanting to make it more difficult by
this kind of criticism. I think
we ought to give a full measure
of our appreciation to Shri Asoka
Mehta when we discuss a subject of
this king which involves negotiations
between India and the other coun-
tries. We ought to raise it above
party considerations. Of course we
are free to discuss it but it should be
dong more objectively. Indeed we
know, Sir, that this attack on Shri
Mehta's statement has been spear-
headed by our friends, the

Asoka Mehta’s mission hag been a
difficult one, and a moments one in
view of all that depends on the suc-
cess of this mission in terms of the
future of our planning and the
future of our economic devlop-
ment. There was a time when the
prospects for aid lookeq rather bleak
and that was the time when the con-
flict with Pakistan broke out. Econo-
mic aid from the United States and
other consortium countrieg was sus-
pended and we were really not pre-
pared for such suspension but we had
to go through the ordeal as best as we
could. Now, luckily a great change
has come over the situation which has
largely been the result of our Prime
Minister visit to Washington now fol-
lowed by the visit of Shri Asoka
Mehta. The change is quite clear to
us. For instance we have if mention-
ed in Shri Asoka Mehta’s statement:
George D. Woods did not wish to
make any demands on India. There
are no demands to be made on India.
We also remember the statement that
President Johnson made after his
meeting with the Prime Minister of
India where he said: we have asked
nothing to each other. In view of this
it is difficult to understand all this
noise that is being made here about
Shri Asoka Mehta's statement, all this
noise about clearance with the world
bank, commitments to the world bank
and all that. Now, Sir, it is still very
difficult to understang this attitude of
the communist party, especially when
we remember that the Russians them-
selves did not mind aid that we have
been receiving from the US and the
western countries. In fact Russia has
welcomed the fact that India is able
to make progress with the help of the
US and western aid in addition to its
own aid. We must also say here that
Russia on its own part has been doing
its best to help in its own way. Now,
I shall quote just a few figures. Since

nists in this House and it has also
been supported by some innocents

the beginning of our planning in 1851,

Russia has authorised the payment to
India of Rs. 4855 crores and of this
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amount India has utilised Rs. 2453
crores. That is a very significant
amount coming from Russia. The
result today is that both from the
western countries and from the east-
ern countries there is a parallel flow
of aid to India. We should also
remember that Mr. Mehta is going to
visit Russia before very long. There
is no appearance between these two
groups of countries of any competition
or rivalry between them and the
pattern of aid that flows from each
is distinctly different. Here in India
our friends, the communists, look upon
everything which comes from America
with suspicion and alarm. The other
day Shri H N, Mukerjee said some-
thing about the people of this country
running like chicks under the wings
of mother hen that is. the United
States. I think he was not very just
to this country or very fair to the
people of India. It is difficult to under-
stand this attitude of the communists.
Why should they do so when the
Russians do not mind and in fact look
upon with favour any aid that we
receive both from the Eastern ang the
Western countries? I would only say
that the behaviour of the communists
is such that they are trying to be more
loyal than the king. Mr. Mehta had
a problem to deal with in Washington.
He had to deal with the problem of
ascertaining the extent of assistance
which we can hope for and what has
been the resu!t of his mission to
Washington. He has achieved a great-
=r appreciation of our efforts. He
‘aas achieved assurances of aid from
“he world bank and a greater recog-
rition of the need to India for non-
project assistance.

Mr. Deputy-Speaker: Hon. Member
must conclude now. Dr. Ram Manohar
Lohia.

o TR WAET Wi (FEaTN ) :
e wgrea, fog arT vl ¥ quve
T 7 TgE 7 71 §, a5 ITA & v
aft &, wafE 12- 13 7€ 7 IR @A
¥ A A w7 & 5w a% F+E wa
ot Ay w7 fawar Ty 8, g At K
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et Wt w7 75 I FAT F T 6pA

Tfed | o WY e weT o §, @ AW

a% &,y aF Tgufa w7 @iy & W%

w7 w7 fawarg § 1T A| fed

s IEEA e

Shri K. C. Sharma: The member-
ship or the Ministership of the hon.
Member is not in dispute. His state-
ment is under discussion. He cannot
plead that the hon. Minister should
go out.

Shri S, M. Banerjee: He said it on
the floor of the House.

Mr, Deputy-Speaker: Order, order.

o R AANFT Wfgar : wF TH
AT HelY & AT 9 TGH T A
¥ g A R T w0 & gx
RN 99 @ ANeE-ggaar 917
AT¥E TG & FE 97 @9Ar
| AT &Y fear § 1 9T AT
T QR % wn fe afx wddr &
Y WK A WA G, WifE awd
¥y AR Oar § o gF g1 & fad
WQ'-TTQI

NFaM AT WA T Ew
FT WTORY gAvaT g, RN w7 fe—

“ ... will participate in a sub-
stantial manner in the provision
for our non-project aid require-
ments besides continuing to enter-

tain requests for project assis-
tance.”
€ § arr-artee ¥ A § ay faegw

|T% § e 39 & sgraar 3 &N, AfwT
FrAT-HeTTAT & Wt § w7 0 @ fe
% ey oot oY A gw IEEr
ov A ¥ W A T T o
e & wrew & wfwsy w1 a1 "t
arrfrr WA o 3 oftw fear § et
ax & ww f dfee o fed
§T 39 w9 WA wern g f e
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[z10 1% wAvz7 wifrar]

- At ¥ oy A AT )
qret 39 Frearat ¥ A frar g
faaey w9t g7 qua W H § @ &
AT At 743 7 §, foad ¥ go
i 1 & 7, Adt a1 iy v T 77,
feT o T8 74T

TF &1 & A(EAT T GIYATT FT FTRTAT
FA4 At qr, gE fad@dy # @ @
TAMT FT FTATAT 97 a7 qT, AT
ofeear % Aq A7 T FT AT FA
# KA AN & 4,
gy wrdr fasrar & fory faox o a9
araT a1, qiar qry fawedt & fay ox
AT FILGAT F79 § q@4 ATAT 4T |
FET F1AX FT FrAFT T GV TIT 9T
f& fog® wrva & $gar IO w7
grfAfETT £71 a1 @, famd 446
FO¥ ®qq7 Fq7 Fqrqr aqrgar, fawd
151 FT wqar fa2wl & sawar wrgem,
3947 WY o= wfr ogdy, avar @
zg ®1 daex ¥ foy Wl savgme
F fay 747 qar qr, I@F FT
I Y, Arsat e faer 7 qunAt
¥ fod Y7 Tar gfeafaatar & Tmemg-
RwA F o7 Zomr, 57 9 F ¥ fadt &w
qriit & A& *e qEwar, Afeq o a9 a9
tfw A7 srvaA & fag fom aw &
STOFY PAAT 47, 77 FTEAT § AT
qAT & T FTIGTT, FTRTAT K7 qUA
TATA AT FAN, IT X wT geft wr
AraA | q,; Fafesa e § 97 ag wieeg
srawt feary am=m &

qHT T X A WA F W@ ST
¥ o T segwar § e o A
Harqer § 9, € AT, JAET FVr W@ d
f o Tofr-wrér wroam™ €, arw A
‘7 faeT & aX ¥ §9 wTw A w5
F W ar forat arEr e 6
F) & FTO7 39 X T XF 1 T QA-
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afs e T ™, wifs IF 6 T
T ¢, 5 faet A7 & qonafan) &
HT FTLGM T3 & 9 @R &, Iq § 397
ata W7 fe=y faad od, FerEE
faed 9, gafer a¢ @1a TE-gHE
ek fay qurA s gqwT RAwA AT E ¢
# 37 A #F g g, A¥ Iy wwae
Fawet & & a, aaroE @ g,
g FORTT AY VT CHTATE HIHTT
%\ 9y ®TETT AW A1 a1 uF ATE
U FwEr F fod T @
WX gE T AT §%F qofag
F fod aorht @, A Wk -
afra} #Y aETT E 1 HeY % W A wW
TF 9T W fear #93 7 gHTIATT AV,
FHIIATE F X FT HAT A9 FQ 9,
®R qg AT Y AT q/ A, F9
a9t ¥ gz a1Y &, wWifs sa% fad ot
@ qaT & & WmE q@r FWr g, T
AATHT A FT AT §, ATAAT AT H
AATEY KT IFHE FY AT FHAT

it fagwaT waw -
oTTR g Ty & )

Mo W ﬂﬂ!‘l’ m H r’ﬂT}
|TaY A 99 o @, IR areY a1 fed
& & X3 § e Fwr § Wown

Mr. Deputy-Speaker Order, order.

To M wAgT Afgar 0 WO
qEEi ¥ T A fE F QT
W WA | T %% 78 §——

(AT=T)

“If sufficient non-project aid
was available to us in a form
which permitted greater flexibi-
lity in the allocation of foreign
exchange, whose scarcity neces-
sitates the elaborate use of “admi-
nistrative controls today .. .”.

wafafrefes woi B aa w1 & fgrraelt
g A SR S mw @
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IR g war g wam A
wiforw qra A & N 7 ¢ 5 wdw
wTEEY & fod 1R g agraan
faw 9w, fr & ¥ s Titg @@
g 1 QWY o sgayT AET 97 wTAW AY
Ty, A gAY W WA, A AT £ F
@ ¥ IEAT T, IR, W
qTF HEHETIE, THE, FATOTATA] T
qTT FHET T9AT @, GET sqaeqr
«« fod &7 qam & 9 wrew fegamy
T §, IAE A1 H AT M g AW
¥ qrag ™ # T ey

16 hrs.
[SHRI SONAVANE in the Chair)

NAAET ZH N AET A 9T @R,
ag Sfr sfem g7 oA 15 AT
T ¥ Smar &Y e dxT waT ¥,
g I WW AE w afer | @
fiF wreaas wfa safe sframe 350 %o
Nwaders@r g 3509 15000
sToary | & ogi o fAeo §raw
Y ®T @, feamr A e
et §, SfeT & ag wgm 0@ 350 To
# ¥ 150-200 ¥ AN WX ¥
@ owr I §, W ARy Ay K &
qEa F g S W@ g | Iofa ¥
AW ¥ ATOTSAWEY AW AW €Y
e 8, oW fr 7w, fod fe
£ am framy &, R O A A gw
T ¥ | & guwan g e 7 faad ot
v & fasfaq 20 &, e wwe
& wwar fe a1t I fre ¥ T
3w IT® AT W AN €
fay & agy ey & f& g wor m@w
WA@Y IE FEE ® TIww
F, Pl A #Y, o A S
&1 gt &, FE @A W fR A
¥ Iy s farrd A% gfaare amer
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g1 17, fmd I &% ¥ faww Wi |
Afe @ araoz ot & ag wgm e @
¥ oguawT €1 Ay A FT T SEE,
NAOET AT, g AW OxY wifew w27m,
for® are awar § 1 Ay AT wifgy
A AW W | G s §
A & ¥ 98 w9 & T aody qrav g
qE HW! EF qIE FY qgW WA R, @
Fauiwr w1 AW A oqw oA ¥
HAET AT A 9 QAT 8, qW WO
I E, eE ATR & fay ! QA
1 Wfgd §@ aFgAT AR WY, A
Ut FEET ® AR quawT &
S A w@ waT wTA § 1w
7T 41 § wOH T AT T, o
AR @Y, T N AT FH TRIET K
TETH! FFTFA 8, T u wmAr g
£ vl w77 a1 ¢l TR A e wToE@
AT E TE ARY A A% WHAET W1
T R FATY nEIE A &Y

wamfa  wwEa LR 1o
REEY AATA FI |

o T W wWifigmr o ok W
0 T AAFEAE

WY ATET T §, IREY wio A
W1 gW AW A AT & A § Ay
aq 2w # fee gran 8, rawr O
feara = A 9 1 A wwer
fera s s A e ) s O
a1 wiwEr g faar & 37 A A AEET
AT § | T GRT TR A
2 3% afcr ¥ X qar WX Y
sfewsr ) FT=fegidIfA A
9 T SmA € wifom Y § 2
i g7 &7 1 o fr o @t v
A FT AATAT ARET ATA FATE MR
g@r 3, @, ofem whe
g &1 3 ¥ we & o fad
T W i gy § 1 B @Y s Wy
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a1 wTd & fag ot v oy T g g F & TEY awar 21 gETh Rfw
FG TEEATT EAIT | Afy far ¥ & T Nt & a9
W v W gt Iwe et & foft w7 & ©F awrt 2 § wifE

JEAT T QT R, IO W wro A | 9w
ot & oY ag F€ FiomT FEETC ofa
g, SueY gg ik WY T 1 w0
Seg & w0¢ T @ AT 9@
Ia% feow ¥ ¥@r ow A AT W #
N g dar w3 § IEH ¥ 7@ dvev @A
Weafmar T x®
amwwy Rataesndfe
A warT s e ) g
aet § fF wrr wT areht A oY R,
g g, d@ § Wi A A J@W
F A ¥ W E I F w9 @
Jader W W X W Y | T §X
TR s M
wA arey DY e gewre W ARt
qraat /Y 2w faner o @R |

wien w9 @ & e w9k
g f9y Hfa & ot F fr @wh g
wifes #fs aaw § 5 fom w1 39
foerr & g1 S ¥ §@ @YW
Wt §@ ¥ aifeft AR ¥ e
TR Afagt @ H 1 & guwar
g 5w gard aoeife e faege
fawwm, TO@ WX IgEEE W wTO
g ¢ 5w a feam A Sy @i §0
wfree §, 3% fag faew e
&7 FATT § 1w §, T AN IR
foq w1 saw w@ar & 1 WA
& A 3 fowr v § ) Afew wy
qare fs foeft ag & wie el aifesame
¥T Q¥T & IU Fife wrd ¥ K3fww
Afe @ sk saw @ smar §
Wam s aw @i WL @
W & g W) awiw & s ¥

™ S & A ¥ g8 AT aTet
Y TEAEEH & 1 ToawgH! 78 & e
AR wRfagl ¥ qwws § et o
N aE @i 9@ e dar femm @y
(ww®) wifs ¢oF ) @ w>T A
g1 T §, wofag & @Y wwrd A
ATEAT § | g EAGHAF A 9 qE
AR AN NI IAF @A
og @7 ¥aw ¥ | 99 FiE oF A
o€ @ a8t w71 g9 fewar faw maT gow
o|T g wwar & | AfeT fer Wt & @
T 1 faT w7 g 5 4 A smww
T ¥ oy Wt wqfae s e
TR wrafwal #F avs § I FAT A
Jaget € Y wfey @ (wrwaw)
g ar fwqr wg W@ g 1 gL Wy
N % ¥ I FIC A JAEw Ao
Y TIfgd @Y, I Jadw ) 7 v
wfgd Y (wwaww) gk T F L H
T ATH wTRT A N T &) K9w
DL R Rl S
@ § T ot 7w T & oA R
sagre gwr, & guwar g fe s w@
aragar I X I a9 fewr wT W
wesT 17 T4 frar | vafag & sgar
£ 5 g w0 A0 T W (swaww)
Hwg T AEOE e R WA #7E,
IR TN FT GET ®A | AR W
oY S Ay SaeR ad § W WY
s §, & Tl &

ot QY Wi (FgEAT) o I
v g fzar s

Shri Bhagwat Jha Azad (Bengal-
pur): Sir, I rise to a point of orden
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ot e W (IRE)
I 5 & Fr g R I i
g sAqiferdh ¥

o WrTew W o : At aga
T wgr ¢ & "o AT #Y aE & IR
- & | T 9w wwwa § v gg ofe-
¥ wer ¢ 7 WY W 9T WA wfom
Afeq 1 Wt @ wrk & fo 7 ot
o< § @ W ag wwer g ¢

Mr. Chairman: Shri Nath Pai....

Shri Bhagwat Jha Asad: Sir,
nave to give your ruling.

e amamnagy
I T ¥ 1 g g 6wy A Ay
T Y AT AEY § O way qg s g ?
arq & afay s ag wex qifaded
o aft & ? W ag oifadzd § aw
T 5§ fF wide 7T & wgew @ SR
& a@ ¥ Al §

Shri Rameshwar Sahu (Rosera):
Sir, what is your ruling? It is a very
objectionable term.

ot graamw fggdt  (Fw=e)
I FTRTAG ¥ ?

ot TrawTe aTR ¢ AT F AN
WY AT, IR FT 99 3

Mr, Chairman: I think he has said
it in a general way. He hag not re-
ferred to any particular individual.

Shri Bhagwat Jha Azad: Do you
mean to say, Sir, that without naming
anybody 1 can say that some of the
Members are goondas? Does it con-
form to the standards set up by the
Fouse?

you

@t gefaw I : (ARRw)
o e § 7

Y TriteTe e : wTox v d fe
R A & ¥ 5w 3 R v

VAISAKHA 27,
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g & f& o S ¥ ag @, s

et & = WY avE F I T

TR W9 3g S s feam o

W AT WY WY g AN § WA e

Mo fmfat@z e

Mr. Chairman: The learned Doctor
did not mean that.

Shri Shree Narayan Das (Dar-
bhanga): It is not a question of
meaning, it is a question of what has
been said.

Mr, Chairman:
decision.
Nath Pai.

I have given my
Let us proceed now—Shri

Shri Nath Pal (Rajapur): Mr.
Chairman it is & pity that this very
important debate has been vitiated by
idological overtones. 1 was a little
pained to see that the cold war which
is, luckily for us, raging between the
two main contestants found its ex-
pression on the debate bn aid. I think
the whole problem of aid needs to be
examined and looked into totally free
from any kind of ideologica] conside-
rations, and the only touch-stone will
have to be whether aid or loan or any
other assistance we may seek from
any source serves our purpose or not.
1 am afraid, to that extent this debate,
at least to me, wag a disappointment.
1 shall try, during the few minutes I
have at my disposal, to restore a
perspective.

The only perspective and frame-
work in which we can examine the
whole thing is the nationa] interests
of this country. I should like to
express a little disappointment that
Shri Mehta when he landed in United
States of America, gpart from the
general purpose of collecting maximum
aid, made two declarations: that under
no circumstances, pressure or no pres.
sure, whatever the quantum of aid
given or withheld he is going to
change the policies of the country;
and, dly, at anoth ing he
said, that he was not going to sccept
devaluation. Both sounded good, and
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[Shri Nath Pai]

1 think he was honest about both the
statements he made. Bug I think it
would have been better, since he is
a very fine student of economics, if
he had looked at the facts rather than
reiterated what have been his long-
standing beliefs.

1 shall first take the question of
devaluation. I think his statement in
this House was that this Government
is not going to accept devaluation.
Shri Mehta surely—there are his old
books, his studies, his speeches in this
House—knows what devaluation
means. It is the depreciation of the
purchasing power of the rupee. I shall
only make a brief reference because
in his case it is not necessary to ela-
borate this point. I have got statis-
tical tables beginning with 1952-53.
The value of the rupee in the base
year 1952-53 is 100. Now what do we
find? Because of the rige in the liv-
ing cost index fhere is a reciprocal
depreciation in the purchasing power
of the rupee. 'Beginning with 1952-53
we find that the living cost index,
according to official statistics, is 169 or
170. What remains of the rupee today
is this, that in the open market of
the world the rupee is devalued and
devalued miserably. Shri Mehta, I
do not think had time to go and see
what his rupee could purchase at
Zurich, Geneva or any other world
exchange. He knows that howsoever
loud may be the proclamationg of the
Government of India that they are not
going to devalue the rupee, in practice
the world has pronounced devalua-
tion of the rupee.

That takes us to the very root of
the economic policy which is felt in
this major sector, that of holding the
price line. I know, he has always said
that there will be unavoidable in-
crease in the cost of living index in
a developing country but that does not
justify all the rise. One of my papers
15 missing in this confusion of papers,
Stherwise 1 could have shown how in
the years under review the rise in
prices has taken place in Japan,
Germany, US.A. and England—tour
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countries—and I would have taken
examples of one or two developing
countries and how that price rise com-
pares with the rise in prices in this
country.

What is more important for Shri
Mehta and this Government is not to
go on saying, which I think in his
cage is perhaps honest and sincere,
that we are not going to devalue.
What about the unofficial devaluation
of the rupee? What about the back-
door devaluation of the rupee? What
about the world devaluating the
rupee? It is these facts which he
must find himself and try to remedy
rather than go on saying that the
rupee wil] not be devalued.

Then, he has said that we are not
going to change our policy. I think,
a man of his standing and stature
should face this issue a little more
courageously and in a straightforward
manner. For 18 years we have been
trying certain policies.

Shri Asoka Mehta: In order to
avoid any misunderstanding, may I
point out that what I said was that
we are not going to change our policies
under pressure? We cgn change any
policies we like here, inside our own
country. It is a question of whether
we would do anything under pressure
from outside.

Shri Nath Pai: I am glad about this
cxplanation. Actually, the wording
was as he has pointed out. 1 agree,
the wording was what you now cor-
rect me. The latter part was also in
his original statement. I concede that
1o him. But I have to say something
about this.

We heard Shri Malaviya. Shri
Malaviya’'s was an unusually mild
speech. 1 expected some thunder and
fire from him, but it was not anything
like that from him. I hope he is here.
His was a simple and cogent plea,
“These are the policies which we had
been following; we made mistakes but
we felt that ag the policies are old,
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let us follow them.” The patient is
deteriorating, the medicine does not
serve any purpose but it is the old
medicine, the more we have the better
for us. That seems to be the attitude.

I think, the Government also falls
in the other extreme of this kind of
attitude. If you think that policy
changes gre necessary, statesmanship
and success of those changes demand
that courageously you adumbrate, ex-
plain and tell what those changeg are
and try to justify them in the light
of your experience. It is no use the
Government going on saying that.
Everyday we hear that. The other
day we heard the spokesman of the
Government, the Prime Minister, say
that there are no changes. You are
introducing changes. Why are you
shy about that? We may disagree
about the changes, but what is gained
by saying that there are no changes
in the policy of Government? The
Industrial Policy Resolution is being
changed. It may be for the better or
time may prove that it is for the
worse, but it is necessary that we do
not try to hide the basic truth eithes
about the aid or about the changes in
policy.

Having said this about these two
basic statements I will turn to ano-
ther thing. What is baffling with
regard to this statement ig this. We
were told by Shri Bali Ram Bhagat
in reply to a question with regard to
the total quantum and lay-out of the
Fourth Five Year Plan that it cannot
be said because we do not know the
quantity of the aid and in this state-
ment we find: —

“While the precise quantitative
disc on the e of aid
from Consortium countries had to
await the decisions on plan mag-
nitudes and plan allocations on
our part, there wag a clear appre-
ciation of the fact that over the
next five years, substantially
greater assistance than in the past
would have to be provided both
for more efficient utilization of
the productive capacity already
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What is happening is this. We get
into the vicious circle in a statement
like this. Apart from the slight con-
tradiction about it, Shri Mehta has
made, T think, a virtue of ambiguity.
I know the reasons for it. Perhaps
he wag not free to indicate it, but it
would have done a lot of good to his
mission . . .

Mr. Chairman: Would you not like
to hear the reasons from him?

Shrimati Reny Chakravartty: He
is speaking on behalf of Shri Mehta.

Shri Nath Pai: When 1 do that, 1
will have the guts. Shrimati Renu
Chakravartty should know that.

He should have said what are, the
failures. That he could not do.

Shri Asoka Mehta: Could not do
what?

Shri Nath Pai: Consistently you
avoided and evaded this issue regard-
ing the quantum that you expected
from them. You have given the ap-
preciation of the quantity expected as
Rs. 4,800 crores, but you have never
indicated apart from such substantia!
aid. Why? 1 know, perhaps therc
were reasons for you, but how has it
helped us after your visit? We remain
where we wcre. The Planning Min-
ister, his deputy or his colleague tells
us that we cannot adumbrate the plan
because we do not know the quantum
of assistance. We hear from the
Americans that they cannot announce
the quantum of the aid because they

do not know the quantum of the
Plan. We are getting into this, one
side points to the other, and the

House and the country remain where
they were. Mr. Asoka Mehta's state-
ment does not shed any light on this.

Now, there is another thing which
1 would like to point out here which,
1 think, Mr. Mehta should not be
offended at, pointing out it is no use
saying that it is inevitable. Where do
we stand with regard to the debt of
this country? Originally, a reference
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was made by Mr. Dandekar and I Shri Nath Pai: Yes, I am conclud-

would like to point out what steps
Mr. Mehtg propose to take, I know
the Prime Minister’s statement, aid to
end aid, and that reminds us of
another proclamation, war to end war,
and that war did not end the war.

We have made our position quite
clear that we do not fight shy of aid,
that we do not see the ideological
colour of the aid. We omly see what
is the aid we need and for what pur-
pose. Stiring is a word I dislike. But
here again, what has happened with
regard to the Government? There are
conditions. Why deny them? Why
not confess them? What is wrong
about them? No aid is given with-
out such conditions whatever the
source may be. You and some of
your friends did oppose the Soviet
Union who dig tell us with regard to
the magnificent Bokaro project which
We owe to them. We had two sides
of it. The Americans laid down con-
ditions—] remember, Mr. Chairman,
you also asking a supplementary—
that this will have to be done in the
private sector if the aid. is to come.
We remember that very well. Then,
we got the Russian aid. What was
it? At the very first instance, it was
clearly stated—and we fought on this
—that the Indians had to be associat-
ed. At one stage it was stated that
everything will be done by the
Russians including the quantum of the
total cost which cannot be challenged.
It does happen. Are you to condemn
them? What is happening ig this that
the conditions are being accepted by
this Government. What the Govern-
ment ig guilty of is that courageously
and honestly the Government is not
coming before the Parliament and
telling, under these circumstances,
these are the conditions. We want to
accept them, but I will say 1 do not
think these are justified.

.

Mr, Chairman: He should try to
conclude now.

ing.

Then, about the aid, I am sure about
the aid. My serious complaint is,
though Mr. Asoka Mchta talks in his
essay of the maximum effort, that we
are determined to put the utmost
effort in the task of assuring the struc-
tural revolution. I am afraid, if we
look at the total quantum of the aid,
it has been changing like this. In the
aid expectation, the Plan Memoran-
dum_ in October, 1964, talked of a
requirement of foreign aid of Rs. 3200
crores. In September, 1965, it became
Rs. 4000 crores and the Planning Min-
ister now says it ig Rs. 4800 crores.
If we deduct service charges of
Rs. 1350 crores, that leaves us Rs. 3450
crores and if we deduct another sum
of Rs. 450 crores, it leaves us Rs. 3000
crores of aid.

What about the resources that we
have to raise internally? Mr. Chair-
man, I do not know what is happening
about the building, the collecting, of
the resources internally. I am afraid,
we will be condemning ourselves to
perpetual aid, perpetual dependence
instead of aid declining gradually,
dependence being brought down gra-
dually, unless the question of internal
resources is tackled more manfully
than what the recent policies of the
Government indicate. I would like to
point out to Mr. Mehta that this has
an alarming significance. During the
Third Plan, in 1961-62, the total amo-
unt borrowed was Rs. 2316 croreg and
service charges were to the tune of
about Rs. 620 crores, that is, nearly
25 per cent were the service. In every
Plar, we depend for 25 per cent on
foreign aid. Is there any hope? I
would like to make an appeal to him.

Recently, in a war with Pakistan,
this country demolished one of the
slanders against India that five Indians
are equal to one Pakistani. This we
did on the field of battle. But unless
we can prove it in the factory or in
the fleld where rice is grown, we have
no future. Today, we have not the
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equals of the Russian factory worker
in our factory, nor is one Indian peas-
ant equal to a Japanese or a US or an
Italian or an Egyptian peasant. Un-
less there is an effort to increase pro-
ductivity and the resource-building
capacities increase, I am afraid that
this debate today will be surcharged
with ideological overtones or just be
a barren thing, and we shall not be
gelting anywhere. I hope the Plan-
ning Minister in his reply will try to
answer all these questions.

Mr. Chairman: I think we have to
conclude this discussion at 5 p.m. So,
I would request the hon. Minister to
reply now.

Shri S. M. Banerjee: I want to ask
just one or two questions.

ot wererde wedt  (faet)
aurafa 7EEw, www & w9 & aff
afer w& & w7 & aifs et wgEg 3
IO X A grav Y, T ¥ ww #
2 q§ qFATE | TF a9 AY TF TeAT
L4

Shri Asoka Mehta: I am afraid that
sufficient question have been asked
already, and I must have time to
reply to them.

Mr. Chairman: The hon. Minister
may just note the question and then
he can answer.

o weTITaC qredt ¢ L, A

% faae #Y I § Agar gigE, wOEr
aTaTAY £ I 9T A #

geY I a1 & g wrAAT WvgaAr
g fr famar 1965 & o= A% gTT
2w & FAT fadwi & ww 55 ww
*quT MO 97 /9 fRAT*T & I TIw
g & FT 128 WY fadet wwr
AT W 9T, A1 FrRAT A qIY wrwr H
QIET TH AT W7 GA FEIET HL
s qdfiw g vadfa g F AN AW
WA e o & 74 Irdwm 7w
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s g g fe N i ¥ gw wor X §
Iu% o e § 1 ow A xy W gy
SYTRTAR YT /THIA &1 Wy § X §
) X G ¥ www ¥ 3§ Ay aroer
# g o e ff WY Tt /% °
4 ¥ w7 H 3§ A IE g F
Wi agar & 1 gE A AT A § Ag
gfeiy 3T qv wY A X £ Wt
T W & I9% 39T ammE A
foad ot 9T ww w1 W wfaw
gy & sgar g e Qo st wox
W # o W wwl W awTiw
T F |

Shri 8. M. Banerjee: The hon.
Minister has stated that he ig not
going to change and India is not going
to change its policies because of any
pressures. I would like to know
whether he still feels, after the ferti-
liser deal and after his visit to the
USA and the assurances given by the
World Bank and the US Government
for helping this country on a non-
project basis, that our Industrial
Policy Resolution will be safe in his
hands or there will be an erosion into
it, and whether this aid from America
is not a new East Indla Company in
our country to capture our economy.

Shri Asoka Mehta: I am grateful
to the hon. Members for the valuable
contributions that they have made
to this discussion. We have been try-
ing to formulate our Plan and side
by side, trying to find out in what
way and to what extent we can be
sure gbout the external assistance that
we need. The two processes have
been going on side by side.

You will recollect that the first
memorandum on the Fourth Five Year
Plan was published in October, 1964.
After that, last year, in May, 1965,
when the Prime Minister of
India visited Moscow, it was felt that
we should take advantage of that
visit and explore with the Soviet
Union the possibilities of their assis-
tance for the Fourth Plan. Recently,
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the Prime Minister visited the USA
and it was, therefore, felt that oppor-
tunity should be taken to explore
with the U.S. Government and with
the World Bank and to find out to
what extent we can count upon their
assistance for our Fourth Plan. This
does not mean that either the Soviet
Union was invited to tell us what our
Plan should be or that we are invit-
ing anybody else to tell us what our
Plan should be.

Last year, I had gone to the Soviet
Union. and various projects were
agreed to. It has taken one year for
them to be technically examined and
we find that some of the projects that
we had agreed to may not be feasible.
For instance, last year, one of the
projects or one of the industries for
which we were most keen on getting
co-operation from the communist
countries was the fertiliser industry.
We were assured that we would get
a fertiliser plant, at least one fertiliser
plant in the Fourth Plan. We are now
informed that it will be possible to
put up a fertiliser plant only in the
beginning of the Fifth Plan. It js al-
ways useful to explore, to discuss, to
find out what is possible and what is
not, and what will be the difficulties
in future.

A question has been raised by my
hon. friend from the Jan Sangh, ‘How
is it that documents not available to
us, to this Parliament or to this coun-
try. were taken to the World Bank
and shown to them?’ Not one single
scrap of paper which is not avail-
able to you was taken there. With
what we have, we are willing to sit
down and discuss with them, and when-
ever they ask questions, we try to
clarify what our point is, whether it
is in Moscow, Washington or any other
capital of the world where this kind
of negotiations have to be carried
on.

My hon. friend. Shri Nath Pai. said
that we seem to be caught in g viei-
ous circle. There is no vicious circle
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in it. The Plan is being drawn up.
we are going ahead with it. If we had
come to you with the whole Plan
ready with Rs. 4,000 or Rs. 4,500
crores of external assistance provided
for in it, you would have rightly
agked, ‘How do you know you will
get it'. You would have characterised
it is a ‘paper’ plan. Where are all the
statements. My friend, Shri Nath
Pai, and other very able and eloquent
members on the other side would
have brought in any number of press
clippings which go to show that the
aid-giving countries have been saying
that they are fatigued and they are
not inteested in this. We would have
been told that we were proceeding on
the basis of an unrealistic plan. When
we go about to make sure that the
necessary amount of understanding and
assistance will be forthcoming, we are
told, ‘You are deciding things without
consulting us’. 1 just do not under-
stand. Please lay down the proce-
dure, how we should proceed about it.
1 say all final decisions will be taken
by you and by you alone. But whe-
ther for a particular project or for a
particular scheme, the World Bank
wants to assist ug or not, that we must
find out and surely the World Bank
has the right to decide what they
want to assist or not. They will ap-
praise it and decide that. We may
come to the conclusion that our Plan
is satisfactory to us, but there are
pasts of it which they do not like.

My hon. friend. Shri Malaviya, said
that the World Bank and the us
Government do not help public sector
prejects.  That is not so. They do
20t help certain kinds of public sector
projects. In the case of all infrastruc-
ture projects. whether it is the ques-
tion of ports. or the question  of
railway transport or the question of
power stations, the Wor]d Bank and
USA are willing to help. Industries
they are not willing to help.

We are sceking cooperation from
various countries because our needs
are varied. We try to fit their response
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within, as it were, the whole broad
framework of our requirements.

So there is no point in saying that
they decide. That we will do. But
surely they have the right 1o choose
in the plan we draw up in which area
they will assist, in which segment
they will not. That is all that is being
sought to be done.

Again it is asked: Why are we
asking for so much aid? Are we not
becoming dependent on other count-
ries for aid? I realise that we are
asking for a substantial amount of
aid. Shri Nath Paj quoted a num-
be:- of figures if I had the time, 1
would have explained to him as to
how there ig pot much inconsistency
in these figures. Why are we asking
for this substantial amount of aid?
Because if we look at the whole cycle
of our development, beginning with
the First Plan and ending with thc
Fifth, the total transformation of our
economy has to be brought about
within this period of 25 years. When
I talk about structural transformation
I am talking about a stagnant economy
being coaverted into a dynamic on:
capable of moving forward continu-
ously on its own steam, a self-reliant
economy. Whether agriculture has
been changed, whether it is the indus-
trial structure that has been changed.
whether it is the transport system
that has been changed, everything has
to be provided with that basic where-
withal whereby future developments
are possible on itg own.

Take modern transport. In the nex:
five yea:s, for any development we
want to make of modern transport, we
do not have to look to outside for as-
sistance, because we shall be gble to
produce al] the requirements in our
own country. Likewise, take power.
Any expansion of power programme
We want to put through can be com-
pleted on the basis of self-reliance
during the next five vear plan.
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In sector after sector we are achiev-
ing self-reliance, which means inde-
pendence from foreign sources. But in
order to achieve jt there is g period
of what one calls bunching of invest-
ments. Today we have to steel and
we have to impo:t steel because we
do not piroduce enough. We have got
to set up steel mills, we have also
got to set up industrieg which will
produce steel plants in the country.
This kind of gimultancous investments
have to be made.

17430

Shri Dandekar suggested: let us
only finish the projects that we have
in hand and pot worry about future
projects. What would happen? Where
will we if our fertilizer requirements
exceed one million tons, if it becomes
1} or 2 million tong as the economy
picks up? If you are pot planning.
if you are not building your steel
plants, your fertiliser plants, or the
plants to build your fertiliser plants.
where will you be?

Immediately there is the big prob-

lem. paucity of foreign exchange, an
acute balance of payment crisis. In
order to get out of the balance of

payment crisis, ijn order that we arc
not constantly hamstrung by our in-
ability to get the things that we need
to provide new tools, to evolve new
techniques, to increase productivity, to
achieve that rate of growth that some
of our friends have referred to, it is
absolutely necessary that we build up
in this country the capacity to pro-
duce all the material that we necd, all
the machines that we need, all the
chemicals that we need, all the engi-
neering goods that we need for the
purposes of this self-generating eco-
nomy. Self-generating economy, self-
propelling economy, ig not just an
expression of patriotism, it is an ex-
pression ultimately of an effort at
transforming the whole structure gnd
the character of our economy. That is
what we are trying to do

In order to do that, we have reache
ed what I call the hump, the most
difficult period, where two things arc

happening. The earlier loans that we
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had taken were short-term loans, ten-
year  loans, which are called hard
loans. Why were they hard loans. Be-
cause the aid-givers also were not
prepared to understand that it would
require long-term loans for g country
like Indig or any other developing
country to move forward, We also
were not fully aware that it takes a
long time for us to develop the capa-
city to pay back these loans. So, many
of these early loans were for a period
of ten or twelve year with g high
rate of interest. That is why our
repayment liabilities are going to be
very large in the fourth plan. That
is their reason why the very nature of
the aid, the terms of this aid, are
being re-negotiated. When it is said
that pressure is being put on us, hon.
Members should realise that we are
putting far more pressure upon those
who have given us assistance and
making them not only agree to give
ampler gassistance to us, but on terms
which are far more favourable to us,
and on conditiong which would syit
the real needs of our economy. So,
when we do that, we have to realise
that in the fourth plan period the re-
payment liabilities are very large as
also the requirements to carry the
economy forward.

What has happened? Before we
started planning, our rate of growth
was about 1 or 1} per cent per year.
As a result of our planned efforts, our
rate of annual growth is 4 or 4} per
cent. We seem to be reaching a
plateau there. We want to have a
breakthrough. In the fourth plan it is
absolutely necessary that our rate of
growth is 6 per cent. Without a 6}
per cent rate of growth, all the dreams
that we have of social justice, all
the vision that we have of a changed
society, will remain unattended to.
Even the democratic structure of India
cannot be guarded, and the liberties
that we cherish cannot be preserved
unless we have a rate of growth of 6)
per cent. In order that we have that
rate of growth, it is necessary at vari-
ous places—it may be putting more
fertilisers in agriculture, it may be
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pushing forward some of the projects
of industrial transformation—to see
that these are pusheq forward rapid-
ly. Till then we will be depending
more on foreign aid. During the fifth,
sixth and seventh plans not only we
shall be dependent less and ‘less on
outside  sources, but after the fifth
plan we shall be self-reliant and we
shall start paying back what we have
borrowed. But you cannot expect
in a country inhabited by one-seventh
of humanity with such grim poverty,
that we can bring about this basic
transformation which has taken many
generationg in other countries, that
we can bring it about within a period
of less than 25 ylears without any
economic assistance from outside. We
can do it if you so want, but then
everything we produce in this country
must be exported, we must be prepar-
ed for rigours, for hardships, for sacri-
fices which it is not necessary for the
people to make. In the world commu-
nity jn which we live today, it is not
necessary to ask our people to make
sacrifices beyond those which are ab-
solutely necessary.

Then, Sir, the next question raised

s . . . (Interruptions.)
ot vy fomd (<) W fEAw
w3 @ & 5 @ &%, 9 i A ar

Tx R WY, Fawr @y ffoy ?

Mr. Chairman: Let us listen to the
Minister first; then you can ask ques-
tions.

Shri Vasudevan Nair (Ambalapu-
zha): The people of thig country are
asked to make sacrifices. They are
dying of starvation.

Shri Asoka Mehta: Therefore, let
us realise that the external agsistance
that we are gecking is not a substi-
tute for jnternal resources. We are
determined to raise internal resources
needed for the plan. The internal re-
sources peeded will be raised by the
effort of the Indian people. The ex-
ternal assistance iy being asked for
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purpose of meeting balance-of-
~ment difficulties. Unless we are
le to import a variety of these goods,

' variety of these machineries and
commodities our development for-
ward will be impeded and will be
pulled back into stagnation, Let me
here refer to two or three points.
Firstly, when we are asking for more
non-project aid, we are asking it not
because we want to liberalise, we
want to produce everything in the
country, consumer goods or luxury
goods there is no question of liberal-
ising imports to prodice luxury
goods. Imports are to be liberalised
in order to fully utilise the capacities
that we have built up to produce

16.47 hrs.
[MR. SPEAKER in the Chair]

machinery in this country, engineer-
ing goods in this country. Surely, we
are not going to permit our gbility to
build up projects, our ability to build
up machines, to set up industries in
this country to be impeded because
we have not got non-ferrous metals or
alloy steel or special steels. We are
liberalising jmports primarily to achi-
eve self-reliance so that where the
componentg are needed, we can get
components and build machineries
ourselves, build big power plants our-
selves. Bhopal would remain an
empty shell if we do not get all
the maintenance imports to get the
best out of Bhopal. We are at the
midpoint of devel 1t. Hon. Mem-
bers must realise that India is no lon-
ger undeveloped economy but it is
not set 3 fully developed economy.
We are at the mid-point of develop-
ment and our strategy internally and
externally is to be of a kind which
will make it possible for us.
(Interruptions.)

ot wy forwrd: At QT & T
o oTo aE wEE ¥

e wghew ;w9 gf

ot Ay forwd : w FAww @ QA
wifyg
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Shrl Asoka Mehta: Therefore, we
are a! the mid-point of develoymenl
and our aid requirements wil] be tal-
lored to our needs. Dr. Lohia suggest-
ed that what 1 have done is to give
up all projects and only get non-pro-
ject aid to help the Indian capitalists.
It only shows that Dr. Lohia hag al-
lowed himself to get out of touch with
the realities.
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Shri Asoka Mehta: Will you kind-
ly listen to me, Sir?

Shri Kishen Pattnayak (Sambal-
pur): You have no right to speak
like that. He shold learn parliamen-
tary manners . (Interruptions.)

Shri Bhagwat Jha Aszad: What
about his parliamentary manners? Let
us enjoy g good lecture.

oY Tre Wi =T : 9% A9 §9 AR
A e § a1 w7 fake w1 fomea

staid (weig) ;. wARd s
ew gt x4 3y A Sl |

A R : N agw 7f 8
et Jaw T 30 Y ) ag A A
& 7 f& o T aw gy § @
ag am £ oA Ak a3 v
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_Shri Asoka Mehta: Let me first
point out g 1fst of projects that was
read out by Dr. Lohia.

Mltd a2 RE

o AT ;a7 W W9 #
b aul

ot @Y : 77 1Y AT aw A w
It ag F90 ¥ 5 Ewd w9 @
& s 7

W AW ;T IEq g g e
N W I wEeA A E Ay o0y
wg ¥ 1 97 I off § s ag wiw WY
wara & ar 7 3¢ Sfr I A
Wi ot ot a8 g ) § I¥ WO
A EO

Shri Asoka Mehta: Sir, Dr. Ram
Manohar Lohia read out g list of pro-
jects. Those projects are not before
the World Bank, have never been
before the Worlq Bank. Ip ruspect of
these projects, we are pushing ahead
with assistance from other countries or
With our own resources. Those pro-
jects have been conceived by us.
They have not been thought of by
Dr. Ram Manohar Lohia. Those pro-
jects have been thought of by us, as
part of the structural transformation
that I am talking of. These projects
have been thought of by the Members
of the Government, gitting on this side
of the House, gnd those projects are
the children of our dreams and our
imagination. We are not here to listen
to denunciations from the other side,
to acquiesce in the denial of oppor-
tunity to push forward with those pro-
jects. These are the projects conceiv-
ed by us. He thinks that these are
other’s projects, which we propose to
strangle. They are our projects and
these we will build up. (Interrup-
tion).

Mr. Speaker: Or'der, order.
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Shri Asoka Mehta: Therefore, I was
answering the question specifically put
by Dr. Lohia and repeated by Shri
Limaye. I have answered those ques-
tions: that those projects are safe in
our hands.

Anyone who has any knowledge of
current events will bear me out that
to parsuade the World Bank to agree
to give nom-project aid or assistance
is a very, very difficult thing, because
the World Bank was established for
the purposes primarily to assist pro-
jects. That, they have been able to
do, because the logic of events and
our efforts at expanding gur resources
has convinced the World Bank as also
other aid-giving countries. The So-
viet Union was not prepared to give
non-project gssistance; we have had to
convince them, because very few
countries have today understood the
requirements of g country which is at
the mid-point of development; very
few developing countries in the werld
today have understood that. We are
today the pioneers of thinking on this
subject and when we do that, what we
get is, misunderstanding, misrepresen-
tation, distortion. I can assure you
that in these matters the projects will
go ahead and the non-project assist-
ance js to the community as a whole,
and it is not to help any capitalist;
it is to get the best out of our eco-
nomy so that we may become sgelf-re-
liant. We want to produce in this
country, the machinery and equipthent
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today; not after five years. That js
why 1 want non-praject aid.

Shri S, M. Banerjee: Go to Ramlila
ground and lecture.
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Shri Asoka Mehta: On this ques-
tion of external aid, it is argued that
it will distort the economy, the struc-
ture of our economy to that, my reply
is, “No, 8ir,” Firstly because our 70
Per cent of the project aid, according
to my calculations, w'll flow into pub-
lic sector, and it is going to be our
endeavour and it will be the effort of
this Government to see that jn the
coming flve years, the public sector
is constantly expanded. The one pro-
found guarantee about gocialism lies in
the fact that the public sector will
expand faster than it hag expanded in
the past. Secondly, the second big
chance that we have about socialism
is that our public finances will be
so organised that we shall have prio-
rity given only to jnvestment which
will give us a much faster rate of
growth. As I said, side by side, we
shall give priority to the needs and
the requirements of the poorer gec-
tions of the people, for the comfort
and the convenience that they need.
Every time my colleague, the Finance
Minister comes forward with a de-
mand for some higher taxes—the eco-
nomy grows more and more and the
national income growys from year to
year—and if we want to move to-
wards a new kind of social order, it
is necessary that g high proportion of
what ig being produced is saved, is
reinvested or is re-distributed—and
when this effort is made, when higher
taxes are being levied, who are the
people who oppose higher taxes? Who
are the people who challenge the
effert through fiscal measures, to
bring about the development _of the
country and the transformation of

the country?

I can assure you, Sir, that we have
been able to get the understanding
support of the Soviet Union, we have
been gble to get the understanding
support of other eastern European
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countries, we have been able to get the
understanding support of the western
countries, we have been able to get
the understanding support of the
Warld Bank. We have been gble to
get that support because they have
realised that there s & logic, there is
a relevance, there is an immediately
about whole programme relating to
the real needs of the country. No
amount of ideological arguments have
made it possible for them to find any
kind of loopholes in what we gre do-
ing. We have gone to these institu-
tiong and to these countries not with
a begging bowl but in order to con-
vince them that what we are donig
is in the iInterests of one-seventh of
humanity. If they help us we will
be able to do this faster, if they do not
help us we shall do it by our own
efforts. The course on which we have
decided to go, we are determined to
go forward. If we gre assisted we
shall welcome assistance from every
friendly source; if we are resisted we
shall move forward in spite of that.

I can end up by saying, Sir, that
as far ag this House is concerned, the
Congress Party has its course clearly
laid down. We gre determined to
move along that course of develop-
ment, of rapid dynamic growth, of

basic transformation of the social
changes that we desire. We shall do
it with the cooperaiton of the Op-

position Benches if it ig possible. and
in spite of them if it become neces-
sary.

16.58 hrs.

CORRECTION OF ANSWER TO SQ.
No. 1669 RE. QUOTAS OF RAW
MATERIALS TO BLACK-LISTED

FIRMS—Contd.

Mr. Speaker: In the momning. ques-
tions were put and the House wanted
to know the name of the Minister st
that time about whom a criticism was
made in the report of the Public
Accounts Committee. That communi-
cation has now been sent to me by
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Shri T. N. Singh, Minister of Iron
and Steel. He has said:

“Arising from the statement
made by me today in the Lok
Sabha correcting my earlier reply
to a supplementary question
asked in relation to Starred
Question No. 1669, you desired
that I should indicate the name
of the Minister concerned. The
name of the Minister is Shri C.
Subramaniam, who was at the
relevant time Minister of Steel
and Heavy Industries.”

Shri Maurya (Aligarh): He should
be asked to resign.
ot Ay fewd (W97) : FARVER

Wmiinmv TABT
ORI

The Mlnlster ol Food, Agriculture,
ity t and Co-
operation (Shrl C. Subramaniam):
I would like to know how it is that
my name has been given. I was not
there.

sft g wy wEmT (3JJ)
o7 GWT 97 A gHAT gWT &, IEF AR
# awew faar smy

Mr. Speaker: That is a different
thing.

Shri C. Subramaniam: There is
some mistake about it. (Interrup-
tion)

Mr. Speaker: If there is some mis-
take about it, I would like to know
the correct position.

ot 7y fd : oew W, Wi
wat ot ¥ 7T @ §—0F § aER
OBV T AR RE

Mr. Speaker: If it is not the infor-
mation, I am very sorry. The Minis-
ter before communicating it to me
should have found out the correct
position.
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Shri 8. M. Banerjee (Kanpur): Sir,
it started with Shri Swaran Singh
and ended with Shri Subramaniam.

Mr. Speaker: I am very sorry if
the information that has been con-
veyed, and which I just read out, is
not correct. That might be corrected.
(Interruptions).

Order, order. It might be verified
and conveyed to me. Because I had
promised that before the House rises
I shall convey the information, I read
out the communication that I got from
the Minister.

stz fag  (Avm) o gEmEy
qET YT T Y ?
oUW WEET . IR w3 2 fe

A 99 aF fafreet 7 & ok 3@
T TAT )
17.00 hrs,

Shri Surendranath Dwivedy (Ken-
drapara): The specific point was
raised as to who was the Minister in
1863 and he was not in a position to
say that because some Ministers had
changed. I do not think there was
any other Minister in 1963 except
Shri C. Subramaniam.

Shri C. Subramaniam: 1963, T agree;
but it is with reference to when the
transaction took place. It iz with
reference to that that this question
has been put and I can categorically
say that at that time I was not the
Minister.

Shri Maurya: Who was he?
st vy fawd : Y7 a7 7€, TRy

WER WA TH 97 AGH HA
ﬁwaaaﬁe,m&ﬁmmz

Shrimati Renu Chakravartty (Bar-
rackpore): This particular issue was
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gone into by the Public Accounts
Committee.

=t gwR W A © IFIAT ATH
far & 1

Shrimati Renu Chakravartty: It has
arisen out of the PAC Report. How
can he say that he was not there?

Mr. Speaker: But at that time the
question was as to who was the Minis-
ter at that particular time.

Shri Bhagwat Jha Azad (Bhagal-
pur): How can such a glaring mis-
take be there? The Public Accounts
Committee's paragraphs are very
clear that the Minister gave the order
after some time mnot to apply that
blacklisted firm in all spheres. How
can such wrong information be given
to you when it is very clear in the
Public Accounts Committee’s report?

Mr. Speaker: Members will have to
have a little patience. We will have
the name just now.

ot Ay fomd ;7 AT § A
Y yww @m ?

Shri D. C. Sharma (Gurdaspur):
Sir, I know who the Minister was
but I do not want to give the name.

st gER W FEIT AW AEY
8 A ¥ ¥® FAT AT |

17.02 hrs.

CALLING ATTENTION TO MATTERS
OF URGENT PUBLIC IMPORT-
ANCE—contd.

(ii) REPORTED ATTEMPT ON THE LIFE
OF CHIEF MINISTER OF JAMMU AND
Kasamm

Shri A. V. Raghavan (Badagara):
Sir, 1 call the attention of the Min-
ister of Home Affairs to the following
matter of urgent public importance
and I request that he may make a
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statement thereon:—

The reported attempt made on
the life of the Chief Minister
of Jammu and Kashmir at
Baramulla on the 16th May,
1966.

The Minister of Home Affairs (Shri

Nanda): Sir, a dastardly crime was
committeq at Baramula yesterday
afternoon. It hag caused us deep dis-

tress, which 1 am sure, is shared by
the whole House. It has resulted in
the death of 3 persons and another 34
have received injuries. 1. on behalf
of the House, offer heart-felt con-
dolences to the families of the de-
ceased and convey our decp
sympathies to those who have suffered
injuries, It is a matter of great relief
for us to know that the Chief Minister
of J & K Shri Sadiq who was obvious-
ly the target of this heinous plot has
fortunately escaped unhurt. We send
him our best wishes.

1 shall give a brief account of the
incident as gathered from the State
Government. Shri Sadiq had decided
to undertake a tour of the Kashmir
Valley starting from Baramulla, He
left Srinagar for Baramulla at about
1.00 p.m. yesterday accompanied by
two Ministers. At villages all along
the route he had an enthusiastic re-
ception, Men, women and children
turned up in large numbers to greet
him. When he arrived in Baramulla
at about 3:30 p.m., his vchicle was
surrounded by an enthusiastic crowd
of people who hag come from the
neighbouring villages. The procession

went through the main crowded
street of the town to the Cariappa
Park which was the venue of the
public meeting. The Chief Minister

got down from the Jeep on the road
just outside the park. As he entered
the main gate of the park, a hand
grenade suddenly burst on the road at
a distance of nearly fifteen feet from
the Chiet Minister. Unruffled by the
blast the Chief Minister addressed a
largely attended meeting for over an
hour., After the public meeting the
Chief Minister fulfilled his other’
engagements and then returnedq to
Srinagar.
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In this blast 37 persons received in-
juries. Three persons have succumbed
to their injuries. Six were rushed to
Sringar. A team of doctors left Sri-
nagar for Baramulla immediately to
attend on the others. The injured
included two policemen, four members
of the Home Guards and other citizens
from Baramulla and neighbouring
villages.

The local police and the C.I.D. have
taken up the investigation and officers
of Central Intelligence are in close
touch with them. A number of sus-
Ppects have been rounded up for inter-
Togation.

It is well known that for severai
vears, particularly 1957 onwards Pak-
istan had been organising sabotage in
J & K. VIPs have been among the
main targets of these agents. The
number of explosions reached its peak
in 1964. As late as October 1965, these
incidents were going on. After that
there has been a lull. In this connec-
tion I must pay a well-deserved com-
pliment for the splendid work done
hy the State Police in smashing a
master cell and subsidiary cells of
sabotage, espionage and subversion.
‘From time to time illegal arms and
anmunition have been recovered. I
cnn assure the House that both the
Centre and the State are very vigilant
and we are constantly improving our
arrangements for defeating all designs
against national security,

Shri A. V. Raghavan: This is a
major explosion which has taken place
after the Tashkent Declaration, May
1 know whether this indicates any
change on the part of Pakistan to
create trouble on the same level as
that of last year and, if so, how Gov-
ernment propose to meet this mis-
chicvoug game of Pakistan?

Shri Nanda: T do not know whethcr
this indicates any change so far as
Pakistan is concerned. It does indicate
we are feeling with that mcenance more
effectively because over a period of
several months nothing happened. This
is, of course, something about which
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I do not know what the significance is
going to be. As I indicated in my
statement, very vigorous efforts were
made and in most of the spheres, we
can say, the cells which have been

created for the purpose of sabotage
have been unearthed and dealt with.
The change that has happened is that
in Baramulla when the Chicf Minister
went sometime back, it wag a different
situation. Now there is an upsurge
of enthusiasm. The people supported
the administration and after this event,
1 am told, there is a big resentment
and anger in the whole of the valley.

Shri Hem Barwa (Gauhati) ; Sir,
Kashmir has become, of late, a honey-
comb of anti-national elements en-
gineered by Pakistan and with the
intensification of Sino-Pak collusion,
after the Tashkent Declaration Pakis-
tan has been laying her claims that
are not tenable on Kashmir. Then,
about 5000 intruders who intruded in-
to Kashmir during Indo-Pak conflict,
you have not been able to push them
out lock. stock and barrel. On the top
of it, the report comes that 70,000
persons who migrated to Pakistan
have come back to Kashmir and how
many of them are spies can be any-
body's guess.

Mr, Speaker: Now, he should come
to the question.

Shri Hem Berua: In that connection,
may I know, is it not a fact that (a)
the Government has failed to push
out the 5000 intruders who have in-
truded into Kashmir during Jndo-Pak
conflict and (b) whether Government
have failed also to ensure security
to the people of Kashmir including
the Chief Minister of Kashmir?

Shri Nanda: As regards the last
part of it, about 70000 persons Wwho
had gone over to Pakistan on the other
side having returned. this is not so.
Nothing of the sort has happencd.
One or two individuals may have
come back....

Shri Hem Barua: It is a paper report,

Shri Nanda: The rcpots are wrong.
Then, about 5600 or nearly 6000



17445  Aftempt on

infiltrators, during the security opera-
tions, they were....

An Hon. Member: 10,000 infiltrators.

Shri Nanda: It may be. Nobody
has counted them like that. They
have been pushed out. Here and
there, an individual may have remain-
ed. One cannot be so dogmatic about
that. So far as the arrangements aie
concerned, it is very clear, as I said,
the record speaks that the police and
the authorities there have donc a very
geod job in keeping the place clean
for several months because they had
dealt a blow to their sabotage arrange-
ments and their underground organi-
sations.

Shri Surendranath Dwivedy
(Kendrapara): : The Home Minister
said about a plot while describing this
incident. He has not yet made any
statement to the House, although he
is emphasizing that we have sent out
all inflltrators, but may I know what
about the ammunition dumps that
were there when the infiltrators were
ingide Kashmir. May I know whether
this  hand-grenade, as has been ad-
mitted to be of a Pakistani make, has
been imported into the country or
they are using the ammunition dumps
for these sabotage purposes? Has he
any information regarding that?

Shri Nanda: So far as this parti-
cular hand grensde is concerned, the
remnants, the pieces are under expert
Army investigation. As for as Wwe¢
can judge so far, it has come through
Pakistan. That is what we are able
to say now....

Shri Hemy Barua: But the  Chief
Minister himself has said that there
were Pakistani markings.

Shri S. M, Banerjee (Kanpur): It
was made in Pakistan Ordinance Fac-
tory. That was the marking.

Shri Nanda: I would await the
report of the investigation to say
anything more definitely. However,

we have reason to believe that it has
come from Pakistan. That is what
I can say now. I would not give any
more information at this stage.
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Shri Surendranath Pwivedy: What
about the ammunition dumps? He
has not answered that part of my
question.

Sbri Nanda: I wis going to say
about the ammunition dumps also.
I am glad to say that as a result of
the efforts then made, we have been
able to get at large volumcs of ammu-
nition and weapons after those cells
had been detected, and I can say
that the volume or the quantity of it
was so large that if it had not been
caught hold of, the damage or devasta-
tation that would have been there
would have been unimaginable.

Shri Tyagi (Dehradun): Were those
dumps there before the Tashkent Dec-
laration or after it?

Shri Nath Pai (Rajapur):
were dumped before Tashkent
discovered after Tashkent.

They
and

Now, I  shall put my question.
While replying to an earlier question,
the hon, Minister had categorically
denied that there were 70,000 people
from the Indian Kashmir who had
crossed  into the Pakistan-occupied
Kashmir. May I draw the attention
of the hon. Minister to one of the most
important reports which has appeared
namely:

“While the State Government has
made arrangements to  send
them to their respective places
of residence after prelimi-
nary screening, the Union
Home Minister, on the other
hand, has announced that
they would nnt be allowed to
come back.”

So, there is a basic difference as
to whether these people who have
proved their disloyslty to this country
and crossed into Pakistan and who
want to come back should or should
not be allowed to come back, and re-
garding what should be done with re-
gard to these people, I would like® to
know whether there is a policy diffe-
rence between the Union Government
and the Government at Srinagar. May



17447 Attempt on

[Shri Nath Pai]

I also know  whether the Citizen’s
Committee at Poonch and Rajouri has
not passed a resolution regarding the
activities of the non-collaborators for
reasons unknown to the citizens
but which are proving that the citi-
zens' suspicions are right? For, the
acts of sabotage like the burning of
the polytechnic at Srinagar indicate
that. The news is so alarming that
when the attempt on the life of the
Kashmir Chief Minister wag carried
out, simultaneously—see how synchro-
nised are the sabotage acts—the poly-
technic was burnt to ashes at Srinagar.
It seemg that there is a dichotomy or
difference of opinion in the policy ot
the Union Government with regard to
the collaborators and the returning
of those persons. I would like to know
whether there is such a policy diffe-
rence....

Mr. Speaker: I think
should be enough.

Shri Nath Pai: May 1 point out that
I had written to you about this two
or three days ago, and, therefore, I
may be given one more minute?

that that

I would also like to know whether
it is true that one of the influential
public men of Poonch town who had
already given shelter to six infiltrators
is now living in a flat near the Central
Secretariat in New Delhi. This is
the resolution from Poonch and Rajo-
uri, and I would like to get a very
categorical clearance from the hon.
Minister on this.

Shri Nanda: The main question was
about those persons who had gone
over and what the policy was. It
appears to the hon. Member from
some reportg which he has seen that
there is some kind of a discord or
some kind of a lack of agreement.
Before I came here I was sitting with
the Chiet Minister Shri Sadiq, and
we covered the whole ground, and of
course, before that, I have been in
touch with him. There is no difference
of opinion at all. This is the policy.
and this is being followed there, and
it has been fully accepteq there....
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Shri Nath Pai: What is the policy?

Shri Nanda: The policy is that they
are not bcing allowed. I am giving
the fact.

Shri S. M. Banerjee: Who are not
being allowed?

Shrt Nanda: Those who had gone
over to the other side are not being
allowed. This is the fact. This con-
tinues. 1 shall get the details in re-
gard to the public man he referred to,
and then give the information.

Shri Nath Pai: A very serious charge
has been made about a particular in-
dividual....

Mr. Speaker: We need not go into
that now....

Shri Nath Pai: I am very careful
about this, as careful as you are. I
am at one with you that we should not
go on witch-hunting in this House,
but this is a UNI news item, and the
man has been referred to in this
news item....

Mr. Speaker: The hon. Member has
given that information already, and
the hon, Minister will give the infor-
mation later.

Shri Nanda: I shall give precise in-
formation on this later.

An hon. Member: When?

Shri Nanda: As soon as I get it.

Shri Hari Vishna Kamath
(Hoshnagabad): Baramulla was the
tragic scene of orgy and vandalism by
Pakistani invaders in 1947. Is it a fact
that in the wake of the Tashkent Dac-
laration, there has been a dishonour-
able withdrawal of Indian forces from
the liberated areas of Haji Pir, Tith-
wal and Kargil, and if so, has this
resulted in laying open those strategic
passes—which were not open earlier—
to Pakistani infiltrators again? If so.
what measures are being taken to scal
those passes, if necessary, and stop
infiltrators coming in?
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Shri Nanda: I am concerned with
this hand-grenade. No one can say
that the person who threw the hand-
grenade has something to do  with
the question of passes and all that.

Still, the question the hon, Member
has raised is very important, and it
is being attended to. The Defence
Minister is here. Everything has to
be done in that regard.

Shri Hari Vishnu Kamath: Let the
Defence Minister answer it then.

' Shri Nanda: I have answered on his
behalf.

Shri Hari Vishnu Kamath: Other-
wise, he should not have referred (o
him.

ot %y fem@ (FAT) 12 a0
® gTER & N fafww s fawrr &

ITHT QEEHAT FY GIAT HAT ¥ 2w
fwar a1 | IR w7 ar fe faedr =
AR & A A 9T FTH 9T e
¥ glaardy oet ¥ gHe fwm at gaw
JTHT AT qa7 7€) 97 | I qar g
o1 fir & ®X AT ®GT | LEHT I
N AR X qar AT )

I a7 ¥ £9 § A7 X T &
gy 3 oF qaf @ @ famw
qiffearl TRE A A amEr ¥
am T 99 & ety far @
T NfE W & 78 d T TE w
qr | e W 5 JrgE fawr W
qar gt a1 1w fiFd a1 3z g
ar @ fE ag I #T AT % Y
FEAT & 60 FAT 7T FEAT FA T
q2qd AT AAT 97 IqET HEWG T H
|t B oA T o EwF T AT T IwET
qw A /% | F 7 AEm & I
atgar g for o fawrr Wy dw W
& a1 FTRIT TTE T AT g FATHD
® R, K AN AN qwEE T
qTWT7T F4T 74T X TEY ¥ 6T ATETT 6
™ WA 57 g Ay & e
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g et w A s o @ g ?

Shri Nanda: I think it is good that
the hon, Member has given me this
opportunity of saying something about
our intelligence organisation. I am
prepared to say that it can stand the
rigorous test that can be applied any-
where in the world regarding its effi-
ciency. Of course, I do not know whe-
ther anywhere in any country it is
possible to assure that one can lay
one's hands on anyone in a crowd
who might throw a hand-grenade. If
that is the test to that extent we are
lagging behind,

I am further prepared to say that
1 do not claim our intelligence orga-
nisation is perfect Much more im-
provement has to be made. But so
far as the test that can be applied to
its work is concerned, I am very clcar
in my mind that it has done well.

It wag asked: did we know that
they were coming on the 5th August?
We knew practically everything about
their training, about their numbers,
etc. We had reported on the 28th July
that some of them were moving in.

Shri Nath Pai:
reach Srinagar?

Then how did they

ot wy fered : gTEAT WA § @y
wiveTT fear § f& wx w1 1 §, o1
X WY ! AW WTORT qar Tl |
%7 91 |

Shri Nanda: The precise date and
precise time.... (Interruptions).

Shri Hem Barua: On a
order.

Shri Nanda: What 1 was saying
was that there was all the informa-
tion. But if there is room for im-
provement, we would look into that.
In the other matters also, I think we
certainly would like to do much bet-
ter. But this kind of charge against
the intelligence agency is wrong.

point of
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ot Wy ok : 1 & gt o @ (SrE) ;o wrE-are o

N @t ek X ¥ g8 7 warf o gt o IO @ Ww X N

TS GATHT AT FIAT ATEE |

Shri Hem Barua: When a question
was put to him, the Deputy Minis-
ter said that it is not possible to know
about the intruders coming in and so
on.

Mr. Speaker: Those things can be
corrected,

An Hon, Member: When? Next
session.
Shri S. M. Banerjee: When the

statement was made, I thought it was
a statement from the Home Minister.
Later on, when he gave some facts
it was actually a statement from the
‘Homeless’ Minister.

Mr. Speaker: Order, order,

Shri S. M. Banerjee: So, I would
like to know from him....

Mr. Speaker: He should not say
hopeless.

Shri Nambiar (Tiruchirapalli): It is
not hopel it is h 1

Shri Hem Barua: Homeless is not

unparliamentary.

Mr, Speaker: Order, order. Will he
put the question?

Shri 8. M. Banerjee: The whole in-
cident took place when the Chief
Minister must have been surrounded
by all security people and central in-
telligence, provincial intelligence, dis-
trict intelligence and military intelli-
gence without any intelligence. I want
to know why the man escaped and
why he was not caught. What ex-
planation does the hon, Minister want
to give?

Shri Nanda: The investigationg are
in, progress. They are trying, they
have made arrangements throughout
the valley and all over the place to
trace the culprit.

SAEqT FTEIT F A @, wwiy qa
gfera agt Woi € GY, qreree AW &
e ) feafa for Sem gt w6 &
AT & A Y 9@ w1y § I qav
Wi g & f o fawifcr am
W A gt & o e A
I A & famrs Y fe s-afear
S & o wigar § oY B
T SFT T & Iw oAy ¥ feay
ATTHT A9 9HE § o are ¥ oy
uH o 5 T S-arfeerr § o qgr &
oY & W A O g ae ¥
far agr Wi 2

o 7 TG § wrehadi & qw §
faas s ww W g@ W A oW
A 3T FTEATE A g oA K oA@

We are in the midst of a conflict.
Still conditions are such that nobody
can guarantee that such things will
not take place. We have to try to
deal with them.

§t frer qwdw (@)
ST it W w@Ew ¥ vy & Wk
AT ¥ SIS gu & T awi &
& &1 3 ot Fq7 § fF oA O
fainit i w1 Mg r s ww o
SHT &I 9T [ mm'ﬁ%m
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aga a7 Tt A= av W fafred
% far 3@ g = I Afew @
AT o7 | IfFT w9 27 TAHAH & fay

Higsaq §, IE ¢ | 45 I § forwwy
&% MW TAT qUfgy | aEr A A
§ a3 gafeeimw & §

Shri P. Venkatasubbaiah (Adoni):
This dastardly attempt on the Chief
Minister’s life synchronised with the
burnming of the Polytechnic school in
Srinagar. It clearly shows that this
is sabotage, and that there may bc es-
pionage agents, May I know whether
the Government still persists in im-
plementing the Tashkent Agreement
in a unilateral way. in view of this?

Shri Nanda: This goes beyond the
scope of this question.

Shrimati Savitri Nigam (Banda): It
is very clear from the replies given
by the Home Minister that there 1s
the definite hand of some foreign peo-
ple and Pakistanis. 1 would like to
know whether those grenades which
have been thrown are of Pakistani
make or of Indian make. I would also
like to know whether any anti-natio-
nal political parties like the Plebiscite
Front also have any hand in it, whe-
ther enough evidence has been found
to establish that.

Shri Nanda: Regarding the origin,
1 have already stated. About the
Plebiscite Front and other. very strong
measures have already been taken, it
is well known.

ot e fag () sFegE
1 qifFeE g ¥ & fay dae
a# & W1 qurh ' ¥ IR fey
FtE SwEET a1 Fry A AT 1 Ay
QT awT & g w1t g foe & e
fray qrfEent omew agi 43 gu
a7 a% shweiad w1 £15 g gt &
% a% 7w K7 ma A fv wd &
Elcuil
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ot wRT AT A A 5B FT
R E | gRYO w7 @ oy WA v AY
@ fad Bifew & a1 @ &

Shri Jashvant Mehta (Bhavnagai):
Till npow it was the impression in the
House and in the country thut always
the central intelligence has failed and
it does not record the correct situation
of what is happening in Kashmir and
elsewhere, The hon Minister made a
very serious statement that they knew
everything which was reported by the
central intelligence in Delhi. May I
know why the Government did not
take action when they were knowing
that intruderg are coming and they
knew every detall, Why has the Gov-
ernment failed to take action to stop
these intruders coming into Kashmir
and making these sabotages, making
life unsafe in the country as this in-
cident shows. The second point is
whether recently the central intelli-
gence has  reported saboteurs who
have come from Pakistan.

Shri Nanda: It was because we
knew all these things that action was
taken and the situation was dealt with
effectively.

ot qwrera emot (foate) -
wew wgww, Wt aifer gadfaat
* ®7 ¥ st & 9T mwiy @ A
arrg ¥ a7 AW w1 AT AgY i
TEY, ¥t qeq wv § feay) avaw of ?
Frg g7 fawmr w7 @1 w9 TAAT
faramer 27 v Afaw e faw €
T 7 ¥ w3 A aoA) faar mwr
¥ w77 fo g% @@ & a4, o
@ ¥m AT §1 9 9% Y,
=21 Y vt wg @ & o oart & arer Y
Y | 9% UF ) wgw 7 T § A
@ g o afeewr ¥ s o
YRR A e oy &
I ot | & sawe g e @
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Tg WA W FIHIT F & Wl F
g ¥ e 7 g qgw AHEEr @
Fas T FAT 9T W H@T § wiF
IFA A T fF oI ogw A ag
IFRY @ | #F FEAr AmEar § R
FfETER 30 F1 T8 a9 A q@Ar
sy s fFasY foeierdy @ ama & ot )
oY qwifsy auivg agr W gAE fayr
FA TR fawmr faree an, T
e fewmr fasde @ a1 dfw
e fremer fordim= A ? ot frswraTe
¥ g% famTe Fr FTETE A T W)
N faerre # wer g, e wE ¥
A FQUT & T, agi 9T fae
A TeFE WE G T § IAN A
Ay TETT AT FTE R

ot e : fafrex g A S g®

g a1 3 faegw #g &1 S dfaw
¥} fom aim #1 ag A s,
JEFT qAT qG AT FQrESAA, AFETA A
T Y T ¢ I g AH 4T | W
1 g Rfesie @A aEae g AR
t fr ag Wi &< & fF awwe wdsw
&rm Ay & et SR FT ¥AT § 1 @i
w Y fawwe g a1 W dafar @
W § % yfess W A W gt
dmfar # @t | 9fF w9 fr aw &
dmfeat # 4F gaifar I9ar % far
T

it s (wieer) @ woaw wEE,
w9 @t ag ¢ fF ave aaeE ¥
aE W W aifeer ¥ qadfed s
R w § gfaa Y Wiy ¥
ITHT Y /R F gATO AT
A ¢ e weeEr sy AR
FIWI F 7o Hell & FAT I BT
T oK A smfE wR aun AN e
ZU | W W wEe ® A% & foy
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AT ¥ F1E 29 I5 §, W IoA
gMamar

ot 7T ¥ 99 qd T 2
g e ot awar @ ag wa=T A
ST F T gH Fww 6

Shri D. C. Sharma (Gurdaspur): Is
it not a fact that the policy of libera-
lisation which the Centre has been
advocating in Kashmir, and which it
hag beepn insisting there, has led to
the loosening the faith of peo-
ple in the Government of India and
the Government of Kashmir of which
the symptoms are that the portraits
of President Ayub are displayed open-
ly in the buses which ply in Jammu
and Kashmir and everyone who comes
from there says that the grip of the
government is getting looser. Is it not
a fact that that the attack on the Chief
Minister of Jammu and4 Kashmir is
not a climax of that process, but as
the Planning Minister has said today,
the mid-point of that process, and if
it is so, may 1 know if the Govern-
ment will tighten the precautions for
the safety of the people, for the safety
of the Ministers and also see to it
that the Pakistani propaganda is not
done there openly?

Shri Nanda: There have been ad-
justments in the policy in the past;
during the last six months or more I
think there have been very rigorous
measures in respect of all these things
which the hon. Member has pointed
out; they have been rigorously car-
ried out. and the disloyal elements
have been dealt with very severely.

Shri Vasudevan Nair (Ambala-
puzha): The Government claims that
they have taken effective action
against infiltrators, past ang present,
but we all know that Pakistan
has got collaborators outside India,
in other countries also. I should
like to know whether the Intelli-
gence Department of of the Gov-
ernment are taking sufficient pre-
ventive action in the case of the
people who may be going to Kashmir
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directly from India, not through the
cease-fire line out directly, and whe-
ther the Government have taken or
are taking sufficient precautionary
measures in respect of certain shady
elements, collaborators with Pakistan,
going through 1India, in the light of
these developments.

Shri Nanda: It is among their du-
ties to do that, and as I said before,
I cannot give any manner of assurace
that the things are going to be abso-
lutely quiet. It depends upon the
situation. There may be difficulties.
We may have to face troubles. We
have to strengthen ourselves and pre-
pare ourselves to deal with them as
effectively as possible (Interruption).

17.32 hrs.
RE: BUSINESS OF THE HOUSE

The Minister of Home Affairs (Shri
Nanda): Now, I do not know whe-
ther there will be time for the Bill
that we want to proceed with

Mr. Speaker: And then, Members
were anxious to know something
about it—the rumour that they heard
this morning,

Shri Hari Vishnu Kamath (Hoshan-
gabad): We heard this morning in
the lobbies about some assault on
some—not the hon, Minister, thank
God—guard, on one of his guards, the
gunman as he is called. I do not know
why the Minister should have a gun-
man by his side. It was an assault
on the gunman. He is lying seriously
injured in the hospital. Would the
Government throw some light on this
matter? I do not know why they are
silent. (Interruption). Is the Home
Minister unwilling?
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Now, we had two Lalf-an-hour dis-
cussions. The Government is very an-
xious that the Delhi Administration
Bill should be seen through, because
it is very important, Probably they
have persuaded all the Members who
had sponsored those half-hour discus-
sions, and they have agreed, I am told,
that they will have it during the next
session. Of course they will have to
give fresh notice, and then they would
be taken up. Now, we might pro-
ceed with the Delhi Administration
Bill. Shri Madhu Limaye (Interrup-
tion)

There were three hours allotted;
2 hours ang 10 minutes have been
taken, Only 50 minutes remain,

Shri Hari Vishnu Kamath: How
can we rush through the amendments?
We will have to take a few hours
more. Not less than two hours.
(Interruption).

Mr. Speaker; Order order. We are
not stopping anything.

Shri H, N, Mukerjee (Calcutta Cen-
tral): The House wanted to adjourn
today; but if the House wishes to push
through this matter, and the Minister
is perhapg anxious to have it through
now, well, there is no time for it, and
I cannot understand how this could
be done. ... (Interruption).

Shri Bade (Khargone): Sir, the
whole procedure is out of order.

Mr. Speaker: There is no surprise
in this. The Bill is on the Agenda.
We have been dealing with it. It is
partly discussed. The two Half-hour
discussiong must have taken one hour.
If those hon. Members have agreed
not to press their right to talfe up
those discussions, we can proceed with
this.



17459 Re. B.OH.
Shri Bhagwat Jha Azad (Bhagal-
pur): Bir, there is nothing uhusual in

the procedure adopted. Since the
Delhi Adiminstration Bill is an impor-
tant Bill we have agreed to that being
taken up. We only want that we
should be given a chance in the next
session to raise our discusion.

Shri Surendranath Dwivedy (Ken-
drapara): Sir, if they are really an-
xious that this should be passed, we
may meet tomorrow.

Shri Hari Vishnu Kamath: Under
Rule 15 you can decide. Rule 15 em-
powers you. They cannot dictate to
you. They can have it either in the
next session or tomorrow.

Mr. Speaker: If the Government is
anxious that this must be passed in
this session, hon. Members say that
Wwe may meet tomorrow,

Shri P, Venkatasubbaiah (Adoni):
Sir, it should be taken up and con-
cluded today.

Mr, Speaker: What is the reaction
of the Government?

Shri Nanda: Sir, we shall see it
“hrough tomorrow.

Shri Tyagi (Dehradun): Then let
us adjourn now.

Shri Hari Vishnu Kamath: Then

tomorrow we can take up the motion

MAY 17, 1966
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row
relating to the Rules committee and
also the other motion standing in my
name.

Mr, Speaker: The work that is in
hand is the discussion on the report
of the Rules Committee.

Shri Tgagi: There will be no ques-
tions tomorrow,

Mr, Speaker: There was some op-
position from the Congress side. They
do not want to sit. Therefore, let me
know whether the Government has
decided that we sit tomorrow to pass
this.

Shri Nanda: We shall sit tomorrow
and finish it.

Shri Tyagi: So, we can adjourn
now. We have to utilise the time
tomorow with the items left over.

My, Speaker: The b that is
on today’s Order Paper and has not
been finished will be taken up teror-
row. We may adjourn now and meet
again at 11.00 tomorrow.

17.39 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
May, 18, 1966/Vaisakha 28, 1888
(Saka).
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